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FOREWORD

With the efforts of the Software Development Team of NIC based in
Pune, the eCommittee has finalized and installed the Case Information
System 2.0 for use in the District Courts all over the country. Judicial
Officers all over the country have been given training in the use of CIS 2.0
through Master Trainers who were themselves given Training of Trainers
by the eCommittee.

Notwithstanding this, it appears that many Judicial Officers are not
fully aware of the potential of CIS 2.0. In fact, it is an extremely powerful
programme that can make case management realistic. [ have been given
to understand that some Judicial Officers have effectively utilized the
advantages of CIS 2.0 and have been able to manage their Court
functioning with considerable ease.

With an effort reach out to all Judicial Officers, the State Judicial
Academies have also been requested to explain the advantages of case
management and how best to utilize CIS 2.0 for case management. The
effort is going on and hopefully it will yield results in due course of time.

In the meanwhile, Ms. R. Arulmozhiselvi, who is one of the Master
Trainers with the eCommittee took it upon herself to share her expertise
and experience with all Judicial Officers through a book titled “Case
Management through CIS 2.0”. The effort is entirely her initiative and it
must be commended.  She has worked tirelessly and selflessly for days
together in bringing out this publication, which will benefit the judiciary in
the District Courts all over the country.

Ms. Arulmozhiselvi has illustrated through prints actually taken from
her Court to show how easy it is to manage cases and how beneficial CIS
2.0 can be for Judicial Officers.

Having gone through the book, I must compliment Ms.
Arulmozhiselvi on behalf of the entire eCommittee, if not the entire
District Judiciary, for the wonderful effort that she has put in. I would
commend all Judicial Officers to carefully go through the book and learn
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as much as they can about case management through CIS 2.0. The State
Judicial Academies should also supplement her efforts in explaining case
management through CIS 2.0 so that expeditious and efficient justice
delivery is made possible for all the litigants in the country.

I congratulate Ms. Arulmozhiselvi and hope that others follow the
lead given by her to take full advantage of the eCourts Project.

}v-aiﬂm«—éf’tv—/

(Madan B. Lokur)



Preface

All this started when CIS 2.0 the upgraded version was tested successfully in Tamil
Nadu. After the initial successful testing another challenge faced was how to make the
treasure house of CIS 2.0 acquainted and user friendly for staff. In this regard the
Hon’ble High court of Madras issued a circular to train all staff in Tamil Nadu under CIS
2.0 and as a Ubuntu cum CIS 2.0 Master Trainer around 950 staff were trained under
CIS 2.0. by me. Hon'ble Thiru. Justice N. Seshasayee who was then the Principal District
Judge of Salem District under whom I was working then, encouraged me to write a
book for easy understanding for the staff. The slide show presented by me in the day
long training programme at the staff level was made as an ebook titled “ Easy Guide
on CIS 2.0"”. The Hon'ble Governing body of the Tamil Nadu State Judicial Academy and
the Hon’ble ecommitee of Madras High court approved and directed the uploading of
the ebook on “Easy guide for CIS 2.0” in Tamil Nadu state Judicial academy website
for free download.

Hon’ble Mr. Justice Madan B. Lokur, Judge In-charge of the Honb'le ecommitee
further encouraged and inspired me to update the said book with the latest developments
of CIS and the ecourts projects and with his valuable suggestions and inspiration this
ebook is in your hands. This ebook is created with the links of the youtube videos
released by ecommittee on CIS and NJDG which is also given on the appropriate places
and if the ebook is opened in the computer/tab/ cell phone with internet connection will
open up the videos and the reader can see the live demo. This starter pack reference
material is aimed at putting the basics of the treasure house of CIS 2.0 in a nutshell
and written keeping in mind of the basic level users and first time users. Your valuable

suggestions may be mailed to me at ramselvi@aij.gov.in

R. Arulmozhiselvi

Ubuntu cum CIS 2.0 Master Trainer
Civil Judge Senior Division
Tamilnadu Judicial Service
ramselvi@aij.gov.in

Case Management through CIS 2.0 Vil






Content

o =T o T o \'
=Y - T vii
0o 41 =Y o | ()¢
1. Case Information System 2.0 (CIS 2.0).......ccoooriiiiiiiieccerccr e 1
0 {1 e o 18 o () o P 1

1.2 What IS ClS 7 . et e e e e e e e e e e e e e e e e e e e e e aaannns 2

1.3. CIS 1.0 @NA CIS 2.0 ...ueiiiiiiiiieeeeeeeee ettt e e e e e e e e e e e e e e e e e e e e e aaaans 2

1.4. Core & Periphery MOAEL...........uuuuuiiiiiee ettt 2
1.5.Advantages Of ClIS 2.0 .....uuuiiiieeeiiii e 3
1.6.BiliNQUAal OPLION ... e 4

1.6.1 Bi-Lingual Login page - in Tamil / Kannada / Marati................cccccvviiiinneeee. 4

1.6.2 Bi-Lingual Home page displayed in Hindi /Tamil / Marati .......................... 4

1.6.3 Bi-Lingual Navigation pane menus displayed in Hindi / Tamil / Kannada... 5

1.6.3 Bi-Lingual Monthly statement menu displayed in Kannada / Marati / Tamil.......5

1.7 CNR (Case Number Record) NUMDEr ... 6

1.8 Avoiding undated CasSES = TIPS .uuuiiiiiiiiiie e 7

1.9 Kiosk (Automated information provider).............ccooiiiiiiiiiiii s 7

1.9.1 Welcome page of the KIOSK..........ooommiiiiiiei e 8

1.9.2 Search of Case status at KioSK .............uuuiiiiiiiiiii e 8

1.9.3 Search of case status with Advocates name at Kiosk .............cccccuvvveeeeeeen. 9

1.9.4 Search of cause list at KIOSK ...........oommiiiiiii e 9

1.9.5 Kiosk in Bi-Lingual Language - Tamil ............ccviiiiiiiiiiieee e, 10

1.10 Display DOArds .........cueiiiiiiiiiiiiiiii e 10

1.11 Automated report generation under various heads: ..........ccccooeeeviiiiiieiierieiiinnnn. 11
1.12. Avoidance of repeated data entry under CIS 2.0 .........ooeiiieiiiiiiiiiiiis 11

1.13. Importance of Complete and accurate dataentry..............cccceeeiiiiiiiiiiiiicccnnnn. 1"

2. www.ecourts.gov.in & NJDG ... 12
P20 B 11 oo [F T 1o o 1P PPPPRTRR 12
2.2.The salient feature of the ecourt website: .............coooriiiiiiiiii s 12
2.2.1 Responsive design WEebPAge : ......cooieiiiiiiiiiieeeece et 12

2.2.2 Screen Reader Access for visually challenged person : ...........cccvvvveeeeee. 13

2.2.3 Flexible Font size/ contrast of the webpage: ...........cccceovriiiiiiiiiiiicccennn. 13

2.3 ecourts website HOME PAGE .......coooeiiiiiiiiiiii e 14

2.4, DIStriCt COUIM SEIVICES ... oo e e e e e e e e eeeeeeeees 16
2.4.1 Case search with CNR Number : ... 16

2.4.2 Case status SearCh .........ccoooiiiiiiiieeee e 17

2.4.3 CoUrt Order SEAICR.......uuuee i e e s 19

2.4.4 Cause List SEArCh.........ccooiiiiiie e 20

2.5 National Judicial Data Grid (NJDG) ........cooiiiiiiiiiiiiieeee e 20
2.5.1 Login Page for District Courts NJDG:..........oovvviiiiiiiiieeieeeeeeeeeeee, 21

2.5.2 Log in Page for HIghCourt NJDG: ........ooiiiiiiiiiiiieeeeee 22

Case Management through CIS 2.0 iX



2.6 High Court NIDG ......oooiiiiii i 22

2.6.1 High Court NJDG HOME PAJE .......uuumiiiiiiiiiiiiiiiiaaaeee e 23
2.6.2 National Data of Highcourts under High Courts NJDG ................cvvvneennnn. 24
2.6.2.1 Cases filed and Disposed (monthly) in the HighCourts..................cee... 24
2.6.2.2 Pending cases in HIGhCOUMS ............couuiiiiiiiiiiiie e 24
2.6.2.3 Senior citizen & women cases pending in High Courts..............ccccceee... 26
2.6.2.4 Listed cases / Number of Judges in High Courts ............cooooviiiiiinnnnnnnn. 26
2.6.2.5 Pendency Pie Chart of High Courts..........cccccciiiiiiiiiiiiiee 26
2.6.2.6 Pendency Data Chart of High Courts ...........ccooeiiiiiiiiiiiiii, 26

2.7 District COUt NUDG ... .o e e 27
2.7.1 National Data under District Court NJDG.............ccoooiiiiiiiiiiiiiiiieeeee 27
2.7.2 State wise data under District COurt NIDG .........ccoooeiiiiiiiiiiinn 28
2.7.3 Indian state wise Data Chart under District Court NJDG..............c.ceeveeee. 29
2.7.4 Case Nature Wise Data chart under District Court NIDG........................ 29
2.7.5 Pendency chart & report under District Court NIDG...............oovviiiivnnnnnn. 29
2.7.6 Senior citizen & Women cases under District Court NIDG....................... 30

2.8 Particular State wise Data under District Court NIDG............ccoooeviiiiiiiiiicieee 30
2.8.1 Tamilnadu District court data under District Court NJDG ..............c..eeeee.. 31
2.8.2 Tamilnadu District wise Pending Data under District court NJDG ............ 32
2.8.3 Tamilnadu District wise Data chart under District court NJDG ................. 32
2.8.4 Tamilnadu Case Nature wise Data Chart under District court NJDG ....... 33
2.8.5 Tamilnadu District Courts Pendency reports chart under District court NJDG...... 33
2.8.6 Tamilnadu Senior citizen & Women cases under District court NJDG ..... 34

2.9 Particular District wise data under District court NJDG..........ccccooviiiiiiiiiiiiiiiiiins 34
2.9.1 Establishment wise Data under District court NJDG ..............ccccvviviieeeee. 34
2.9.2 District level Establishment wise pendency chart under District court NJDG....... 35

2.10 Court wise Data under District court NJDG ... 35
2.11 Judge wise Data under District court NJDG.............ouuiiiiiiiiiiiiiiiiiie 35
2.12 Case list under District court NJDG ..........cooiiiiiieee e 36
2.13 Particular Case Data under District court NJDG.............oouiiiiiiiiiiiiiiieeees 36
2.14 Daily Status under District cOurt NIDG............ooooiiiiiiiicicceeee e, 37
2.15 District courts of India web page..........oooo i 37
2.15.1 Important information available under district court webpage................. 39
2.15.2 Viewing Case Status on-line through under District court NJDG ........... 40
2.15.3 Viewing court orders on-line through under District court NJDG............ 42
2.15.4 Viewing cause list on-line through under District court NJDG................ 43

3. Must know basic options in CIS 2.0........cccciiiiiimmciiiiirrcr e s e s e e 44
G T I [ a1 yo Yo ¥ T i o o P RPPPPPRR 44
3.2 New Home Page under CIS 2.0........ouuiiiiiiiiieee e 44
3.3 SNOW MENU ...t e e e e e e e e e e e e e e e aaaaans 44
3.4 NaVIgQation PaNE: ... 45
3.5 Sub menus inside Navigation Pane :.............coooiiiiiiiii e 46
3.6 MENU DA ICONS: ...ttt e e e e e e e e e e eeeeeeennnnnes 46

X Case Management through CIS 2.0



3.7 Description of Menu bar ICONS ..........ouvuiiiiiiiieii e, 46

3.8 The SEAICN DOX ...t s e e e e e e e e e e e eeeeeeeennnnnns 47
RS N (=T o i 0 0= o PP PPPPPRTTR 48
3.10 Alert menu - Today’s Cases Civil / Criminal ...........ccccociiiiiiiiiiiiiiiieee 48
B 7= 1 =T T - PRSP 49
3.12 K oo 50
3.13 Establishment seleCt DOX .....coooiiiiii s 50
3.14 MOdifiCation IMENUL........coiiie e e e e e e e e e e e eeeeennnnnes 50
3.14.1 Security check through Role management ............ccccooeeiiiiiiiiiiiiiiiiiiiinn, 50
3.14.2 MOdify BUSINESS ...ttt 51
3.14.3 Modify Next Date and PUrpoSe............coooviiiiiiiiiiiiiiceeeee e, 52
3.14.4 Modify Case Details............uuuuiiiiiiiiiiiiiii e 52

G T ST o o To T 1 A 0 0= o 1 ISR 53
4. Filing Counter & FORA ... 54
o I 1 [T Ve oo TH ] | (Y PP 54
4.2 FORA- Filing WOIK FIOW .....cuiiiiiiiiiiiiiiii ettt 54
G T 1T P PUUUUPRPPRR 54
4.3.1 Filing Counter MENU ........ccoooiiiiiiiiiii et 55
4.3.2 Types of filing provided under CIS 2.0......cccoeeiiiiiiiiiiiiecee e, 55
4.3.3.Filing-Procedure Civil/Criminal ...............cuuuiiiiiiiies 56
4.3.4 AAdiNG detailS ....cuuuiiiiiiiiii e 56
4.3.5 Auto Generated Date and Time of filing. ...........ccos 56
4.3.6 Changing filing date............coooiiiiiiiiie e 56
4.3.7 Adding Plaintiff details ... 57
4.3.8 Adding Plaintiff's mobile number, email ID ...............ccooriiiiiiii 57
4.3.9 Adding Defendants details..............ccooiiiiiiiiiiiiis 58
4.3.10 Adding Advocate name & registration number ................ccccoeeeeiii 58
4.3.11 Adding Organization details ..............ccccuiiiiiiiiii e 58
4.3.12 SUIt ValUBtioN......coeiiiiiiieiee e 59

4.3 13 AdAING Prayer.......ooooiiiiiii et 59
4.3.14 Adding cause Of aCtiON ...........ooiiiiiiiiiicccce e 59
4.3.15 Add & REMOVE ACES ... 60
4.3.16 Hide party NAME ......ccoouiiiieiieieeee et e e e e e e eeeaaas 60
4.3.16.1 Hide party name for registered cases............ccccccciviriiiiiiiinnennn. 61

4.3.17 Addition SUCCESSTUL.......cooeiiiiiee e 62
4.3.18 Print acknowledgement ............oooi s 62

O 1YY Tor U 1] 0 )Y UUSO P 62
4.5, ODJECHIONS ... e e e e e e e e e e e e e e e 63
4.6 Case rEJECHON ...t ————— 64
4.7 RegiSIratioNn ... o a e e 65
4.7.1 Petitioner form to be filled Up:.......oooemmmiiiiiiiiie e 65
4.7.2 Respondent form to be filled Up: ...oooeveeeeeiiiiiiee e 66
4.7.3EXtra information..........oooo oo 66

Case Management through CIS 2.0 Xi



A 7 A ACH-SOCION ..o 66

4.7.5EXtra party fOrM : ... 67
4.7.6Case details FOrm . ... 68
4.7.7 Search Caveat OPON. .......ooe i 68
4.7.8ReIStration .......ouuiiiiiiiii e 68

38 3 AN | Fo o= 1 1T o 1SS 69
4.9 Filing MOdifiCation ...........oooiiiiiiicce e 69
4.10 Filing Register (auto generated) ...........ooooiiiiiiiiiiiiieeeeeeee e 69
4.11 FEES COIIECHION ... s 70
e I I =TT = o7 =T o) 71
4.12.Adding Immovable/Movable suit schedule...............ccceeeiieiiiiiiiiii, 71
4.12.1.5€arChing ProPEItY .....coeiiiiiiiieiie e 72
4.13.Adding Litigant updation: ............coooiiiiiiii e 73
4.13.1.Adding legal Heirs: ... 73
4.13.2.Photo upload of party : .......cooorriiiicee e 74

5. Daily USAQES......ciiiiiiiiiiii s 75
ST I L (0T U Tex 1T o O UPPPUPPPPRTRR 75
5.2 Dalily ProCEEAINGS ......uuiitiiiiiiiiiiiiie ettt e e e e e e e e e e e e e e e e e e e e 75
5.2.1 ProCeeAINGS ..ottt aeae 76
5.2.2 PreSENIEES: ... e e e e e e e e e e e eaaaaaae 77

5.3 BUIK PrOCEEAINGS ...t e et e e e e et e e e e e eaa e e e e eeaananas 77
5.4 ADiary = ROZNAMA .....ccoiiiiiiiiiiii et 78
5.4.1 Status of calling case Called / In progress/ completed ..............cceeevriiiinnnnnns 79
5.5 Taken on Board ( Advance hearing of @ Case) .........cccccveeiiiiiiiiiiiiiiiiiee 79
5.6 RECAll Of @ CASE ...vviiiiiiiiiiiiiiee e 80
5.6.1 Steps to recall @ CASE .......uuvvieiiiiii e 81
5.6.2 Difference between recall and Taken on Board............cccvvveieiiiiiiiinnennn.n. 81

5.7 Restoration of the CasSe .........cooiiiiiiii e 82
5.8 Transfer Of CASES .....uuiiiiiiiiiiiiiee e 82
5.9 Referred to mediation CasesS .........oovviiiiiiiiiiii s 84
5.10. Order UPIOAdiNg ......oiiiie e a e e e e e e e aaaa———— 85
5.10.1 Order Uploading TiPS.....cuuuuuuuiiiaeiie et e e e e e e e e e eeeeeeeeeeennnes 85
5.10.2 Converting to PDF document ..............cooiiiiiiiiiiiiccicceeee e 86
5.10.3 Importance of Unicode fONtS ..........iiiiiiiei e 87
5.11 Linked cases / Grouping Of CASES ........uuuiiiiiiiiiee it 88
512 QUETY DUIIAET ... 89
5.12.1 List of pending male senior Citizen Cases..........ccccceeeeeeiiieiiiiiiieeeeeeeii, 89
5.12.2 List of pending more than five years cases at the stage of arguments .. 90
5.12.3 List of Acquittal Cases for the Accused Aged below 40 years................ 91
5.12.4 List of Women Committal Cases after 14.07.2016.............cceeeeevererrenennns 91
5.12.5 List of Maintenance cases(MC) disposed during the past two years ..... 92
5.12.6 List of Cheque Cases Transferred after 14.07.2015 ...........ccccccooeeeeee. 92
5.12.7 List of Pending Committal Cases(PRC) at NBW cases........................ 92

Xii

Case Management through CIS 2.0



LT =T o Yo T o A€ T=1 0 1= - 14 oY Pt 93

6.1 Store house Of rePOMS .....cooiiiiiee e e e 93
6.2 DJPMC - District Judge Project Management Centre..........ccccoeeeeiiiiieiiiiiceieennnnn, 93
6.2.1. DJPMC option in Navigation Bar .............cccccoiiiiiiiiiee 93
6.2.2 Reports under DJPMC ... 94
6.2.3 IN DUPMC e e e e e e e e e e e e 94
6.2.4 Extended list of reports under the heads Civil/ Criminal ......................... 94
6.2.5 Extended list of reports under Summary Reports/ Returns/ Pending Reports .... 95
6.2.6 Balance Sheet ... 95
6.2.7 Unit details REPOIt........uueeiiiieee e 98
B.2.8 MOSEEI ISt ... 98
6.2.9 CaSeS LiStEA......oeeeeeeieeeici e 99
6.2.10 Data health Card ...........ccooooiiiiiiiii e 100
6.3 The simplest method to generate reports-Dash home .............ccoeeeviiiiiiiiinnnnes 102
6.3.1 List of Today’s Cases LiSt .........coooiiiiiiiiiiicccce e 102
6.3.2 List of Undated Cases .......ccooeeeiiiiiiiiiieeecee e 102
6.3.3 List of My Disposal in this Month ..............ccccciiiiiiii, 102
6.3.4 List of My Pending Cases.........ccccuuuiiiiiiiiiiiiiiiieeeeeeeeeee 102
6.3.5 List of Top 10 pending CaSES .......ccccoviiiiiiiieiiiccceee e 102
6.3.6 Mediation FePOIS........uuueiieie e 102
6.3.7 Pendency pie Chart.............oi i 102
6.3.8 Case type bar chart ... 103
6.3.9 How to get reports from dash home ..........ccccceeiiiiiiiii, 103
6.4 Generating Pending statement ... 104
6.5 Generating Institution and Disposal statement...............ccccceiiiiiiii, 106
6.6 Generating list of Five years/ ten years old cases .........cccccceeveeeeiiiiiiiiiieeiiiiinns 107
6.6.1 Ist method agewise pending list from dash home ...............cccvveeeennii. 107
6.6.2 lInd method : Generating 5 yrs /10 yrs case list from Summary report 108
6.6.3 llird method Graphical report of 5 years /10 years..........cccccovvvvvveennnnnn.. 109
6.7 Generating Cause liSt ..........oooiiiiiiiii e 109
6.8 Generating Monthly Statement ..o 111
6.9 GeNerating A DIary ..........ee et 112
6.10 Senior citizen cases & cases filed by women ...........cccccccviiiiiiiiiiiiiiiiii 113
6.11 Proceedings MEPOI & ....uueieiiiiiiiiie et 114
B.12 PeShi regiSIer ....eeieeie e 114
6.13 Reports of Stayed Matters ... 115
(I O ET=T ol oY =7 o o i (PP 115
6.15 Under Trial Prisoner detailS............uueiiiiiiiieeeeeere e 116
6.15.1 Under trial prisoner details..............coooouiiiiiiiiiiii e 116
6.15.2 Updating release date: ...........cccuumiiiiiiiiiii 116
6.15.3 Under trial prisSoner QUETY ..........uuuuiiiiiiiiiiiiiiiaeeee e 117
6.15.4 Under trial prisoner Release report : ..........cceiiiieiiiieeeeeeee 117
6.15.5 Under trial prisoner report @..........oooiiiiiiiiiee e 117

_6.15.6 Surity details of under trail prisoner.......ooccciciiiiiiiiiiiiiiiisssssssnnnnnnn 117
Case Management through CIS 2.0 Xiii



6.15.7 Under trial prisoner half release report.........cccceeeeeeeiiiiiiiieeiiiicceeen. 118

6.16 Generation Of NOUCES .......ooiiiiiiec e 118
6.17 Generation of SUMMONS .......cooiiiiiiii e 119
6.18 Cas@ HISTOIY ...ttt 120
6.19. SuUit RegiSter report ©......coooiiieeee e 121
7.“ecourts services” the Mobile application............ccccooiiiiiic e 122
7.1 How To Install Ecourts Services Mobile App:......cccooeeiiiiiiiiiiicceeeeee e 122
7.1.1. Download directly from the Google Store / apple store..........ccccccceeee... 122
7.2.2 Download directly from ecourts web page shortcut link ......................... 123

7.2 ecourts services available under mobile app ... 124
7.2.1 Searching case using CNR nUMbEr............ooovimiiiiiiiiiee e, 124
7.2.2 Getting Case Status, using 7 other options............ccccvviiiiiiiiiin. 125
7.2.3 Getting the Cause Listof any court............oooommiiiiiiiiiii e, 125
7.2.4 Personalised list of “My Cases” ... 125

7.3 Search Cases Using CNR NUMDET ........ccooiiiiiiiiiiiieieieecceee e 125
7.3.1 What is CNR NUMDET ..o e e 125
7.3.2. How to know Your CNR NUMDEr.........coooiiiiiiiiieeceeeeee e 125
7.3.3. How to search using CNR number ... 125

7.4 Search Case Status, Using Various Options. ............oooviiiiiiiiiiiiiiiieeeeeeeeeeeeeeeiis 127
7.4.1 Viewing case status using Case number option...............cccccvvviiiiieneenn. 128
7.4.2 Viewing case status using Filing number option ... 131
7.4.3 Viewing case status using Advocate option.............cooooeiiiiiiiiiiiiiiiieeee. 132
7.4.3.1 Search by Advocate Name i...........oooormiiiiiiiiiccee e 132
7.4.3.2 Search using BarCOUe: ...........uuuuiiiiiiiiiiiiiii e 133
7.4.3.3 Search using Date case list ( Advocate Cause list)...........cccoeevvvnnnnns 133
7.4.4 Viewing case status using Case Type option ............cccoiiiiiiiiiiiiiiiieeenn. 134
7.4.5 Viewing case status using Party option............ccoveiiiiiiiiiiiiiieiceeeees 135
7.4.6 Search using FIR NUMDEr ... 136
747 Search by acCl ... 137

7.5 Getting cause list through mobile AP ... 138
7.6 My cases option under mobile APpP ....couuuiiiiiiiii s 139
7.6.1 How to add cases to0 My CaSES.........oueiiiiiiiiiiiiiiiiieeeee e 139
7.6.2 How to remove cases from My CaSses ...........uuveiiiiiieiiiieeeeeeeeeeeeen 139
7.6.3 TOAAY'S CASE....cceiiiiiiieeie ettt e e e e e e as 140
7.6.4 Refresh bUttON ... 140
7.6.5 Backup facility .......oooooiii e 140
7.6.6 EXPOrt OPLION ... 140
4L 2 A 11 1 o To ) i Ao o 1] o USSR 140

7.7 Getting case status through SMS ..., 141
7.8 Getting case status using QR Code..........cccuuiiiiiiiiiiiiiii 141
7.9 Getting case status through eCourts Automated email services ....................... 142
748 L0 I O o Tox 11 ] T o PRSP 143

Xiv

Case Management through CIS 2.0



1. Case Information System 2.0 (CIS 2.0)

1.1 Introduction

The Case Information System of our Indian District Judiciary has been upgraded from
C.1.S.1.0 and migrated to C.I.S. 2.0 version. All staffs who were using CIS 1.0 version will now
be handling CIS 2.0 which is nothing but an upgraded version of CIS 1.0 with a brand new
outlook and working module with hundreds and hundreds of options waiting to be explored
to put our judiciary into the computerised track. The manual for CIS 2.0 released by the e
committee runs more than 1500 pages covering various aspects of the usage under CIS
2.0 is proof of the innumerable features upgraded under CIS 2.0. Hence, this starter pack
reference material is created from out of the exhaustive e-committee’s user manual keeping
in mind of the basic level users and new users. This reference material is a starter pack to
give an insight into the essentials under CIS 2.0 covering must know basic icons under CIS
2.0, Filing counter, Filing work flow, the top ten important daily work done through CIS 2.0,
report generation and also to throw light into e courts web page, NJDG and ecourts mobile
application. Once this daily work are done through CIS 2.0 there will not be any stumbling
block in carrying forward the torch of CIS 2.0. Once the staffs become accustomed with this
basic CIS 2.0 work they will automatically become equipped by themselves to explore all
other options. Hence, this starter pack aims to throw light on the basics of C.I.S.2.0 under

the following topics,

* Importance of CIS.

* ecourts web page & NJDG

» Must know basic icons in CIS 2.0.

» Filing work Flow (FORA) and Filing Counter.
* Daily usage under CIS 2.0.

* Report Generation.

* ecourts services — the mobile application
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1.2 What is CIS ?

CIS means Case Information System. The Case Information System software is a
giant move under the initiative of the e committee to make the Indian Judiciary at district
court level more transparent and more litigant friendly . The CIS now used are exclusively
created for the District Judiciary. A separate CIS for the High courts are also in its way of
implementation. This Case Information System Software for District Judiciary is created
under the guidance of the e-committee, Supreme Court of India through the software team
at National Informatics Center (NIC), Pune. The whole idea of CIS to put it in a nutshell is
that the litigant should be able to view the daily status of his case, to view the orders of the
case, hearing date of his case, the progress of the case on any particular date etc on-line
from any part of the world. Now after migrating from CIS 1.0 to CIS 2.0 any paper coming
into the court is entered in CIS 2.0 i.e even cases under per-registration are entered in the
filing counter and the litigant will be given acknowledgement with an unique CNR Number.
Any litigant who wants to file a case can directly go to the filing counter and file his case
and will be given an acknowledgement with a CNR number and through the CNR number
the litigant can track the case whether it is taken on file or whether it is returned and all
the details can be got by him through SMS or On-line in the comfort of his home. This is a
revolutionizing feature which will surely make Indian judiciary more litigant user friendly and

more transparent.

1.3. CIS 1.0 and CIS 2.0

CIS 1.0 means Case Information System version 1.0. This 1.0 version was first
introduced in all District Judiciary. Now the said Case Information System has been upgraded
and the next version i.e CIS 2.0 has been introduced in all states. Now the migration from
CIS 1.0 to CIS 2.0 has been successfully completed in a phased manner in many states of

our country.

1.4. Core & Periphery Model

Like our Indian Constitution which gives separate powers for state and for central. CIS
software created for the whole of India is based on the core and periphery model, which
means standard features are created at the centralised level which cannot be modified and
will remain uniform throughout our country for all states at District court level. And the states

are given powers to develop periphery model according to the needs of the state.
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CORE

PERIPHERY

Under Core concept standard features
are made which cannot be changed and
that will remain uniform throughout India
in all states.

In order to ensure the uniformity and
standardization in CIS across the country
the eCommittee is the nodal center for
approval of functionalities.

NIC Pune is the core center for software

development for CIS and related

applications

The unified features of core model in
CIS should not be changed by the High
courts.

If any change is required in the Core
model by the High court then the same
need to reconsidered at eCommittee for
inclusion in CIS Core.

Example For core : The filing module and
Report Generation module |.e all module
inbuilt in CIS is standardized for whole of
India

+ The High Courts have major role in

designing, developing the periphery
part to suit the needs of their respective
state. High courts to engage their own

programmers for developing the periphery

The periphery developed by High court
will be integrated with the unified CIS by
the technical support of NIC Pune

Example for Periphery : In Karnataka
an application called HC2LC* has been
created as a periphery module whereby
SMS is sent to the concerned Judicial
officer when appeal is filed against their
Judgment/orders, SMS is also send to the
concerned Judicial Officer after disposal
of the appeal

Another interesting feature is whenever
there is undated cases SMS is sent to the
concerned Judicial officer.

1.5.Advantages of CIS 2.0

Bilingual

CNR number - Unique case identification number for each case

Kiosk (Automated information provider)

Automated report generation under various heads

Avoidance of repeated data entry (saves more time for staff)
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1.6.Bilingual option

CIS 2.0 the upgraded version is bilingual which means it comes in regional language
too l.e Hindi, Marathi, Tamil etc. To put it simple it is just like in the Bank ATM which asks you
to choose language English or regional Language.Like wise when you login you can choose
English or the regional language.For example if the regional language Tamil is chosen the
menus will be displayed in Tamil. If Marathi is chosen then the page will be displayed in
Marathi. The screen shot in regional languages i.e Tamil. Marathi display are shown below.

1.6.1 Bi-Lingual Login page - in Tamil / Kannada / Marati
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1.6.2 Bi-Lingual Home page displayed in Hindi /Tamil / Marati
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1.6.3 Bi-Lingual Navigation pane menus displayed in Hindi / Tamil / Kannada

eCourtlS jvistic +| | «CowtllS (s | eCourtlS'|

Home o Home #|| Home
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e 3 TEn— - ABFBE DD

. pLeigEmasdr -

wigfem wrdce sachidlopi
QupEs g safldr gedabeF

*ldue w USHIESID || || Ba00r
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1.6.3 Bi-Lingual Monthly statement menu displayed in Kannada / Marati / Tamil
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1.7 CNR (Case Number Record) number

CIS 2.0 comes with this unique feature of Case identity number called as CNR (Case
Number record) number. Earlier if a litigant says OS 1/2016 or CC 1/2016 all the munsif court
and all the criminal court will be having the same one such in each courts and it becomes
difficult to easily identify it. Hence, code number was affixed for each courts under CIS
1.0. Now we have a more upgraded feature which is a real revolutionizing tool. Now under
CNR number every case in District Judiciary will get a unique Identification number and the
identification of the case becomes easy with this CNR number Creating a CNR number itself
is a big task. Just imagine we have to create a number unique for all cases all over India and
that number should not be repeated and we should continue the said number hereafter. So
we need such a unique number. In CIS 2.0 the said challenge is well met by creating a 16
digit number which contains the State code - District code - Establishment code - Case filing
- number - year of the case. Here the CNR number generated in various states in various

district is shown below

Establishment)

Establishment)

CNR Number PBJL01-015294-2016 | MLSH04-000548-2017 | TNSA06-000398-2017

- PB ML TN

State code (2 digits) (Punjab) (Megalaya ) (Tamil Nadu)

District Code JL SH SA

(2 digits) (Jalandar) (East Khasi district) (Salem district)

(01) 04 05
Establishment Code (District and (Chief Judicial (Principal
(2 digits) sessionscourt Magistrate District Munsif

Establishment)

Case filing number
(6 digits)

014824
(Case number)

000548
(Case Number)

000470
(Case Number)

Filing year (4 digits)

2015 (Filing Year)

2017 (Filing Year)

2017 (Filing Year)

Total (16digit)
(State code)

(District code)
(Establishment code)
(Case filing number)
(Filing year)

(PB)(JL)(01)
(014824)(2015)
(Total 16 digits)

(ML)(SH)(04)
(000548)(2017)
(Total 16 digits)

(TN)(SA)(05)
(000470)(2017)
(Total 16 digits)
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1.8 Avoiding undated cases - Tips

All data entered through CIS in the respective courts are stored in the server of the
particular court from where it is replicated to main server and from were it is displayed
through the ecourt website www.ecourts.gov.in and from where any litigant from any part of
the world can view this case details from the ecourt website page. The data not entered in
CIS on a particular date or entered after replication is shown as UNDATED CASES.

To avoid undated cases the best way is to start the daily proceedings’ entry in the
calling itself. At 10.30 A.M when the Judge comes to the dais the data entry staff can also
come to the computer in the dais and make the daily proceeding entry as and when the case
is called and adjourned. So immediately when the calling is over the cases adjourned would
have been entered in CIS.

Further all data entry staffs to ensure that the daily proceedings of all the case in a
given date is entered before 5 pm. Only then when the system officer who replicates the
data in the district head quarters 6 P.M around there will not be any undated cases. The
common mistake done in the courts are, the data entry work is done as the last work. When
daily proceedings are posted after 6 pm by that time the system officer of the said district
would have replicated the data. Hence, posting daily proceeding after the replication will
only result in undated cases. Hence, to avoid undated cases the data entry staff should give
priority for completing the daily proceeding entries before 5 pm.

1.9 Kiosk (Automated information provider)

KIOSK the automated information provider is an attractive feature in CIS 2.0.It is a
breakthrough in making the Indian Judiciary more litigant user friendly and transparent. With
this KIOSK at our court campus any person can get detail about the case status using CNR
number; or case number or FIR number or Registration number or Party name. KIOSK is
also enabled with search using Advocate name and the cause list can also be seen in the
KIOSK. Kiosk operation is just like operating the ATM. KIOSK is also Bilingual and comes
with regional language support. Hence like any person using ATM the KIOSK is very user
friendly stored with all data and will become a welcome feature in all court campus. The
screen shot of the KIOSK is enclosed for easy appreciation.
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1.9.1 Welcome page of the KIOSK

In welcome page click case status or Advocate or cause list through which search is
real to be made.
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1.9.3 Search of case status with Advocates name at Kiosk

2 rtlS, The Application for Indian Judiciary.
Court Estabeshment BTGk et T FARLE | mifl

 Search By Amvocals Mame | Search By B Code Todirys Casa i
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e =t Subordinate Court Avinash | || s
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i
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1.9.5 Kiosk in Bi-Lingual Language - Tamil

il L Fore

EECER T EREEE

1.

-_—

0 Display boards

Another attractive and useful litigant friendly option in CIS 2.0 is the display of the
status of cases through Display boards..To put it in simple words it is like the big display
boards we are used with in Railway station, airport etc. Likewise through the display boards
proposed outside courthalls a litigant and the advocates will be able to view of the status of
the case even while the cases are proceeded in the court halls.. While cases are entered in
the case proceeding the data entry staff has to check the radio button regarding the options
called/in progress/ completed as shown hereunder in the screen shot.

u| Called
Completed

Called
Once the data entry staff chooses the radio button called/in progress/ completed the

litigant or an advocate will be able to view the same through the display boards outside
court halls. And they can easily know whether the case has been called ,or in progress or if
completed. The screen shot of the display board shown hereunder will speak for itself how
litigant user friendly it is going to be!

[J Recallecivit Criminal *Case No.| AS/15/2015 :I In Progre=}

Principal Distnct ama

Sesmons fudge Abad

V-GS SLMANT M
FOLHEPhncipal Dafrict armd
Sessors Judge, Abed

1-SHE SLMANT M
HOLE Brimcipal District arda
S M H'!um. Alzad

1-SHR SUMART B4

LOLHE Principal Dvatnct arna

SeaSors Jundge aAbod
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1.11 Automated report generation under various heads:

CIS 2.0 is packed within various report generation under variety of heads all at the
click of the mouse. It is so exhaustive and hence the same is dealt under a separate topic in
Chapter 5.Report generation in this reference material.

1.12. Avoidance of repeated data entry under CIS 2.0

Under CIS 2.0 now the data entry can be made at one point and after which the said
data can be accessed using the CNR number and the multiple entry of data at the suit level,
appeal level, transfered court level all comes to an end which means lot of manual work time
involved in repeated data entry at various stages of the courts is saved now.

1.13. Importance of Complete and accurate data entry

One important mantra every staff should remember is that, all the benefits and fruits
under CIS 2.0 can be reaped only if complete and accurate data entry are made at every
levelin CIS 2.0. Ifincomplete data are entered we will not be able to get authenticated and full
fledged reports. For eg. In filing there is a non mandatory column that Advocate registration
number must be entered. If the same is not entered then in case of any complaint that the
said advocate was not registered with the bar council cannot be traced. And the day is not
far when the courts are able to access the live data from the Bar council and automatically
reject the advocate who are not registered with bar council! One point to remember is that all
mandatory field are compulsorily entered by the staffs and if it is not entered the software will
not allow moving to the next step. But this common mistake of incomplete data is committed
by the staffs in filing up the non mandatory fields which are very useful field in many other
aspects. Hence, all staffs should ensure to enter all data in the CIS whether it is mandatory
or non mandatory keeping in mind that the non mandatory fields are very useful in generating
various reports. It reminds of the saying “what you sow you reap”.

If you enter complete data we can get the complete fruits of our data!

If you enter incomplete data we can get only incomplete statistics!

----So with this intro let us login into CIS 2.0----
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2. www.ecourts.gov.in & NJDG

2.1 Introduction

To know the importance of CIS. Every staffs should first know where all the data
entered through CIS goes and where it is viewed and who all can view it. To know that one
have to go to the web page www.ecourts.gov.in. From the ecourts webpage page under
www.ecourts.gov.in and through ecourts mobile applications, anyone can now get the Case
Status; Court orders; Cause list details on-line through computers or even through smart
phone with Internet connection all at a mouse click and even in the comfort of home. So
the data entered through CIS is the base for the ecourts, webpage including NJDG which is
viewed worldwide!

2.2.The salient feature of the ecourt website:
2.2.1 Responsive design webpage :

The ecourt website is created with responsive design webpages with flexible layouts,
flexible images and cascading style sheet. The responsive design webpage is build so as
to detect the visitor’s screen size and orientation and change the layout accordingly. To put
it in simple words if the ecourts webpage is viewed through laptop then the webpage will
change automatically to the laptop screensize and if viewed through tab the webpage will
automatically adjust according to the the tab size and if viewed through mobile phone it will
automatically adjust according to the mobile phone screen size.lts a technological marvel
which you can enjoy by logging in through different devices ad see the difference that the
countent adjust itself to the viewer’s screen size as shown hereunder.
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2.2.2 Screen Reader Access for visually challenged person :

Thee-courtwebpagehasbeenspeciallydesigned About Us
to enable people with visual impairments like blind _
to access the website using assistive technologies, Site map
such as screen readers.The screen reader will read d Screen Reader Access »
the text on the screen in a computerised voice and it
can be controlled by moving the cursor to the relevant  RASIAEEREE

area of text with a mouse or the arrows on your keyboard. From screen reader Braille output
can also be got if necessary hardware is connected.To access ecourts website with screen
reader access one has to install any one screen reader software. The ecourt wensite has
provided the links of few free and commercial screen readers for download. The list of
screen readers including NVDA (NonVisual Desktop Access), JAWS, (Job Access With
Speech) SAFA (screen reader for indian languages), Supernova (magnifier and screen
reader for every visual impairment) and Window-Eyes( customizable screen reader) are
made available in the ecourts webpage at the bottom of the webpage .

Screen Reader Information

Sr. No. Screen Reader Website Usage

1 Non Visual Desktop Access (NVDA)  hitps/feww.nvda-project. org! Free

2 System Access To Go http/fwww.satogao.com)/ Free

3 Thunder hitpyfwww.screenreader netfindex.php?pageid=11 Free

4 Webanywhere http:fwebanywhere.cs.washington.edujwa.php Free

5 Hal httpafwww. yourdolphin.co.ukfproductdetall.asptid=5 Commercial
i] JAWS http:dwww. freedomscientific comy Commercial
7 Supemova httpiwww.yourdalphin oo, ukf/productdetail. asp?id=1 Commercial
+] Window-Eves http://www,gwmicro.com/Window-Eyes/ Commercial

2.2.3 Flexible Font size/ contrast of the webpage:

A- A A+

The ecourts website is designed with flexible font
size i.e the font size can be increased and decreased
according to the viewer’e need by clicking on the A+
(increase or A-decrease or A (Normal) as shown herewith.
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2.3 ecourts website Home page

Once you logininto www.ecourts.gov.in a colourful home page as shown below
welcomes you. The ecourt website services is an accumulation of all datas from High Courts,
District and Taluk level courts all over India The ecourts webpage has been upgraded and
it has taken a very attractive with abundant data display.The screen shot of the new ecourt
website is hereunder and hope it is addictive enough to make you all login immediately into
www.ecourts.gov.in

Click Supreme
on Home it will court, High court,

redirect you from any NJDG Links Available
page of District and Taluk on ecourts page.

courts of India to the
Home page
‘- ECOURTS SERVICES
Statistics
regarding

District courts
Its another shortcut.
For District court

e e Dl PagDars DeNEIGar WO Costed s

District
courts which
will Open up the
India map from
Which the State/
District court can
be selected

District
court services to
get Case search,

rr-1| |||=| tockctik R G L

-lli

Latest
News & events
contains the monthly
newsletter of the

ecommittee

list court orders/
Judgements

Click
on NJDG
for the Store
house of datas

Of all the District
& Taluk courts
nationwide.

LATEST NEWS & EVENTS

atch video on Welcome to ecourts by clicking the link below :
ww.youtube.com/watch?v=t4DhEQjSCKI&index=2&list=PLEPhpCrSm
4AX7TWCQt1KMKK8UNYSAEbOS§
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http://www.youtube.com/watch?v=t4DhEOjSCKI&index=2&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
http://www.youtube.com/watch?v=t4DhEOjSCKI&index=2&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8

ecourts web page is divided under the following major head

(i) District courts of India

TE et eatets af ey
” ﬁ«
District Courts of India

Diszomanation o Informndion related (o
disiridl  oourts. (0 - siakeholders- of

2-Coars

% Chck here for District Courts of india

(i) District court services.

Distriey coppisi Seeicas

District Courns Services

Acceds to Seivices of eCons Canse
lests, Case Status, Ovdersiudgments &
WIDG

%, Click here for District Coarts SeTvices

(iii) NJDG

Makbepal Jiiicial D Grld

TP

NIDG

NIOG works ns a mondonng ool o
idontily, rmidnags ant reduoe pandency
ol CRSES

o e

(iv) Latest news and events

LATEST NEWS & EVENTS

» eCommiltee Newskslter Movember, 2078 [17 Dec, 2016]

» eCommitiee Newslstier October, 2016 [22 Now, 2018]

Home Supreme Court High Courts

(v) Important shortcut links from home page.

District Courts NJDG Contact Us

(vi) One line Statistics of District/Taluk level court

2880 Y 585 K

Case Management through CIS 2.0

15



2.4. District court services

The ecourts webpage main attraction is the District court services offered under it
. Through the District court services any one can now get the case status, court orders,
cause list all using any one search criteria all at the click of a mouse even without going to
the said courts and can be viewed worldwide through the ecourts webpage ! The following

services are offered under the District court serivces

District courts Services

District Courts Services

Access to Services of e-Courts: Cause
lists, Case Status, Orders/Judgments &
NJDG

% Click here for District Courts Services

2.4.1 Case search with CNR Number :

The district court services offers search of cases
ing CNR number. If the litigant knows the CNR nu
his case then using CNR the unique identificatio
the case can be searched.

If the CNR
is not

SEARCH BY CNR NUMBER
number

known then the
search of the

Emtey CHA Wumibres | led esample M ALDESTIYTRIFLS

POJLOLIOT2B242015

case is possible

under various

head which is listed hereunder The search includes for
pending cases, disposed cases and for simultaneous
search of both i.e pending and disposed by selecting the

respective radio button.

Search Menu

Cause List

Smo94X7WCQt1KMKK8UNYSAEbOS8

Watch video on CNR number by clicking the below link
https://www.youtube.com/watch?v=ac6B2Pat4tl&index=7&list=PLEPhpCr

16
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https://www.youtube.com/watch?v=ac6B2Pat4tI&index=7&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=ac6B2Pat4tI&index=7&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8

2.4.2 Case status Search

Case status Search can be made with the following criteria:

+ using Party name ( Petitioner/Respondent)
* using case number

* using filing number

* using advocate name

« using FIR number Case Status

 using Act type

* using case type

Case Status

Select State : Select District * Select Court Complex L

+ Act [Z Case Type

.-

i Party Name . Case Number @& Flling Number & Advocate & FIR Number

Case Status : Filing Number

*Filing Mumber *Yaar

*Enter Captcha

Capicha . mMed4ks v ~°

Case Status:Search by Act Type

Under #®Pending T Disposed

Search *Act Type | |Select Act Tyn-|
Section

Act B -

-~ e .
Captcha aptai W |3 Entar Caplch ﬂ REset
Case Status:Search by Case Type /
*Case Type | |Select Case Typs j Year ®Ponding TDispased
*Enter Captcha Go Reset

Captcha x‘k.W’S\\'Ui-.__ﬂ W o
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Watch videos on Case status searches under District court services
by clicking the links below :

(i) District court Services- Case Status- party name Search -
https://www.youtube.com/watch?v=fyiOdRs4s6Q&list=PLEPhpCrSmo94 X
7TWCQt1KMKK8UNYSAEbO8&index=6

(ii). District court Services- Case Status- Case Number Search — —
https://www.youtube.com/watch?v=zriUGseEmsg&list=PLEPhpCrSmo94 X
TWCQt1KMKK8UNY SAEbO8&index=8

(iii) District Court Services- Case status-. Filing Number Search -
https://www.youtube.com/watch?v=azaq9ngn8S8&index=9&list=PLEPhpC
rSmo94X7WCQt1KMKK8UNYSAEbOS8

.(iV)Advocate Cause List and Diary — District court services
https://www.youtube.com/watch?v=18aUgJfidmc&list=PLEPhpCrSmo94 X7
WCQt1KMKK8UNYSAEbO8&index=15

(v) District court services- case status- FIR number search
https://www.youtube.com/watch?v=1tT GNxzlsXo&list=PLEPhpCrSmo94 X
7WCQt1KMKK8UNYSAEbO8&index=14

(vi)District court Services- Case Status--Act Based Search
https://www.youtube.com/watch?v=39sTfoNEUA4&list=PLEPhpCrSmo94
X7WCQt1KMKK8UNYSAEbO8&index=11

(vii). District court Services- Case Status- Case Type search —
https://www.youtube.com/watch?v=wyTTDMvlzlg&index=16&list=PLEPhp
CrSmo94X7WCQt1KMKK8UNYSAEbO8

18
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https://www.youtube.com/watch?v=fyiOdRs4s6Q&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=6
https://www.youtube.com/watch?v=fyiOdRs4s6Q&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=6
https://www.youtube.com/watch?v=zriUGseEmsg&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=8
https://www.youtube.com/watch?v=zriUGseEmsg&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=8
https://www.youtube.com/watch?v=azaq9ngn8S8&index=9&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=azaq9ngn8S8&index=9&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=l8aUgJfidmc&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=15
https://www.youtube.com/watch?v=l8aUgJfidmc&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=15
https://www.youtube.com/watch?v=1tTGNxzlsXo&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=14
https://www.youtube.com/watch?v=1tTGNxzlsXo&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=14
https://www.youtube.com/watch?v=39sTfoNEUA4&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=11
https://www.youtube.com/watch?v=39sTfoNEUA4&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=11
https://www.youtube.com/watch?v=wyTTDMvlzIg&index=16&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=wyTTDMvlzIg&index=16&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8

2.4.3 Court order search
One can find out the court orders with the following search criteria

* using Party Name

» using Case Number

Court Orders

» using Court Number

» using Order Date

Court Orders

Himachal Pradesh Chamba Cighl Court Dalhousie

@ PFa Name {:aseiumher H C?Humhzr * Order Date

] 7

Court Orders.Search by Party Name

*Petitionar / Respondent

snler Caplcha

Captcha p-yge& =TI+

_¥

Court Orders : Search by Case Number

"Coase Type | AS-Appensl Suil = *Year . 2004

Captcha \:\)ig_ﬁt #| e *Enter Capty

Court Orders : Search by Court Number

*Court Numbe Silect Court '\'-‘I""'-'"J

L i "Entar Cap
Captcha h,,}gqg L+ Entar Ca

Court Orders:Search by Order Date |4

*From Date ) *To Date =

Captch f W |2 *Enter Captcha ﬂ Reset
aptcha }ﬁzp\g
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Watch videos on Court order search by clicking the links below :

(i) Court Order — Party Name — Search — District Court Services
https://www.youtube.com/watch?v=JwCGflaA4kM&index=10&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8

(ii) Court order by Case Number- District court services
https:/iwww.youtube.com/watch?v=SEgUNcfKXdU&index=13&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8

(iii) Court Order — Search by order date — District Courts services
https:/iwww.youtube.com/watch?v=lUjmZ4e_k3s&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=17

2.4.4 Cause List search EE—

Cause list can be got using ‘ %

Court Name Cause List

Watch video on Cause list searches under District court services c by ctri+clicking the links

https://www.youtube.com/watch?v=drkMOAVwqB4&t=96s&list=PLEPhpCrSmo94X7WC
Qt1KMKK8UNYSAEbO8&index=5

2.5 National Judicial Data Grid (NJDG)

National Judicial data grid (NJDJ) is the data base were our entire judicial datas are
stored under the following heads

(i) High Court NJDG
(ii) District Court NJDG

Initially the public access portal of National Judicial Data grid was inaugurated for
public access on 19.09.2015 by Hon’ble Mr. Justice Madan B. Lokur, Judge in-charge of
e-committee Supreme Court of India.Within two years of launching the National Judicial
Data Grid (NJDG) for District and Taluka Courts, the Supreme Court eCommittee has
implemented the same initiative for high courts.Out of the 24 high courts so far 20 high
courts have have joined NJDG for High courts . NJDG the public access page is available
at ecourts webpage http://njdg.ecourts.gov.in/njdg_public/.

NJDG gives the consolidated figures of pendency of cases in High courts and District
Judiciary across the country. These statistics, are updated everyday by the respective Court
Complexes which will show case the number of cases filed and also the number of cases
pending .The pending cases statistics are further broken into Civil and Criminal Cases
segregated into age-wise categories of 10years old cases / between 5 to 10 years old cases

20 Case Management through CIS 2.0


https://www.youtube.com/watch?v=JwCGfIaA4kM&index=10&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=SEgUNcfKXdU&index=13&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=IUjmZ4e_k3s&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=17
https://www.youtube.com/watch?v=drkMOAVwqB4&t=96s&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=5
https://www.youtube.com/watch?v=drkMOAVwqB4&t=96s&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&index=5

/ between 2 to 5 years old cases and up to 2 years. And now the National pendency of case
figures at High Court level and District level are open to public and is just a mouse click to
get the same. The importance of NJDG is raising day by day and this screen shot of the
e-committee newsletter is another proof of it.

(A) Govi urges High Court CJs to use national judicial database:

Govt urges high court CJs to
L A use national judicial database
to assess judges for elevation

N D wl s DITR Letetad = Ligy 20 B e R

“The adjoumments given by a judge,
Tho government wants high courn chief cases decided by him or her and type of
cases decided are all available on the grid.
Utilising this will benefit not only the
chief justices in recommending the best,
but will also help the superior judiciary in
taking a decision,” said a law ministry
official.

justices to use a central database, the
National Judicial Data Grid, to assess the
performance of judges before they are
recommended for elevation tw higher
courts. The law ministry will write to the
chief justices to this effect.

On 7 October last year, law minister DV
Sadananda Gowda had written to then
Chief Justice of India HL Dattu about the
NIDG. "Objectives of NJDG, apart from
transparency and ACC eSS o case
information, include its use for judicial
management and monitoring and  for

molioss rasrvascae ' b sorrve

The National Judicial Data Grid has
consolidated figures of pending cases in
the subordinate judiciary, which shows the
performance of judges. This data is
available at www.ecourns. gov.in, parnt of
the eCournts Integrated Mission Mode
Project aimed at promoting transparency,

2.5.1 Login Page for District Courts NJDG:

Step 1: Go to ecourts webpage http://ecourts.gov.in
Step 2: Click Distrcit Court under NJD

1. ECOURTS SERVICES
[ £ - ar L

Home Suprems Court High Courts EMsSERct Courts [LHEE] Conlact Us

By aliadiia gn ree

(&) Click here to down'oad Mobéle App for Android Click here to download Mobile App for 05 D App Store

P Google play

Dfnirlet caprts Seryiced Matiapal Juilfelal Dty SHl

District Courts Services District Cournts of indin

Aczess o Soreoes of o Courls Causs Diszeminmtion ol infarmation relalsd o

linls, Coser Sinius, Odoers! o & gt oEns 0 daketoiders of

BIGG e-Cotrns

% Click heere far District Courts SEnvces y Clck e Tar District Cowts of s
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Step 3: The text box will open up as shown below .The
District court NJDG will appear. Enter the captcha for logging
into District court NJDG. If u are not able to understand the gy’&@;
Captcha -G
captcha you can also click the sound button which will read
the captcha and it can be entered .The refresh button if clicked

will give fresh captcha. X e

Click hore 10 visit High Court RIDG

*Enter Captcha

Step 4: Click Go after entering the Captcha it will take you to the District court NJDG

Home page Mational dudicial Bara Grig:

2.5.2 Log in Page for HighCourt NJDG: o

: | -}
Step 1: Go to ecourts webpage http://ecourts.gov.in I'

NJDG works as a monitonng fool Lo

. . . . NIDG
Step 2: Click High court option in NJD

identify, manage and reduce pendency

Step 3: The text box will open up and the ent
Captcha and click Go.Then the High court NJDG Home
page will open up

ol cases

Drstrict Coury

Step 4:To return to District Courts NJDG click

the link “Click here to visit District Court NJDG”

*Enter Cagiicha izzkr_-l

Click here to visit District Court NJDG

Watch video on NJDG Public Portal by clicking the link below :

https://www.youtube.com/watch?v=e6Dk4ibkbJk&index=4&list=PLEPhpCrSmo94X7WCQt
1KMKK8UNYSAEbOS

2.6 High Court NJDG

Out of the 24 High Courts 20 High Courts have joined the Highcourt NJDG as on
31.08.2017 and the remaining four High Courts are also to join soon . The High Court NJDG
gives the consolidated figures of Cases instituted ,cases disposed and the pendency of

cases in all High courts across the country.Every one part of Judiciary should experience
the amazing browsing experience of the NJDG web page. In the ecourts webpage click on
NJDG and then click on the link shown as “ click here to visit High court NJDG “ and the
home page welcomes you with all the Highcourt data consolidated as a nation wise data,
and the data when clicked further unfolds into High Court wise data then into category wise
cases and then it splits into year wise data and then into case wise particular. This unfolding
of data is a wonderful and amazing experience no one should miss.!
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https://www.youtube.com/watch?v=e6Dk4ibkbJk&index=4&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8
https://www.youtube.com/watch?v=e6Dk4ibkbJk&index=4&list=PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8

2.6.1 High Court NJDG Home page

The High court NJDG home page contains summary reports with statistics on one side
and the Graphical reports on the other side. Home page welcomes you with the consolidated
data of all High Courts for the whole of India. Let us see in details what are all the data which
can be got from Highcourt NJDG in the coming paras.

MIBE for High Courts

High Court:- | All B o] " Welcome &
SUMMARY REPORT OF INDIA AS ON DATE (- DEI08I2017 ‘Tolal Pending Cases
panmcuians;  SPRL A CRASWAL WA DOTAL BERcENTAGE we10
LR TROH 2 T
4780 3527 3gea3 113134 | (3.67)
4960 Fe537 35331 flErkn] {7.54%)
avez L 6L Gz {021%) A
3 TLRAT
Fre-Registration
Ml..u'd” AsE5 FRRTL:] Frisa Iree] {z.81) iy
Cases Pending ;
nlfq'ﬁllll'lu'l 28173 15358 .5_@;?! 106743 {3!3%,
Click to View High Courl Wise
Pending Cases
Case Nature Wise Pendency of India
3750000
Cases Panding SO
(Benween 5 1o ARG 155361 220112 GAIRED [2.4%h)
10 yenrs)
2250000 e
| |
Ef]
1500000 J
.;tr.uim: B 020 JBET0 (20.23%) 750000
1] -
Category Wise Pending Cases Mratmad
Semior Citizen 27408 BO4Z 3008 6BISA (2.10%)
Filed By Women 13908 3949 18028 Fapus {L.oans)
Click on the number it will
Mamnitering Alert

open up the entire list of

Cases Listed
Todiy ua e um mudeem cases, which will further

Tidal Judge !
Court

460 unfold into case details.

Disclatmer = Please note that above figures are on the basis of
avatlahin data,

Report Printed as on (2/0972017 Time - 13:30:00
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2.6.2 National Data of Highcourts under High Courts NJDG

The Home page of High Court NJDG welcomes you with the consolidated figures of all
High Courts at National level which includes the Total number of cases instituted ( monthly),
Total cases disposed ( monthly), Total pendency ( monthly), Total senior citizen & woman
cases, cases listed Today, No of Judges along with the the pie chart and data chart . Let us
see the data one by one

The summary report in the Home page of the Highcourt NJDG gives the following data
2.6.2.1 Cases filed and Disposed (monthly) in the HighCourts

The summary report displays the cases filed in the last month and that too Category
wise as civil/criminal/writ Petitions. The screen shot hereunder shows the summary report
as on 02/09/2017. Another important data available in the home page is the total number of
cases disposed by the High courts on the last month. And the added feature is that it shows
more than 10 years old cases disposed by the High courts. The figures if clicked will open
up the further list

SUMMARY REPORT OF INDIA AS ON DATE - 02/09/2017
CIVIL CRIMINAL WRIT TOTAL
PARTICULARS o ces  CASES PETITION CASES | ERCENTA(
Cases Filed
In Last Month 34789 43827 38233 112134 (3.67%)
Cases
Disposed In 24968 20537 35331 89836 (2.94%)
Last Month
Cases
Disposed In
Last Month 1962 698 3631 6201 (0.21%)
(more than
| 10 vears old)

2.6.2.2 Pending cases in Highcourts

Pending Cases
Cases Pending (Between 5 .
10 10 years) 208389 159361 220112 882862 (22.4%)

mmmzmm Me670  B92612 (2923%)

[ Total Pending Cases 1321800 674455 1047264 (100%)
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HIGH COURT WISE REPORT OF INDIA AS ON DATE : 02/09/2017

Pending Cases(Registered)

High Court Name &1 Civil Criminal  Writs Total Percentage
HIGH COURT OF MANIPUR 15105 1534 0 16639 (0.54%)
HIGH COURT OF GUJARAT 43069 32527 34113 109709 (3.59%4)
PATNA HIGH COURT 29940 55423 58731 144094 (4.72%4)
HIGH COURT OF

14137 17711 21928 53776 (1.76%)
UTTARAKHAND
HIGH COURT OF BOMBAY 302656 50704 110714 464074 (15.2%)
TELANGANA AND ANDHRA

104933 46028 165210 316171 (10.35%)

PRADESH HIGH COURT

HIGH COURT OF MEGHALAYA 320 45 601 966 (0.03%0)
HIGH COURT OF KARNATAKA 112708 28004 61404 202116 | (6.62%)
MADRAS HIGH COURT 128366 424395 145384 | 316245 | (10.36%)
HIGH COURT OF DELHI 30527 17866 20397 68790 (2.25%)
ORISSA HIGH COURT 44628 40886 83512 169026 | (5.54%)
HIGH COURT OF

AT ISEAR 16574 22777 20309 59660 (1.95%)
HIGH COURT OF KERALA 77924 37187 63517 178628 | (5.85%)
HIGH COURT OF TRIPURA 886 427 1217 2530 (0.08%)

HIGH COURT OF HIMACHAL

14266 4790 5565 24621 (0.8190)
PRADESH
HIGH COURT OF PUNJAB AND

197363 115152 70450 382965 | (12.549%)
HARYANA
HIGH COURT OF RAJASTHAN 80781 80020 101138 | 261939 | (B.58%)
HIGH COURT OF JHARKHAND 14162 40968 1401 36531 (1.85%)
CALCUTTA HIGH COURT 103498 39864 81586 224948 | (7.37%)
HIGH COURT OF SIKKIM 47 47 87 181 (0.019%)
Total Pending Cases 1331890 674455 1047264 3053609
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2.6.2.3 Senior citizen & women cases pending in High Courts

Category Wise Pending Cases
Senior Citizen 27408 8042 31008 66458 (2.18%)
Filed By Women 13908 3949 15028 32885 (1.08%)
2.6.2.4 Listed cases / Number of Judges in High Courts
Monitoring Alert
Cases Licind 9463 7296 7438 22294 (0.73%)
Today ——— o S —_—
Total Judge /
Court 460

2.6.2.5 Pendency Pie Chart of High Courts

Total Pending Cases

Over 10 years

Over 5 years

22405

Less thas

 Ower 2 years

2.6.2.6 Pendency Data Chart of High Courts

d:

#'-aﬁ“‘gf
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~:‘
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v
"

High Coun Wise

B Tatsl
B Cwd
B Crimi
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2.7 District Court NJDG

The under shown is the District Court NJDG home page which contains summary
reports on one side and the Graphical reports on the other side. Home page welcomes you
with the data for the whole of India. Let us see in details what are all the data which can be
got from NJDG in the coming paras.

St -A.II » M G0 | Toval pending cases
BUIMMA Y MEPORT OF DS AS 0N DATE o= 01082017
Cansers Dingoeesd 8 Lasl Wimeh T ¥ T ]
(Caney Find i Lanl bioesh LSl ik} [ CEERE] wrt T s
e L 1 w0} Frrs TrIY 143 A
Pra-Regism pmon
Canrs-Linder CRjecsion [ Hhd Fa LT104
Chmrs- Lingsr Ruagecton -] s 1
Cairs-Pariding Mgl FLTi b AZINIL e

Penang Caven
R A

e L T T R v ]

RRIE]
_---- Case Natire Wiss Pendoncy of Indis
[Pty || st ||| sy | o

Toral Pewng Cases RN LESB18ED  DEMESIRE (10w} .
Catrgory Wiis Puncng Casas
Senwe Ceawn IO MEIGED Prrr ) (=T 22FOI00 : IT::]
Fitwd Bty Women LiA7580  Laifdd 1SER4EG | (L04BW) TS0 B Crimina
Categury Wise Periing Cates THOMN0
et e ISl Lhass2 Hm P .
Fling By Wormmn lrsan  pdis6g Lirsagy o4 -

2.7.1 National Data under District Court NJDG

NJDG summary report lsiae ay +H oo ]

as shown below can be SUMMARY REPORT OF INDIA AS ON DATE :- 01/06/2017

. CRIMINAL TOTAL

viewed by anyone from e bsisnr s Sm G cass cases  PERCENTAGE

any part Of the World. Cases Disposed In Last Month 148436 548135 696571

More over the beauty Cases Filed In Last Month 185146 | 711987 897133

of the said statistics it Cases Disposed In Last -— _— i
. Month{more than 10 years old) i — =

that when you click on

the number it further E Higictrtion

provides the entire list Cases-Under Objection 8817 8287 17104

of cases. For example T g5 284 379

the tOtal pendlng as Cases-Pending Registration 247815 422071 663839
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on 01/06/2017 is shown as
24265284. By click with the
mouse on the said number
it opens up into the further
details of the said 24265284.

Pending Cases
Cases Pending Beneen 51010 | jo0000s | Zradpa4 3062805  (16.33%)

years)

Total Pending Cases 7803621 16461663 24265284 {100%)
Category Wise Pending Cases

Senior Citizen 769551 192662 962208 (3.97%0)

Filed By Women 1287540 1241962 25294499 (10.4290)

2.7.2 State wise data under District Court NJDG

As on 01/06/2017 the total pendency of cases in Our country is shown 24265284.

-

Total Pending Cases 7803621 16461663 24265284 (100%%)
(Civil)  (Criminal) (Total)
. . State Ciwil Criminal  Total Percentage

By click with the mouse on ANDAMAN AND NICOBAR 3195 6685 9880 (0.04%) °
; ; ; ANDHRAPRADESH 254084 189898 443982  (1.83%)
the said number it opens up into ASSAM 51563 151147 202710  (0.B4%)
the further Spllt up details of the BIHAR 243708 1228124 1471832 (6.07%)
CHANDIGARH 16358 21431 37789 (0.16%4)
. . CHHATTISGARH 61951 215552 277503  (1.14%)
said 24265284 state wise as shown | g 160212 373979 534191  (2.2%)
DIU AND DAMAN 860 889 1749 (0.01%4)
hereunder DNH AT SILVASA 1461 2108 3569 (0.01%)
GOA 25478 18285 43763 (0.18%4)
NJ DG state wise pendency report GUJARAT 591583 1238618 1830201 (7.54%)
HARYANA 249717 347595 597312  (2.46%)
as on 01/06/2017 & HIMACHAL PRADESH 93350  B6B19 180169  (0.74%)
JAMMU AND KASHMIR 32909 44307 77216 (0.32%4)
JHARKHAND 58460 270069 328529  (1.35%)
KARNATAKA 644074 681583 1325657 (5.46%)
KERALA 338096 604409 1032505 (4.26%)
MADHYA PRADESH 282329 945204 1227533 (5.06%)

MAHARASHTRA 1110544 2137577 3248121 (13.39%)
MANIPUR 5210 4315 9525 (0.04%)
MEGHALAYA 1699 4105 5804 (0.02%4)
MIZORAM 677 1072 1750 (0.01%)
ORISSA 240722 751801 992523  (4.0%%)
PUMJAB 246773 279384 526157  (2.17%)
RAJASTHAN 403074 958783 1361857 (5.61%)
SIKKIM 547 980 1527 (0.01%)
TAMIL NADU 539763 343585 883348  (3.64%)
TELANGANA 190202 207648 397850  (1.54%)
TRIPURA 8519 17271 25790 (0.11%)

UTTAR PRADESH 1454835 4294581 5749416 (23.69%)
UTTARAKHAND 31802 175004 207706  (0.B6%)
WEST BENGAL 459866 767954 1227820 (5.06%)

Total Pending Cases 7803621 16461663 24265284

28
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2.7.3 Indian state wise Data Chart under District Court NJDG

NJDG graphical chart as shown below is another attractive feature. The chart shows
the pending cases category wise i.e civil;criminal and total. By seeing the chart one can
easily see which state has the highest pendency. In the under given chart it shows Uttar
Pradesh tops the pendency list followed by Maharashtra and Gujarat. Its amazing because

all these data are now at a mouse click.
6000000

B Tol
g Cisil
Crimmal
4000000
2000000 L
] thl—.il—llI]]lIlllL W b L L |
: _. .b. r ._, . ¥ II," -.‘ r '.I. ,": .< | ..'I.Lr' . ,_‘.'- # ;I:J_ _,.'.I ." .I_ .-; f | i
4 ¥ . ¥ :_" ¥ F . ' _' I’ ._-a
¥ y ; o ;?,
2.7.4 Case Nature Wise Data chart under District Court NJDG
From this chart one can easily
Case Nature Wise Pendency of India
say that among the total cases pending st
Criminal cases are more than the Civil e
cases in India as on 01/06/2017. A0 — s
: Crimi
75300000

2.7.5 Pendency chart & report under District Court NJDG

NJDG home page gives detailed report | Tot«! pending cases
about pending cases based on age of the
case. Cases Pending over 10 years; between i '
5 to 10 years; between 2 to 5 years; less
than 2 years. This figures are also generated

through a chart which is also very useful.
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Pending Cases

Cases Pending (Between 5 to 10
years)

Total Pending Cases 7803621 16461663 24265284 (100%)

1228581 2734224 2962805 (16.33%)

2.7.6 Senior citizen & Women cases under District Court NJDG

Category Wise Pending Cases
Senior Citizen 769551 192662 962208 (3.97%)
Filed By Women 1287540 | 1241962 2529499 (10.42%)

2.8 Particular State wise Data under District Court NJDG

The Datafor [

any State can be Btate:-| TamilNadu }Dlsi:mL All v || GO
generated from _;:Timachal ':’jr;deﬁh _ RT OF INDIA AS ON DATE :— 01/06/2017
Samimuan asnmir i
NJDG. To get the Jharkhand cviLcases  CRatnat COA.  PERCENTAGE
. |Karnataka '
State particulars cﬁ Kerala 148436 | 548135 BI6571
select the State {Madhya Pradesh
i C;Maharashtra 185146 f11987 897133
from the drop list as | Manipur
c Meghalaya
shown below. The M Mizoram 7272 15271 22543
selected State’sdata griﬁ_si -
. . (Funja Pre-Registration
will be displayed. | Rajasthan _ soee
| sikkim
i) 8817 8287 17104
In the screen shot ._Ta il Nadu 8817 8287 17104
hereunder the \Itreil;l:-rg:na - 284 379
State Tamll Nadu iS (‘;UttarpradESh \ 47815 422071 669839
: : Uttarakhand
selected which will | West Bengal :
show the details of Select the State name
Tamil Nadu. From the above list.
Eg.Tamilnadu is selected.
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The screen shot of selecting of Tamil Nadu is shown hereunder :

& | I

SthF Tamil Nadu * District:- All

$[1.60,—

TamilNadu selected

Then click
Go
2.8.1 Tamilnadu District court data under District Court NJDG
Tamilnadu
Disposed cases . :
Filed cases Tamilnadu Yearswise

pendency chart

10 yrs old disposal

Btate:. Tamil Hady v District= all e -, V] —
SUMMARY REPORT OF TAMIL HADU AS ON DATE - 010BRO1T "¢ panding cses

Cotes Disprrsed in Lasl Montn an 15318 1188 o T

Cases Fied in Las Monm &1ai 15724 L1661

Lo il il £ a2 a5

Pre-Aeghlzation

Cases Linger Cepecton asg £6g L

Cases Under Agjeched 1 L 1

Cases-Pandig RegisTaion 34838 L1581 4528

Cass Maturs Wise Pendsney ef Tamdl Naodu
V2S00
L
TE00 B Toul
B Ot
538703 43585 ke e Cimnd
Easegary Wise Perding Cases 250000 |
Seniot Cifzen 06084 4Ty (B 02%] ‘-
Fiied By Weomen 118636 ikl FEATT L] i el
A
TamilNadu Yearwise pendency \ /
details Over 10 years old Tamilnadu Categorywise Tamilnadu
5-10 years old cases Pending cases Civil/criminal
2-5 years old cases lessthan Seniorcitizen cases Pendency
2years old cases Filed by women cases chart
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2.8.2 Tamilnadu District wise Pending Data under District court NJDG

Dristrict

ARIYALUR
CHENNAI
COIMBATORE
CUDDALORE
DHARMAPURI
DINDUGLIL
ERCDE
HKANCHEEPURAM
KANMYAKLUMARI @ NAGERCOIL
FARUR
HKRISHMAGIRI
MADLUIRAI
MNAGAPATTINAM
MAMARKAL
PERAMBALUR
PUDUCHERRY
PUDLROTTAI
RAMANATHAPLURAM
SALEM
SIVAGAMNGAI
THANJAVLIR

THE NILGIRIS
THERNI
THOOTHLUIDI
TIRUCHIRAPPALLI
TIRUKELVELI
TIRUFPUR
TIRUVALLUR
TIRUWANNAMAL Al
TIRUVARLR
VELLORE
VILLUPPURAM
VIRUDHUMAGAR

Civil

TEE
55668
33832
26704
s2ra2
2377
17011
32434
13891
G016
8500
29950
4779
17261
T304
13253
89352
5187
19528
BO96
10831
3337
9321
10480
28510
19419
25699
25352
17501
5236
22687
28548
10622

Criminal

3746
15415
19909
11364
5181
138921
11865
20284
17278
3382
5711
18252
4210
BE03
2067
13366
5155
SG8R2
8583
Q297
S819
3446
B292
11897
10403
22896
14512
12527
10200
5807
10514
10223
11063

Todal

11737
1083
53741
38068

\

10453
3Teo2
28876
52718
3169
8398

Chennai
P
top
pending
District

15211
48202
B89

23864
10361
26619
14511
10869
8121
18293
20650
6783

17613
22377
38913
42315
40211
areTa
27701
11143
3320
38771
21685

2.8.3 Tamilnadu District wise Data chart under District court NJDG
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2.8.4 Tamilnadu Case Nature wise Data Chart under District court NJDG

Caosie Matipre Wise Pondancy of Tamil Nadu
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2.8.6 Tamilnadu Senior citizen & Women cases under District court NJDG

Category Wise Pending Cases
Senior Citizen 60441 3687 4128 (7.05%)
Filed By Women 126102 11974 138076 {15.17%)

2.9 Particular District wise data under District court NJDG

State: | Tami| Nadu 2 Distpt=2 s * Court:-| Al -].60
| Adl = -
|Mamakkal

FPerambalur
Puducherry
Pudukottai
Ramanathapuram
Salem i
Sivagangai Tiruppur
Thanjavur selected
The Milgiris

from

Thend
Thoothukudi District
wise

Tiruchirappalli
Tiruneivell

Tiruvallur
Tiruvannamalai

2.9.1 Establishment wise Data under District court NJDG

Establishment Gl Criminal Total

Additional District and Sessions Courl, Dharapuram 1375 13 1488
District Munsif Courl, Avinashi 1481 1] 1481
Diistrict Munsit Cowrd, Dharapuram 1317 1] 137
District Munsil Coun, Kangeyam BE8 o BE8

District Munsil Couwrt, Palladam B4 ] G4

District Munsif Couwrt, Tireppur 1830 o 1830
District Munsil Courl, Ldumalpast 246 ] 2246
| Additianal District and Sessions Court, Tiruppur 1463 112 1576
Il Addiional District and Sessions Courl, Tiruppur 1285 a1 1376

Judicial Magistrate Courl, Avinashi 1] 17 17
Judicial Magistrate Court, Dharapuram 1 2338 2340
Judicial Magistrate Courl, Kangeyam o 1166 1166
Judicial Magistrale Courl, Palladam ] 14T 1471

i)

o

1]

Judicial Magistrate Mo, | Couwrt, Teruppur 4466 4466

Judicial Magistrate Mo, 1| Court, Tiruppur 2296 2206
Judscial Magistrade Mo, Il Court, Lidumialpe 594 Sod
Principal Sub Court, Tiruppur 738 0 TH2E
Sub Court, Dharapuram 3458 47 3505
Sub Court, Udumalpet 2213 26 2239
Total Pending Cases{Registerad) FhESS 14512 40211
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2.9.2 District level Establishment wise pendency chart under District court NJDG
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2.10 Court wise Data under District court NJDG

Select the establishment from the drop list. In the given example hereunder the

Additional District and sessions court is selected

Stater  Tamil Hadu = District:- Thuppu

: | Court:- All :l co

Déstrict Munsill Court, Avinashi

Distract Mundif Court, Palladam

Judicial Magistrate Cowt, Palladam
Judicial Magistrate Court, Avinashi

Sub Cort, Udumalpet

District Munzif Caurt, Udurmalpst

Judicial Magistrate Mo, [ Court, Gdumalpet
Judicial Magistrate Cotrt. Dharapuram

Select State TN
District Tiruppur
Court -1st Additional District
and Sessions Court

District Munsil Court, Kangeyam
Judicial Ma "

Il Additional District and Sessions Court, Tiruppur
Principal Sub Court, Tiruppur

Destrict Munsil Court, Tiruppur

Judiclal Magistrate No. | Court, Tiruppor

Judicial Magistrate Mo, | Court; Tirappur

Additienal District and Sessions Court, Dharapwram
Sub Cowrt, Dharapuram
District Munsil Court. Dhadapuram

2.11 Judge wise Data under District court NJDG

State:- Bihar : Dnstrict:- Aurangabad : Court:- CIM Division || GO
COURTLIURGE WISE REPORT OF ESTABLISHMENT:- CJM DIVISION, DISTRICT:
AURANGABAD AS ON DATE 2EIOEI20TT

Copy || CSv || Euoed || POF |

Show | 10 2 ennes Sequch
Pondirg cases (Registened)
:::""- Court civil Criminal ~ Total
10 Goool ji CaM 7 5230 5237
1 A Eummar Misrea AT F 1160 1162
14 Favmie Kima S00W 1] 1657 1657
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2.12 Case list under District court NJDG

In the screen shot the pending
cases 83 is shown. If it is clicked
it will open up the entire list of 83

cases and the first 10 cases from the

list generated is shown.

CASE LIST N THL COURT OF THIFLU A, MANTMOZFG SCSSEONS JUDOE MAIDLA
COURT], ESTABLISHMENT. PRINCIEAL DISTRICT COURT, COMEATORE, DISTHICT
COIMBATORE AS ON DATE — HM&I17
Cogry cay Escis POF
Stow 10 1 eniries Search
Pending Cases(Regissered)
Sr ho * Cases Registratan Date
1 SCT00DSEZ015 12-05-2015
2 SCTU0ZET010 23-12-2018
k| SeefTHMGR0E 13042016
4 SCoTOI0EREZ0LE 21-06-2014
-1 SeciTo00iA2 006 16-06-2016
[ SCAMID2eI6 23-11-2016
T. SccfTO00192015 06-05-2015
a 19-06-2017
8 05-01-2017
10 06-06-2016
Total Pending Ceses 11§57
Shevarg 110 10 of 83 avigle al Fre st e

2.13 Particular Case Data under District ‘ourt NJDG

Principal Districl Courl, Coimbalore

Case Detalls
Case Type : 50
Filing Mumber : 1262017 Filing Date: 19-06-2017
Registration Number r TOO1 262017 Registration Date: 19-06-2017
CNR Number : TNCBO1-000965-2017

| Pirst Hearing Date
Nexl Hearimg Dale
rgge of Case

: 19th june 2017
« 18th }l:l.'\.' 017
» Appearance of Accused

Case Slalus

| Court Number and Judge

: T-Sefsions Judge (Mahila Court)

Petithoner and Advocate

(1) Knttur Folice Station, Colm batore
Address -
Advocate- Fublic Prosecutor

[Registration Number

Respondent and Advocate
1) Bakklyara)
Adledress -
Acts
| Under AcLis) Under :Qlﬂl:l..‘lll:l.";!l..
| IndianPenalCode 506111
FIR Detalls

Police Staticom : kottur

FIR Numbear : 182

Year : 2016

Judge

History of Case Hearing

Business On Date Hearing Date Purpose of hearing

[700126/2017

Sessions Judge (Mahila Cuurtﬂlil—ll{i-‘.!ﬂlT

18-07-2017 Appearance of Accused

Back

In the above list S.No. 8 is SC 126/2017 if clicked opens the above case details.
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2.14 Daily Status under District court NJDG

In the above screen shot the last hearing date is shown as 19-06-2017.What is the
status of case as on 19-06-2017 can be seen from the comfort of home by clicking on
19-06-2017 which opens up the Daily status with A diary of the said case as shown here
with.

Daily Status
Principal District Court, Coimbatore
In The Court Of :5Sessions Judge (Mahila Court)
Case Number :SC/0700126/2017
Kottur Police Station, Coimbatore Versus Bakkiyaraj
Date : 19-06-2017

Business : Received by transfer from the Principal District Court,
Coimbatore and taken on file ufs 376(2) (f) (1) 506(ii)
IPC and Posted to 18.07.2017 for appearance of the
accused. Call for records.

Next Purpose : Appearance of Accused
Next Hearing :18-07-2017
Date

Sessions Judge (Mahila Court)
Print

So we need to remember that the data entered through CIS is the basis for all the
above data shown in ecourts and NJDG web page and that the same is viewed worldwide !

2.15 District courts of India web page

In the ecourt webpage the District court of India is the e

store house of entire case data of the dirtict and Taluk level : ‘"‘_If

courts .when u click at District courts of India as shown herein - —

then u will be taken to the India map from where the state can -

be selected and the respective district can be selected and  visuict Courts of India

from where the court can be selected and the case status can  cesemaion o wiomaten wied o diie
be got. The same can be got by directly typing the state in the =" i
drop box “ Please select your state” which is also available on .

the ecourts web page

1. Click the arrow in the District Court Services, it will open up the India map
2. Click any State in the India Map or Select the State from the Drop Box

3. Select the District from the District Map or from the Drop Box

4. Official Web site of the District will open up with ecourt Services

5. In the ecourt Service Case Status, Court Order and Cause List can be got.
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District Courts of India

Desemination of information rej o disinct

courts 1o stakeholders of e-Co

| Pleasa salact your State/UT
| Plenze select your State/UT
ndaman and Micoliar

| Andhra Pradesh

| Arunachal Pradesh

ASEAM

Bihar

Chandigarh

Chhatlisgarh

Dadra and Magar Haval
Caman and Diu

Dalhi

R D & & » B

. - ] | Jr—T— s—s @i . - == 4
'@ E-Courts Miwich Wads Progsd
fﬁj DISTRICT COURTS OF DELHI

Y A

L -
m,p;u-—
A
e
[T b R T = =
[t "
- ol 1§ et P ¥
] T g
4 [
= MR A
iy [rre— B
: 5
[Er—
A
S S
PSS oy
L - )
o it
L b e
— 1

— iR

"Cittzen Charler

Coniact Us

Circulars Noticey

';;l:'-:il",:

alion af

| Aboul Dwarka Cout Doampies

Location Map -

Watch video on Introduction to District court
website by clicking the link below :

https://lwww.youtube.com/watch?=tEMUB9DnIT4&list=
PLEPhpCrSmo94X7WCQt1KMKK8UNYSAEbO8&ind
ex=3

SOUTH WEST, DELHI

E-Courls Mission Mode Project @
Official website of District cour S

Aboul Dwarka Court Complax

Cagse Stotus
Caurt arger
Cauga List

Case Stalus -
Court order +
Cause Lisl
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2.15.1 Important information available under district court webpage

The importance of district court websites are increasing day by day.Each state is
putting the district court website to effectivet and multifaceted usages. One can get variety
of information pertaining to District court which includes List of Judicial officers working in a
District; List of Judges who are on leave, important recruitment announcements, Important
circulars,, jurisdiction of courts and police station.All these information are available in this
web page in addition to the District court services like Case status; Court order, cause list
which is also available here in this web page.

Aurangabad Maharashtra

Latest Announcement
About Us Recruitment for retired employees
History 55 2017
Contact Us ¥ Recruitment — Stenographer for
District Courts, ...
Notifications

Circulars Notices

\ Notifications
b )

Circulars Notices

Judges on Leave

Rules and Regulations

Advocate Code List

»

Advocate Panel Free Legal Aid 2017

Bail and Remand Advocate Panel 2647

Legal Aid Clinic HQ Udaipur

be ]

Paralegal Volunteers

¥

5 Year old cases

22

E-Mail Subscription Form

>

Home > Judges on Leave

Judges on Leave

S.No. NAME OF JUDICIAL OFFICER On leave from

1 Deepika Singh JM North-1 29.05.2017
2 Sanjay Kumar 22.05.2017
3 Yogesh Sharma ADJ-5 22.05.2017
4 B. S. Pandiya ADJ Salumber 15.05.2017
5 Ehsan Ahmad ACJM-Salumber 16.06.2017
6 Neha Sharma Gyam Nyaylya 21.02.2017

On leave till
03.06.2017
31.05.2017
22.05.2017
27.05.2017
23.05.2017
19.08.2017

Nature of leave

PL

PL
CL

PL
PL
ML
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2.15.2 Viewing Case Status on-line through under District court NJDG

The case status of any case in the District court | Services
level can be viewed through ecourts web page under the
following headings Case Stalus =

(i) District court of India Case Number

(ii) District court services FIR Number

Party N
(iii) NJDG ( National Judicial Data Grid) R T

Advocale Name
Let us see one by one how to get the status of the

cases under the services available under District Court | ©ase Code

Web Page. Act
=> select State Case Type
=>» Then select District
Court order +
=>» click case status
Cause Lisl
Then using any one data S —————

(i.e) case number
(or) FIR number
(or) Party Name
(or) Advocate Name

(or) Filing Number

v v v v VY

(or) Act
= (or) case type

the details can be searched as shown in detail in the nextpage > 2> > 2> -
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Case Status

Case Number \
FIR Number > \ Case Status : Search by Case Number
= Court Comples Court Extablishment
Party Name * CourCompisx | Select Court Complia *
Advocate Name 5 “CaseType [Saect )
* CasaNumber | _
Case Code b *vear | |
Capkha T ]
Act > o Blmle
mer Capicha ]
Case Ty A\ = =3
J \ \
Case Status/ Searclf by FIR Num¥er \ Case Status : Search by Petitioners/Respondents Name
® Coort Compiaffl Coun Eatagfiewment P s, O s
* Caur Compies %{‘:@!c?u"-_%#i-r_- I 2 _ Pl ———— -
" Plics Bhrion Eli:_r_ﬁ"_\cltllﬂ’tﬂ Y .l L I'____.
RPORN -
FIR Kumoar
" Fending Mmoo Soth
Voar Cast=y
Dspesenff - Bom SFY- a
Capkig “Enise Captia E e

Ente Capra

V 4 J

® Coun 4 gt Estaslinhman

l Case Statf&amch by Advocate Name

* Courd Compies i:'r_‘.uh:l:u-l,ﬂlﬂ |
Saaren By W Amebs e MAME A Do Dias Canss Lint
" Advoc e |
Dispossa ' Bam
Capizra
-~
=
"Emar Capgkha

' Case Status:Search by Act Type

" Coun Compies Court Estabignment

‘ CourlComplex | Select Court Comples v
Beaschidet | IE=3
“ACType | Swiect Ani Trpe *|

Unapt Secton |
® Penaing Drigased
Caplehs m
J CH =
*Eranr CADENS .=, ]

B =
(oo ] oo |

\

\

* Court Comglad

Case Status : Search By Filing Number

® Coun Complex Court Establishmant

| Betect Coun Comglas

g Kumber | |

“vear | |
Capitha -

Nswy . -
fCapkha | |

A

® Court Complix

Case Status:Search by Case Type

® Coun Comphex Coun Estanlianmint

| Belect Court Compiex *|

"CaseType | SelectCase Tipe *|
vear | |
= Pending Daaposed
Capkha i,
SOFEP . -
*Enter Capkcha [ |
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2.15.3 Viewing court orders on-line through under District court NJDG

Similarly, Court order can also be searched on-line

in the e-court website using

(or) Court Number

(or) Party Name;

(or) Order Date (as shown here) > 2> 2> > >

Court order =
Court Orders »
Case Number 33
Court Number 33
Party Name »
Order Date »

Court Orders : Search by Case Numbaer

Court Etblshment

" Cou Comphix

* Gasa Tips
* Cass Mumosr
“yae | }

Capkha

“Enwrcapina |

|

Case Status

Courtorder

Court Orders

Party Name

Order Date

Case Number

Court Number

1 ® Court Complex

Court Orders : Search by Court Number

Court Establishment

* Court Complex |$i‘.'iﬂﬂ Court Complax v |

* Court Number |S€1’EI:TE-WITNI.Immr v |

Capitha 2@1}\ “w | o
le

"Enter Capicha

\

Cause List

\

Y

* Coun Camplax
" From Date
" To Date

Capicha

"Enter Capikcha

Court Orders:Search by Order Date

= Court Complex Court Estaplishment

jgeﬁl;'iui.rtc-:mple* v |
 —
L

| =

i

ERESR

L]

Court Orders:Search by Party Name

® Court Compiex Court Establishment

* CourlComplex | Select Court Gomplex v

* PettionerRespondent |

° Year

Capicha

"Emer Capicha
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2.15.4 Viewing cause list on-line through under District court NJDG

The cause list is nothing but the hearing book. z
The cause list of any court can be also viewed Services
from the court website. This cause list search is an .
o . Case Status -
equally useful feature for Judicial Officers, staffs
.oth.er than .the litigant Publlc. Th.rough cause list a Conirtoror i
judicial Officer can login from his home and know
the cases posted on any date and can plan for his Causel st

work. For example the Judicial officers can have
it as a habit to view everyday workload through
Cause list search and can plan the work for the day. Through cause list the Judicial officer
and the staff can now very well find out which is the heavy work load day and which day has
lighter work on any given week or month. The litigant public and advocate can now confirm
when the case is coming up for hearing using the on-line cause list.

Cause List / Dally Board

O court Complex Court Establishment

* Court Complex MANDAVI KACHCHH. j
* Court Marme 1-8.C.Solanki-PRINCIPAL CIVIL JUDGE Eamj
* Causelist Date 15-06-2017 B

Captcha ﬁ&ﬁ ! H
- “ o
*Enter Caplcha 5””"'""11

Back
Principal Civil Court Mandwi
In The Court OFB.G. Solanki
PRINCIPAL CIVIL JUDGE & JM.FC
Criminal Cases Listed on 15-06-2017

5r Advocate
No Cases Party Name Name
THE GOVERNMENT OF GUJARAT
1) CCi210/2017 Versus
VASANT BHINII KENIYA
3 CRMA E:{.:.:.;T:AN ALIMAMAD IBRAHIM @ ABHRAM ASCHAVDA
214012017 TALATI CUM MANTRI SHREE MOTA AASMBIYA
PATEL DEVII HARJI HIS GEN. POWER SUMRA KASAM
ISMAIL MN.K.SONI

3) CR ENMEI2012 Versiis

DEPUTY ENGINEER, PGV.C.L.

Watch video on View Cases Listed Today & Generate Cause List by clicking the link below :

https://www.youtube.com/watch?v=NU1a-DjRktk
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3. Must know basic options in CIS 2.0

3.1 Introduction

In CIS 2.0 many new options are introduced. It may take quite sometime for anyone
to get acquainted with all the options. But to start working with the new CIS 2.0 it is a must
that one should know certain basic options. And by regular usage of CIS 2.0 one can
get acquainted with hundreds of options in it. As a starter pack to help the staffs to start to
working with CIS 2.0 few basic icons are short listed hereunder

* New Home Page under CIS 2.0
» Show menu

* Navigation pane

* Menu bar icons

» The Search Box

* Alert menu

» Calendar

» ecourtlS link

» Establishment select box
* Modification Menu
* Logout menu

3.2 New Home Page under CIS 2.0

Once you enter into the CIS 2.0 the home page welcomes you. Let us see what are
all the options available

Establishment box Search box Diate D‘iip“"' Logaut link 7
in the new home page. | ] Se
. iy e
The picture shown here o 3 p
is the image of the new fo

Home page.
3.3 Show menu

In CIS 2.0 the show i
menu is given on the ' _ I
-HE_NlE

left hand side which if

=

-

Figure 3: Fq:tur:s_,_- Home Fa;r

Show Menu Dashboard
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clicked will open up the navigation pane. Earlier in CIS 1.0 the navigation pane was displayed
as a constant, whereas now in CIS 2.0 it is dynamic i.e it will appear only when clicked for

requirement Show menu if clicked will open up the navigation pane as shown below

ot HNc2e
LA TP T AN SESSIOMS C O ANLANGATIAL bl " "”:’5
Coeseo
My Dizsposal in this - u C
¥ Hisposal in thi My Paniding Casen Madistion Cornar C suni

o 1 Undated Caten
' 1 ndated Care Markh

2] M Frminlivieg tn Wwall atimn ]
oe | a Mo diation Casws Rederisd |

! | - Im thiim Bamity |

1k | Camplarad ki s Manth

Pendenty Fle Chare

Watch Video on Show Menu Tab In CIS by clicking the links below :
https://www.youtube.com/watch?v=1bXmTbsrHHM&list=PLFKAb8oceMBuC _
dZ09Pa25wXkEFAfouLQK&index=2

3.4 Navigation pane:

—
L oprt IR ey - I T —, wi i i
in Cowaa

P |
= o - whmad Casne Y R | g, gy e
- i ™ .:1

i

-.I—.II-..,. SWEACY -.-

o ¥ ;Iﬂ- .
L EL AT,

r : Figure 4: Navigation and Shorteut pane
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3.5 Sub menus inside navigation pane :

Home )

e of

Fees (4]

Case
Proceedings ©

Litigant
Updations ©

Proceedings o
Reports

DJPMC [ +]

Appeals
Information ©

Plead Guilty [ +]

FIR Details [+]

Mediation

3.6 Menu bar icons:

Bahf Master
Othar Process

Proc &35 Area

Tag Bailif, Area

Case
Procesdings

Menu bar icons are situated on the top of the screen which is shown in the image below

3.7 Description of Menu bar Icons

X | Filing Counter / Case and Caveat Filing / Add + % B @ Ooceoe o0
| | |
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S.No

Icon

Name of Icon

Description

New icon

Click this icon to open a New form.

Edit icon

Click this icon to open the form to
Modify the added details.

Delete icon

Click this icon to open the form with
Delete or Undelete options.

Report icon

Click this icon to display the Report.

Online Help icon

Click this icon to display the Online Help
to assist you to use the software
application. It will guide you to perform

the tasks successfully.

Qoceoeo0

Colour icons

Click any of these icons to change the
colour of the menu bar and the

fx / Home /

/

Breadcrumbs

Bread crumbs is the graphical control
element. The Breadcrumbs trail keeps a
track of your location within the
application.

Search box

Enter your search criteria in the Search
box to access any menu screen directly.

Time Table

Place the mouse on the “Time Table”
link to view Case Type wise case
schedule.

10

Refresh

Click this icon to refresh the Home Page.
This icon is placed below the
breadcrumbs towards the right hand
corner on the screen.

11

C

Logout

Click this icon to go back to the Login
screen. This icon is placed next to Log
out link.

3.8 The search box

1

17|

This search box is on the left top of the home page. It can be called as the Google in
CIS 2.0. This is an important and a very useful icon. It can be used like a Google to search

Case Management through CIS 2.0
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any option in CIS 2.0. If any option is typed it will immediately display it. There is no need to
go to Navigation pane or to memorise where each and everyone of the option is .

Watch video on Quick Search Facility In CIS by clicking the link below

https://www.youtube.com/watch?v=msg8H9PJTbU&list=PLFKAb8oeMB
uC_dZ09Pa25wXkEFAfouLQK&index=3

3.9 Alert menu
Alert menu is another important icon which every staff involved should check out daily.

« Alert menu displays the alerts concerning the cases that have been Transferred Out,
Transferred In, and Allocated cases as shown above

I Alerts (O New ) | i
Todays Cases Cwil(25) Alerts Menu
Todays Cases
A Criminal(2)
M Calendar
1
User who
sends the | Alerts
alerts = .
— 1 <3From Subject Date
\\'\.
.y
New Alert court Transfer In 2015-01-16 14:43:38
New Alert court Transfer Out | 2015-01-16 14:43:38
New Alert court Allocated Cases| 2015-01-16 14:43:33

3.10 Alert menu - Today’s Cases Civil / Criminal

* Alert menu displays the Today’s Cases (Civil) which is the List of Today’s Civil Cases.
(When today’s civil case is clicked it will open up the today’s civil case list from where
daily proceeding can be updated. This option is much
easier than the earlier CIS 1.0). o Alerts (0 New )

Similarly in alert menu there is Today’s Cases Todays Cases Civil(5)
(Criminal). If clicked it will display the List of Today’s & Todays Cases Criminal()
Criminal Cases that are displayed on the board. B
And from where going to daily proceeding for today’s
Criminal case becomes much easier.

1 Calendar
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Back
Suly Court. Avtnashi
IN THE COURT OF Tmt. R Aruimazhiseld, M.L.,
Subordinate Judge, Avinashi
Total Civil Cases Listed Today
I?u: Cases Party Name Mame of Advocate
Mani
1y OSTHIEROIE Vs M. Esrnan
H.u'rwm.rn',
Kondammal s
] DSTRSSA016 Vs Shagur
Pappsth
Karthick
3 IPLA2OLE W P K arhiopymn
Joseph Chares Das
Serna.ppm
] ASTIR2017 Ve RPEanagarng
Anuiragu Sergaliayar Swami Temphe
Kardissanry
5 OSTEHARE Vs K Subywayan
Sorriundas ium

Mext Lis
Mext Purpose Date ting
1A PENDING D5-07-20L7
L& PENDENG. 05-07-2007
i, PENDING O4-07-2007
SUMMON 08-06-2007
SUMMON 2072007

3.11 Calendar

Calendar is an important and a very much useful
option alert. Calendar option works like a hearing book
.This is an important option very useful for the Judge
to plan his /her courts work for all the days and with
the help of the calendar the judge can see uniform
spreading of work on all working days.

o4 Alerts (0 New )
“. Todays Cases Civil(5)
#, Todays Cases Criminal(2)

June 2017

21

B 153 frat] 22 fras
T T T e e e

il

t : . ; & . * Number of
m Civil Cases

¢ 9

Civil Cases 96

g Displays

/ Criminal

1w Cases on

the said
date.

4

Watch video on Mangement tools like Calender, Todays Cases, Alerts

in CIS by clicking the link below :

https://www.youtube.com/watch?v=PruKGGd9vIw&list=PLFKAb8oeMB

uC_dZ09Pa25wXkEFAfouLQK&index=4
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3.12 |[eCourtlS|link

This ecourtis link is a shortcut link which will take you back to the Home Page from any
place you are. For example, if you are on the Bailiff (Add) screen and you want to view the

Home Page for any reason, click [¢C @177/ | the above shown icon which is on the upper
right hand corner of the screen. Then you can reach the home page .

3.13 Establishment select box

The Establishment select box is situated on the left side top of the home page as
shown below. It will display all the establishments. You can select your establishment

Establishment select

- / goat HNC20
b

YLD, | subord ; TR Armohiseh ML S paan 3

from the drop down box .

3.14 Modification Menu

The modification menu is necessary to correct the errors that is wrongly entered
and saved in the system. Three types of Modification menus are available under admin
menu. The said menus can also be directly searched through the search box.

(i) Modify Business
(i) Modify Next Date and Purpose
(iii) Modify Case Details

3.14.1 Security check through Role management

The above mentioned three modification option should be sparingly used as we have
live datas based on lot of live reports are auto generated through NJDG, ecourts services.
The staffs should be sensitised with the importance of data handled by them and the changes
should be strictly made in the data only with the prior approval of the concerned Judge or
the concerned Head of office. CIS also has an inbuilt security check to define the role of the
staffs handling CIS data. Various level of staffs will be logged in for various work under CIS
and not all staffs can be given access to all datas . The Role mangement option is available
in the User menu where in the role of the staffs can be pre-defined and the access of the

data by the staffs can be checked and controlled.
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Establishment
Management

User Management
Role Management

Change Password
Unlock Users

3.14.2 Modify Business

This modification menu s
used to modify the Business, which
has been wrongly entered during
the Case Proceedings. First the
case must be selected for which
the business is to be modified.
The next dates (Proceeding Dates)
are displayed automatically. The
date for which the business is
to be corrected is selected and
the Business can be corrected or
modified. After which if we Click
on the submit button to save the
case,the

the

system will display

message, “Modification

Successful”

user: | [Seledt il
Esiablishmert | Select j
Cave iind Canvenl Filfirg
Fhas rakion
Allocalicn
11 Eropsty
Coum
12 Process Branch
8 DIPMC
I3 FORA
& Supuser
12 WeOiabon hanage
T s Tondhe
IS MWedintor
8 Acmin
9 Legacy dbta
10 Plead Gy

fi | Admie Mems | Modty Businesy T

Modify Businass

w | S| L]
— 4
J
Modify Busmess;
® pending Cases Disporse) Ca
ase Type: | Civil Appeal-1 v |
“Case MNo.: 1_0‘.}&’2;-5—| “Yearn; IEE_—i m
Filing No.:| 100552 vear: | 2012

* Business Date | 14-02-2012 v |

Busimess:

Exhibits

Selact

14ssue Notice

2-lssue Summons

3-Parties to maintain status-guo
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3.14.3 Modify Next Date and Purpose

This modification option is
used to modify the next date and

purpose when there is mistake in

f / Admin Meau | Modiy Net Date & Purpose

1Y

Bilmalhy Kl T d D= -
-..G-_~ veul LIEiE aNd FUrpose

"G Typer |- Sanlect

the entry of Date and purpose.

This option is used to change the
Stage and Next Date, which has
been wrongly entered. However,
this option cannot be used to
correct the backdated entries. It
can be applied only to rectify the

future Next Dates and Stages.

Modify Next Date and Purpc:se

"Case Type: [ R.C.A-1

“Case No.: *Year: | 2012 m

*Petitioner: | Julia Bartholomev Anthonia Nagareth (@ '”.

Respondant: | The State of Maharashtra

Mext Date: | 08-12-2015

Purpase of l_mir'-g'.l Additional Issues-37

Sub Purpose: [ Select

*Date of Hearing: | 08-12-2015 |(ampul-;on,- fietd il

CIS by clicking the link

Watch video on Modify Business, Next Date & Purpose of a Case in

https://www.youtube.com/watch?v=p1eaFpHpnDE&list=PLFKAb8oeMB
uC_dzZ09Pa25wXkEFAfouLQK&index=11

3.14.4 Modify Case Details

This option provides the facility to modify the details which are wrongly entered during

Case Registration. With Modify Case Details menu

the registration details alone can

Case Type: | Selact chq:slran:n Mo

Drganisason Detals:

— _s Sl Coaerl_Avinamfi
St e el s Subordin Tt R Anulmazhisobyi, ML,
¥ | Admin Menu | Bodity Case Datails § maodif

Year

Petitioner | Respondent  Extra Information | Act-Soectieon  Pellce Station | MVWC  Extra Party | Case Details

[ 4

" Complamant *Gender: wMale  Female  Ciher
Relaton: =~ Father ~ Mother  Husband #MNoneOiher MName:
* B Physical Handicased: Dt of Birth: L3
Cave | E,enect o j In Persan: Extra Party Peliioner Court
Neme of Advocase ﬂ:{ Bar Regotration Mumber ;
Emai Mabile Na.:
*Addiess Pincade
Destrict | Seleck j
Takika | Select 1 Vilage:  Select
Polke Station Cose: | Select -I LI o

aupunel

L1

Logout = NCZD
=
04072007 =

o9 9@e0

Soarch Caveat | Registration
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be modified but the details regarding Court Number, Filing Number and Registration
Number cannot be modified through this option.

atch video on Modification of Case Details In CIS by clicking the link belo

https://www.youtube.com/watch?v=EleWyr1Sw3I&list=PLFKAb8oeMBuC _
dZ09Pa25wXkEFAfouLQK&index=12

3.15 Logout menu

Using the Logout icon situated on the right side top of the screen you can log out from
the current session of CIS 2.0.

[
K

.... This is only a starter, keep exploring CIS 2.0 ....
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4. Filing Counter & FORA

4.1 Filing counter

The Centralised Filing counter in the court complexes and the concept of FORA is one
sure feature which is going to revolutionize the filing system in the entire District Judiciary.
The major break through under these proposed filing counter is that any paper which is
filed in the court can be tracked through CIS 2.0. To put it in simple words earlier under
CIS 1.0 the cases which were taken on file alone who entered but the cases filed in the
court and which are not taken on file( pre registered cases) was not under CIS 1.0. But this
shortcoming has been removed by CIS 2.0 filing counter. Under CIS 2.0 any person who
wants to file the case can come to the filing counter and file his case. During filing all the
details will be entered in the formate prescribed and the entries will be made. After making
entries filing number and CNR number (unique case identity number) will be generated and
filing acknowledgement will be given to the litigant who can then track his case status on line
whether his case is taken on file or whether any objections have been noted or whether it is
returned or rejected or registered. So with this filing counter and CNR number the tracking
of unnumbered cases is also possible which will be a great breakthrough on the litigant point
of view which will result in greater transparency in District Judiciary.

4.2 FORA- Filing work Flow

What is FORA ?FORA is nothing but the abbreviation of the stages of the case through
which any case passes through once filed into the filing counter. The stage has been
classified as

FORA = Filing - Objections - Registration - Allocation
4.3.Filing

Under CIS 2.0 any case filed in the filing counter will enter the First step which is
termed as Filing. Under the first step of filing any case which is filed will be entered in the
prescribed form in the filing counter. After making preliminary entries filing number and a
CNR number is generated and a printed acknowledgement is given to the litigant in the filing
counter. The Filing form which opens up is shown hereunder.
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4.3.1 Filing Counter Menu

Under CIS 2.0 to enter details of a filed case go to the filing counter menu which
is in the navigation pane and then select the Case and caveat filing. Under Case you can
select either civil or criminal and for caveat filing you can click Caveat filing which is shown

hereunder.

Go to Navigation Pane - Filing counter - Case and Caveat filing

CIS 2.0 also provides the Filing Check List (Kaccha Register) of a particular date with

the Reports menu will give th entire list of case filed on a particular day.

4.3.2 Types of filing provided under CIS 2.0

---------

Civil filing

Criminal Filing

Caveat Filing

IA filing

Petty case /Plead guilty case filing

Case Management through CIS 2.0
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4.3.3.Filing-Procedure Civil/Criminal

For Civil or Criminal Case Filing follow the steps given below:

* By default in CIS 2.0 you will get civil filing and you can choose criminal filing or
caveat filing through the radio button as shown hereunder

* And then select case type when the filing number is auto generated.

Watch video on by Filing civil case by clicking the link below :

https://www.youtube.com/watch?v=cOvP3rYeOpk&list=PLFKAb80oeMBuC
dZ09Pa25wXKkEFAfouLQK&index=8

Watch video on Filing criminal case by clicking the link below :

https://www.youtube.com/watch?v=AThVifeeHzg&list=PLFKAb8oeMBuC _
dZ09Pa25wXkEFAfouLQK&index=9

4.3.4 Adding details

At the filing counter Civil /Criminal Case and Caveat filing process involves filling up of
various details as listed below:

« Plaintiff, Defendant, Other details for Civil case types.

» Complainant Details, Accused Details, Other Details for Criminal case types
» Caveator and Caveatee details for Caveat filing

» Adding the details in bilingual languages also

eCourtlS Subostin : Tr- ';‘.ﬁF'L"L;dG-.!H SELVIALL ChOO.SGI Civil
= / Criminal
- ] Filing Courer | Cass snd Caveasl Filing | Add 1 Caveat Case
B Crmmal Caveal Fing ‘ type
'Case Typa: | Seed :! *Fling Ne. *¥aal - 2014

4.3.5 Auto Generated Date and Time of filing.

A salient feature of the filing counter is that the Date of filing and the time of filing is

‘Date of Filing: | 21-07-2016 | Time of Filing: | 12:28:26

recorded for each cases. There is also an option for Changing filing date because there
may be cases which may be returned and represented or cases which would have been
dismissed for default and restoration petition would be filed. In such cases the actually filing
date will be an earlier date and to accommodate the said type of cases where the filing date
is not its actual filing date, “Changing filing date” option is also included which comes with the
separate box by name “Reason for changing filing date” where the reason must be recorded
why the filing date is changed. The screen shot of the Changing file date is enclosed in the
next para for better understanding.

4.3.6 Changing filing date

By default, the current date is displayed in the Date of Filing field. If you want to change
the date of filing then select the Change Filing Date check box. When you select the Change
Filing Date check box, the system will display the calendar control (to change
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*Reason for Ehanging'

Change Fiing Date: & Fiiing Date:

the date) and Reason for Change Filing Date field. We can Change the Date of Filing
using calendar control and enter the reason for changing the date in the Reason for Changing
Filing Date field.

4.3.7 Adding Plaintiff details

For adding the plaintiff's details follow the following steps. Since this entry is done in
the filing counter the staffs entering the details should ensure complete entry of all details
asked in CIS 2.0 whether it is mandatory (marked with red star) or non mandatory fields.

eCourtlS subose: Thitel R ANLUL MOTHFE SELVL L

L
¥ ¢ Plag Countss ¢ Case wed Cavsdl Fling Akl I ﬂ

& Ch Cir=minl Cdrvad Filrng

*Oaan Typa | Seled -_{ F iy M *¥EAL | 2008

Degahmniasi eind

* Pl Oersdal. & Riake Fartrunbi L i T * A e T
E b Party Pashiasur -
Couam B P Ernai

. Enter name of the Plaintiff in the Plaintiff field. (in bilingual language).

. If the plaintiff is an Organization click Organization details and select Organization
name

. Choose the Gender of the Plaintiff by selecting the respective radio buttons.
. Enter Age of the Plaintiff in the Age field.

. Enter extra party petitioner count in the Extra Party Petitioner Count field. (in bilingual
language)

4.3.8 Adding Plaintiff’s mobile number, email ID

Mobile No. : Email:

. This is the great breakthrough feature of CIS 2.0. Now the litigant will get direct
update from the court in his mobile and through email id whether case Registered or
Returned or Rejected.

. Enter mobile number in the Mobile Number

. Enter email address in the Email field.
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4.3.9 Adding Defendants details

Similarly, Defendants Details need to be filed up in the filing counter.

(rgansann Demis

Dretendnnt Gender @ Malke Fomal Osher A
Extrs Paty Hm‘érr':.ﬁ:" Mabila N Emai
. If defendant is an Organization click Organization details and select Organization

. Enter name of the Defendants in the Defendants field. (in bilingual language).

. Choose the Gender of the Defendants by selecting the respective radio buttons.
. Enter Age of the Defendants in the Age field.

. Enter advocates name in the Name of the Advocate field. (in bilingual language)

. Enter extra party respondent count in the Extra Party respondent Count field. (in
bilingual language)

4.3.10 Adding Advocate name & registration number

Name of Advocate: i-l Reguiar ‘

o

. Enter advocates name in the Name of the Advocate field.

Bar Registration
Number:

. Enter Bar Registration Number of the Advocate in the Bar Registration Number field.

4.3.11 Adding Organization details

If the Plaintiff or the Complainant is an Organization, then follow the steps given below:

Organisation Details; & *Organisation Name: | Select j

. Select the check box for Organization Details.

. When you select the Organization Details check box, the system will display the
Organization Name select box.

. Select the Organization Name from the select box.
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4.3.12 Suit Valuation

Suit Valuation: | 952000 Amount: | 28560

*Date of Filing: | 09-06-2017 Time of Filing: | 10:48:37
x Recovery of mone
Prayer: | Plaints No.11+] Bl Relief Claimed: oy :
Act1: | CodeofCivilProcedL ~ Act Section1: | or7rulet
More Acts...

Enter the suit valuation value in the Suit Valuation field.

Click the Calculate button which calculate the Amount to be levied, based on the
-Jurisdiction value.

4.3.13 Adding Prayer

Select the Prayer from the Prayer select box and click H then select from the Relief
Claimed The relief will be displayed

Piaase enfer no more

= | L] pl ; s 1‘, |-
Frag,-erl Reliel Claimed: alnts MNo.1 Monay

than 250 chargcders

4.3.14 Adding cause of action

Enter the cause of action in the Cause of Action field.

Select the date for the cause of action from the Date of Cause of Action calendar
control.

Cause of Action: Kk (L Lause o) |_-5'i

Action: L

Only one box is provided for cause of action and the date of cause of action. In certain
cases there may be multiple reliefs claimed based on different cause of action where we will
need additional box to include multiple cause of action and multiple dates of cause of action.
This has been brought to the knowledge of the Computer committee who will address the
concerned person for such addition. Till then add the cause of action date based on which

limitation is calculated. That date may be entered as of now in the single box !
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4.3.15 Add & Remove Acts

Select the acts from the Act 1 select box and enter the section in the Act Section1 field.

To add more Acts, click More Acts button.

Actl I Cwil Procedure codi»|  Act Sectionl:
| = e

Act2: | Seleck Act SectionZ:

—

Maore Acts... Remowve AcCts...

When you click More Acts button, the system will display the Act2 select box and the
Act Section2 field. Similarly, you can add more Acts for the selected case type.

To remove any of the added Acts and Act Section, click Remove Acts button

For example if you want to add MV act (select Motor Vehicle act) as shown in the
screen shot

‘Actl: | MotorVehiclesAct-359 LI *Act Sectionl: |1L66

4.3.16 Hide party name

This option of Hide party name is a crystal clear example to show with how much care
and concern the CIS is created. The basic idea being CIS is to display all case details to
every litigant public. Hence the Cause Lists, Kiosks, Website etc. display all the party names
that are entered for a case. But in certain cases like POSCO(prevention of sexual abuse
against children), Juvenile cases, matrimonial cases It may be statutorily essential to hide
the party names. This Hide party name is inbuilt at Filing stage At filing stage to invoke hide
party details you have to check the box by the side of Hide party name as shown in the
screen shot

Hide Party Name: &

When you mark to hide a party name then the party names are shown as masked
“xxxxxxx” on the citizen interface like Cause list, Kiosks, website.

e-CourtlS, The Application for Indian Judiciary
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4.3.16.1 Hide party name for registered cases

This hide party name is also available for registered cases. The same can be invoked
by using the path shown below.

Go to Navigation pane - Select Case proceeding - click Hide party names

@ cCase No. Todays Date
*Case Type: | HMOP-36 -
| e |
*Case No.: *Year: | 20017

& Mmaharajan(mP)

@ Bargavi @ Suriya(MR)

The hide party name for the registered cases can be used under three options i.e

. Hide Parties using Case Number option.
. Hide Parties using Today’s Date option.
. Hide parties using parties name.
. Hide entire Establishment (Like Family Court or Juvenile Justice Board)
When establishment like Juvenile Justice board, family court are selected then the

system by default will hide all the Party Names in all the cases filed in that establishment.
The hidden party names shown as xxxx in the screen shot.

Case Status
First Hearing Date : 28th Apnil 2017
Next Hearing Date : 27th June 2017
Stage of Case : NOTICE
Court No. and Judge : 2-Subordinate Judge, Avinashi
N Petitioner and Advocate
1) XXXXAXXX

emmandampalayam , Chinniyampalayam post, Kunnathur
Advocate- B.Somasundram

N Respondent and Advocate
1) XXXXXXX

olden Garden, Semmandampalayam, Chinniampalayam kunnathur
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4.3.17 Addition successful

After entering all details in the filing counter click SUBMIT, “Addition successful’ message
appears Then the following three messages regarding Filing, CNR, Print acknowledgement
appears

[Filng No.- Cn MAMDF00Z015]  ORM NS AT 002 =='ﬂtﬂ-'knm.ﬂm"-ﬂ
4.3.18 Print acknowledgement Subordinate Court Avinashi
Onreceiptofthe case atthe filing counter Acknowledgement
after the filing process is over the litigant | “"*"“ bt
. i . Filing Mo OSMI4ZBIZ016
will be given a printed acknowledgement | ... ¢iing SA04-2010
Containing filing number, CNR number. | Plamiff Name e Gandhimathi
Using the CNR number and the filing number | Petenss Advweae iz
. . . Defendant Name M.Govindasamy
printed in the acknowledgement the litigant | ... 2963450
can track the filing stages i.e. whether it is

returned with objections or whether it is registered or whether it is rejected and all these at
the comfort of his home with a mouse click ! This is really a welcome and a breakthrough
feature which will surely pour in lot of transparency on the filing system and make the filing
system more litigant - user friendly.
4.4 Case scrutiny :

After the filing of the case is over Then the stage of case
scrutiny begins. Case scrutiny is done and three types of scrutiny
is available.

. Case Objection
. Case Rejection
. Case registration

Under case objections if there are any objections (reasons
for return) then it is noted under objection column and the case is ordered to be returned
Under case rejection if there are grounds for rejection then it is placed before the concerned
Judge for hearing the objections and the cases under which order for rejection is passed are
entered. For eg. Rejection of plaint orders. Under case registration if there is no objection
then the case is ordered to be registered (taken on file). The case scrutiny menu can be
reached through the following path

Case Registration

Go to Navigation pane - click registration section - case scrutiny - case objection /
case rejection/ case registration (menu bar screen shot shown herewith

Watch video on Case Scrutiny and Objections of civil case by clicking the link below :

https://www.youtube.com/watch?v=uEnKE1tyTnl&list=PLFKAb8oeMBuC _
dZ09Pa25wXkEFAfouLQK&index=16
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4.5. Objections

It is pertinent to point out that the objections for taking on file and the reason for return
of the case is also entered in CIS 2.0 under objection column which can be tracked by
the litigant using his CNR number. This is again a great break through in the filing system
because a litigant or an advocate will be able to known the reason for return of the case
bundle from the comfort of his home. Hence, now it becomes possible that the litigant/
advocate need not personally come to the court to know whether the case is taken on file
or returned. The screen shot of the case objection is shown below for clarity. The standard
objections as to jurisdiction is listed which can be selected through the radio button yes/no.
For other probable returns a big check list is generated from where other objections can be

oted.

Case Objection Compliance

*Filing No.: | CC/1001/2016 j

Prosecution: TEST Accused: B
Court Fee: 0 Suit Valuation: 0 Mo. of lAs: 0
Objections: Yes @nNo

* Date of Scrutiny: | 30-06-2017 B |

Objection Type Compliance Remarks

Other Objection: Blsr =4 Cru enamrsar:

The check slip generated with standard returns is of much help and time saving for the

filing staff. To get the check list click “Check Slip” as shown in the screen shot hereunder
then the check slip will be generated

Case Objection Compliance
Addition successful

Check Slip
*Filing No.: ‘ Select =

Objections: ' 'Yes @No
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Check Slip
S.Mo. Objections Compliance
1y Whethe the Plaind or Patition comes within the pecuniary and berritorial jurisdiction of the N
court?
2 Whisthes the cavse ol acton or any pai of if afses within the judsdiction of the court? Ne
3 Whethar the vakmbon for purpose of Court Fes and Jurisdiction s comect? i MNot, what is N
tha office objection
4) Priemaa-facie is Shere any bar of imitaton? Mo
B3] Priena-tacie is Bare sy bar of bmitation T law? Mo
6 The number o Inledocutory applcabons accompamying the plainlpelibon and the Mo
provisions imvaked in aid of the same 7
7l Buirnber of documents encloased and thine condibon or slate? Mo
) Whather the copses of suilt documenis, duly compared have been produced? ho
Whethes the coples of ihe pleading, in sulficient number for sennce on the opposile side,
) accompanied by necessany process les and didy sddressed anvelopes. with postage and  Na
acknowledgaman! lomms, have been produced?
109 Doas the party of Advocate, presanting the papers, desre the cise 1o be immediaiely Mo
caliad in court lor urgen intorloculony onder?
1) Has any cavieal boen fled n respect of the same mater by any one? Na
12y  Am all coriified copies and othor doouments sulficently stampod? Mo
135 Is leave Spacial lmave of the Coun sough! for any parcular purposes? Mo
14) e there any olher bar Tor registrabon of the suil or pabon? Mo
i : Superintendent
Objection Compilance Date :
Date of Souting : 30-06-2017
Subordinate Court, Avinashi

atch video on Case Scrutiny and Objections ot Criminal Case by clicking the link below

https://www.youtube.com/watch?v=HUS838PnO_U&list=PLFKAb8oeMBuC_
dZ09Pa25wXkEFAfoul QK&index=17

4.6 Case rejection :

During case scrutiny the cases can be either returned or it can be rejected In some

cases the plaint may liable to be rejected under Order 7 rule 11 CPC then it is posted under
rejection head as shown below.

Suf Coent, Avimesn|

AT AT S] | subordi » | Tonk. P Arualimass hbuetd, ML,
Haime | X Regisantdon Secton §Rejec Case /. Add | k4
= i
T
Caveat Saction - Case Raj [§]
L el T b e *Fikng Mo | Solack :i
- — ] Pabilipner Mame | |
| Registration Section @ Aespondent Name: | |
Cike Sehating [&] T
Diate af Filing
—— [ g
Dnsn al Serutinry | |

Beject Cane

! Rupon Comglance Date |
L .}R- ST *Date af Heection: | It u
Uegeiil Case * Regactan Hegisier Mo I

Cazs Extra Info

1A Filkg * Hanean far Ressian
e e & '
Rigisirabion Nappets— &1

FiR Search

Case Allocation ’ I : |
Litigant Updations |

Procoedings Reports -
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4.7 Registration :

If there are no objections then the case is ordered to be registered. On registration
further additional details are entered. And at this stage a registration number is generated.
Registration number is nothing but the case number

-y buboedusle Cour Aetnasds ]
e ﬂ”r”."_! Subordie ; Tt AR METH SELVIMLL

18052008 =

£} | Regnirstion Section | Case Regaination | GeaT Y L] Coed w0

*Fiing MNa: | O5TN 2008

‘-| Copy Previous Case Daln: B Casa Type: | Select

gt N Vear BE

Under registration one have to fill up 8 forms as detailed under

Petitloner | Respondent | Extra Information | Act-Section | Extra Party | Case Details | Search Caveat Registration

(i) Petitioner details (ii) Respondent details

(iif) Extra information(about parties)(iv)Act/ section details
(v) Extra party details (vi) case details

(vii) Search caveat (viii) registration

4.7.1 Petitioner form to be filled up:

Case Type: O5T-57 j‘Fhegisl!aﬁon Mo 36 Year: 2017 m
Petitioner F[("':.-_I]L}I"‘udﬂ']'ll Extra Information Act-Section Extra F’-ill!:f Case Details Saarch Caveat nl!glﬂ'[rd'[lt'ﬂl
Organisation
Detads:
*Plamtfl Name: Sivakumar *Gender: #Male  Female Other
Retaton: &Father  Mother “Husband — MNone/Other Mame: Muthusamy
‘Age: 48 | Physical Handicaped: Date of Birth: | 02-08-1965 |2
Caste: | Select :l In Pegson: Extra Party Petiioner Cownt: | 2
N Mame ol Advecate:  Ri-fA Arumugam Bar Registration Number; !
E Email; aarmiﬂ@gn'b_ail.-:em Maohde No.: _ G04BA194861
- R o Pecad: 41654
District: Ti.l.'!u_p.;:sur-.3-3 _-!
Taluka; | Avinashi-6 j village: | Select j
Police Station Code: | Avinashi police 5tat|1_-| LD No;
<25, 1 ] G0y
‘aund: | feudmuomt gl grid semai Guwi | opggemd
*apacufl; - et 4] aupmenend QUi Mam@ﬂﬂ
| save |
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4.7.2 Respondent form to be filled up:

Case Type: | OST-57 ~Regisuation No.: 36 | vear 2017 M
Petitionar E'P';imT*nl: Extra Information | Act-Section | Extra Party | Casea Detnils | Search Caveat | Registration
Crpanisation Detads: § :
“Defendant Mame: 5';.|riyanL!maT ) ‘Gender: ®Male  Female — Other
Retation: ®Father Mother | Husband — None/Diher B emme: "-"E|I'I'IUI'IJQE|T'I
Age: | 45 | Physical Handicaped: Date of Birth: | 25-05-1965 4
Casie: aect__—j In Person: Exira Parny Fespondent Count, . Proforma Respandent:
Narne of Advocate: R:Iﬂama-sam'_.- Bar Registration Numbser ]
E Emalt. | sru2d@gmail.com ] Mobile No.. | 9454646462
sndmun: [ 17 K Plercamy Siee prcote sa1553
fi

District: [coimbatare-12

B R

Tabhska: ;'Select Vibage: | Select :I
Police Station Code: :Select j UID No.: 234565447889
< M il o Ly
“ullrfeund: | s miomy G | Oaudppimass

17 Ga. A Lipaizan Opm,

* apam el i
™ | mewapbant, Gananas

anphmeangEst Guwt | risemd

4.7.3 EXtra information [ st s o e i o s o o

Extra information | e s v [neraiiio -
. . . Tty | ol bty | LY Prew e TTLLELE
about the parties including i T o w3, GAACH o b
H Do | THug-13 _-‘.
Pan number UID (unique e 2 e .y
Identity number) to be e Dt S T :
added. This entry of details | ... — "
will be useful to group up the i B - o I
i mtes e s 7, £ A U
cases of a single individual e g1 4
. . | wnil - Vg et _J
in various courts. TR [ BERRA- csp 1
-1~ 1

4.7.4 Act-Section

Act-Section details to be filled up. While filing up section it need to be filed up without
any space. If any space is given then error occurs !

Sub Court Avinashi

— STC
u’-d_!:. d{{fgﬁfff‘h } | Subord 2 | Tmi.R.Arulmozhiselvi, M.L.,
ft / Admin Menu / Medify Case Details / | medify |Y

Case Type:[HMOP-36 ~|Registration No:|55 | vear:2017] IEEH

Petitioner | Respundent| Extra Information | Act-Section i Extra Party | Case Details | Search Caveat | Registration |

Act Details

“Actt: |HinduMarriageAct-229 | * Act Sectiont: |13(1)(ia)

| More Acts... |

[ save |
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4.7.5 Extra party form :

Screen shot below showing list of 6 defendants. The edit /delete icons nearby each
name enables to edit or delete the said extra parties. To add extra party add the details of
extra parties one by one after entering the one extra party save it and then add the next extra
party. Likewise the extra parties can be added .The list of extra parties will be displayed
under view previous party as shown in the screen shot below.

Case Typa: | OST57 “Jpregrtravon e 425 vear 2016 120
Poetitionar | Respondent | Extra informatien  Act-Section Esxtra Party  Case Detsiln  Search Cavest Reglstration
Type ' Pumesi Meme  B{otonden Name Wivw Pyewious ieafl of §)
Crpanesaiion Detmils,
*Plaanat? NameDebendar [ - T -~
Marne(2) I5'-!\«(-‘11!‘!«5[ Gender | bas @ Femae Ot
Feoiniion @7 gines (A1 s g Paorm e e !Muml,‘gg Deevar
Casty f'_-ehetl j iy BB Age | T2 | Priyeical Handcapea
NeliTHE O SvOr B0 .F:IP G N andiin " FETT AC (NLmE
L | MADDER e
Occupiion [ | R0 ha
* Agresy | 548, ThaMD?ﬂ'ﬂ'ﬂ'ﬂ"". ¥ i Fancods
| Wil Ml ass | L
Distmt: | Coimibatore-12 'I
Tk a :_S-:iccl - ;l Willage | Setecl J
Paiice Station Cade :‘SE"‘I.’{I E
Orner infonmation ProtoWlls Fespongen:
Al
*am@lGydamd: | inrgvgsaar sty mmid g B | s Sy
1 =
= npal |5.'4E! HUETLAMSEEML &, * Far K NRET o waT !J.* 5 Biitlan
Ggngiar. |
Case Type: | OST-57 ~JRegistration No.: [425 | Year 2o1s| [IEN
Petitioner | Respondent | Extra Information | Act-Section | Extra Party | Case Detai Search Caveat | Registration
“Type: " Plaintiff Name @ Defendant Name viellfrevious Parties(6 of 6)
Organisation Details:
*Plaintiff Name/Defendant Defendant Name
Name(7): 2 Marathal 7%
Relation: ~Father ~'Mother 'Husband ®None/Other 3Angathal /T
Caste: | Select :l In Person: 4 Ravi i
Name of Advocate: F:I-- eqular ‘ 5 Krishna Kumar /* “&
6 Manimekalai Bk
Email |
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4.7.6 Case details form :

et T
s Type [ HIMGP-36 ~Frogairation tia (55 | e 7|
Petitiesier | espsndent | Evirm information | Art-Sectisn | Extrn Party | Case Detwlis
Caso Datalls
Caseof Acson. [ Valipuram , Edaiyarpalayam
| willaga
|
Pemver- [missoLumic ] I
Bun Vaiumoon: Wil m
Changs Filing Date P o Filirag 'Fw.lrr."u'l.'
aing in Lecal Largumoe Hede Partes:
iakn Mattar Detmls
Camm Tyyan: | HMADP-36 =
EHA Mok (THTI1E0004212017 |
Pobborar MamHE KL T |
[ audrafl |FLEy, v bt o XL
s sl |4_-__N__,u__
1l s Bl o e e TR |
e gy wmpamn |

Tearch Cavest | Beginraiisn

Dt o Comman o Achon | 17-04-F008 | i
imporiant information o Subject or Feason]

| Dessohution of Mamage and
Rslief Clmrmeet | Dovorog

Time ol Fileg (000000 |

e M E!-_l 'r’n.:!El;? I=l

Haapondsnl Mama | MiEfiya

LT
doum Aty

Eerunai. iflanpd

4.7.7 Search Caveat option.

Search Caveat option. Any staff with registration will be armed with this revolutionary

tool. Because earlier manual
search of caveat is made

LR B | subom

% | hdmb e | Mooy Osss Detsis |

Bub GourLAviRian

Tiont. FAraloveainail, MA-.
|7

| mstidy

by the registration section

Case Tyme: | HMOP-30

| viowr 2

= esvraton b 4

Pelilioner | Reyponident | Fotra nformmbion | Act-Section | E

which is very laborious and
not a fool proof method. But
now with this option any
caveat relating to the case [

o ®irwhee  Sin
" evecicy Name M I,ﬁlll.:.

Startng W
|

» Party || Cone Detalbs | Semrch Coroeat | Rargisisadion

S Subordinaie Coun (D f DesCt b

details will be searched automatically by the click of the mouse under various search options
i.e Anywhere ; starting with ; subordinate court; date of decision

4.7.8 Registration
After entering all details click register case and the case i

s registered.

= . Ssmmrsain CoaAnmait [
AL AT Subond 2 LR A mosai sstel, ML, e ot
8 1 A e | iy Cinn Db e L 4 o i oBEeo
Camn Type: | OST5T - egus: | vear 2016, IEH
Fatitionmr | Neypandant  Ertrs b n | Act-Saction | Letrs b Cann Outally | Saarch Covast | Ragistretian
LA Mo, ﬂ:‘J ; & -
% — !
Hane
Change F
e Daie o Regnlraton {70408 |
Coge of Heang 13062018 |8
Purpose of Lestng | pmGUmENTS 57 _-J S Pupose | Select __I

dZ09Pa25wXkEFAfouLQK&index=25

Watch video on Registration of Case by clicking the link below :
https://www.youtube.com/watch?v=476btT2evVk&list=PLFKAb8oeMBuC _
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4.8 Allocation

After registration the case is alloted to various court which is called the allocation stage.
As all the cases are filed in the centralized filing counter it becomes necessary to allot the
cases to the concerned courts which is done under allocation. Once the case is numbered
(registered) then it is alloted to the concerned court, then the concerned court gets the alert
message

Subordinate Court,Avinashi

ACLLIHILS) | subordi = TmtR Arul mozhi sefvi, M.L.,
Home ‘ 1 / Case Allocation / Individual Case Allocation | |Y
Fees +] G Allocation of Case
- ] - ®lindividual ' List Cases
Registration Section -
== *Case Type: | Select :I
Case Allocation
o [ *Case No.: | | ‘Yea.r:| |m

Individual Case
Allocation

Bulk Allocation
Check Allocation

Modify Allocation

Court Proceedings | ‘!

Watch video on Allocation of Cases by clicking the link below :

https://www.youtube.com/watch?v=Ax9J53jxkec&list=PLFKAb8oeMBuCd
Z09Pa25wXkEFAfouLQK&index=13

4.9 Filing Modification

To modify or update any information follow the steps given below:

. Click the Edit | 4*] icon that is located at the upper right corner on the menu bar

. select Civil/criminal /caveat & case type
. Enter the filing number and year of the selected case then click go
. All information displayed on the screen.

. now modify or update the required information. -Click Submit to save the information
into the system. “Modification Successful” message appears.

4.10 Filing Register

(auto generated) Filing Check List (Kaccha Register) of Date
The list of cases @/ Civil Criminal

filed on a particular date = |00ays Date 1 06-06-2017 |- ﬂ

can be generated under View

Filing register option under filing counter.
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Sub Court, Avinashi
TmLR. Armlmorhisehd, M.L.,
Subordinate Judqe, Avinashi
Filing Check List (Kaccha Register) of Date 01-06-2017

S.No. Case Type  Flling Na. Party Name Sanse of Court Case Na, Fres
Advocale Mo,

1 AS 217 K.Ganesan and 7 N, Sathishkumar 2 212017 o
Others Vs
Manickammal died and
3 Others

I A5 2272017 Ganesan died and 7 Sathish kumar 2 2272017 o
Others Vs
Thilainavagam disd
and 1 Othiers

3 A5 2372017 K.Ganesan and 7 Sathish kumar | 232017 o
Others Vs
Thillal nayagam died
and § Others

4 A5 242017 5l Kulandaivel Vs Shanmugasumdaram 2 L Ml ) o
Srl Ramasamy

4.11 Fees collection

In the filing counter the payment of fee i.e court fees, process fees, search fees receipt
fees under CIS 2.0 is made possible under various modes.
. Through cash payment
. Through stamp payment
. Through demand draft (DD)
. Through Cheque
. Through Challan
Mode of payment through DD

Mode of Payment: ©' Cash Stamp @ DD ' Cheque ' Challan
Bank Name: | saject -

DD. Nu] 0
DD Dﬂle £

| Add | Remove |

Mode of payment through cheque

Mode of Payment: O Cash ©) Stamp DD. @ Cheque © Challan
Bank Name: [ Select -

Cheque Nui 0
Cheque DaleE ] o

| Add | Remove |
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This option of payment of court fee through cheque is also provided under CIS 2.0.0nce
the case comes to the filing counter and when the payment is offered to be paid through
cheque the said details of cheque can be entered in the column as shown supra. And then
the case can be processed. The cheque received can be send for collection and until the
cheque is cleared the case will not be taken on file. If the cheque is returned, then the said
return can be noted in the objection’s column that cheque returned and court fee not paid
hence the case is returned. Then the litigant may receive back his bundle and re- present
it with the court fee. So now the litigant and the advocate will have variety of options for
payment of court fee a step forward from the earlier method of paying court fee only through
stamps. At this juncture it would be pertinent to point out that Madras High Court, Delhi High
Court and Bilaspur High court have already implemented e court fee system.

4.11.1 Fees receipt Fees

Addition successful.
After the fee is entered then Addition successful FeesReceipt No.1/2017-2018

message appears with the receipt number as shown Print
here. Then click Sub Court,Avinashi
Print the receipt Tmt.R. Arulmozhiselvi, M.L.,

Subordinate Judge, Avinashi
Judge Designation HMOP/0000055/2017

will be printed

On payment Receipt No. . 1 /2017-2018 Date . 01/06/2017
of court fees the
fee receipt is Sr. No. Payment gs:::ription Amount
generated which 1 Stamp Court Fee  50.00
can be printed (FIFTY)
out and given
to the litigant. | Party Name kumar
personally  think Amnunt: g

(FIFTY)

this is a most
welcome feature
on the point of litigant. Now a litigant can have first hand knowledge of how much court fees
is paid in the court by the advocate .

Signature of the Official

4.12.Adding Immovable/Movable suit schedule

Under registration of cases option is provided for adding details of immovable and
movable properties . And there is yet another important feature of searching cases using
property.
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Immovable Suit Schedule

O House ©site @ Land
*Case Type: | Civil Appeal PPE-B6 H
"Case No.: |1 | 'Yearrllﬂls lm
Petitioner Name: Ramesh Kadam Respondent Name: Suresh Patil
*Schedule Name: | Property Schedule =
"ltem Mo.: | Select -
District: | Pune-25 fu
Town: | Select ¥ Ward: | Select i
Taluka: | Bhor-12 hd village: | Ambeghar-88680 =
*Property Name: | 5SS Ground | Site No: reu |
sy. No: [12/352A | Ward No: [A1 |
Layout: | E12 | Stage: [s12 |
Main: | AB123 | Cross; | cp1z3 |
Road: | M.G. Road ]
Loc. Area: |A 12.5 ] Area; [A 2.45 |
Measure (E-W) : |12M | Measure [N-5): [ISM |
Dther Measure: |IBM |
East By: |10CIM -| West By: [200!\1 —|
North By: | 300M | South By: | 400M |

Movable Suit Schedule
*Case Type: | OSTS7 -|

I | 'Yea;:l
‘Case No.. § X

E
*ltem No.:

*Property Name: |

Movable Property
Detalls:
District: | Select -
Ta{uﬁaﬁ[ Select " Village: | Select j

4.12.1.Searching property

The search option is there for property by village name , by case number etc

Search Property
@ By Viliage By Proparty By Case Numbar

Distice: | Select o

Taluka: | Select . Vilage: | Select E
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4.13.Adding Litigant updation: Mt nt Updations @

Litigant updation is an option available through which the | Fheto Upload
details entered at the time of registration regarding a litigant | =*¥@ Advocate
can be updated. During the pendency of the case need may | I _—
. . . . . . Guardian or Attormey
arise legally for adding additional parties, include Legal Heirs, info.
change of the advocates of the parties involved or engaging | add advocate Mobile
new advocates, change the address of parties etc. This Litigant | MNe.

updation option provides the facility to make such changes,. Update Advocate Code
Litigant Status

Modify Party ID

Watch video on Litigant Updation by clicking the link below

https://www.youtube.com/watch?v=deKDyHugPuM&list=PLFKAb8oeMB
uC_dZ09Pa25wXkEFAfouLQK&index=15

4.13.1.Adding legal Heirs:

The one of the important litigant updation provided in CIS is the addition of legal heirs.
Whenever legal heirs are added in the case by the court order the same can be updated
through this option as shown below

Legal Heir
Legal Heir Notification | Legal Heir Addition |
*Case Type: | Select ad *Case No.: | *Year: | | m
“Party Mame: | Select - ‘Legal Heir Name: |
Type: Petitioner Name Gender: ® Male | Female | Other
i N‘Father ' Mother ) Husband @ Famer!Morher!HLrsban_c!| |
one/Other Name:
Age: Physical Handicaped: Caste: j
MName of Advocate: -j Regula Bar Registration Number: |
Email: Mobile No.:
Occupation: UID No.:
“Address: Pincode:
Phone Mo.:
Nationality: | Indian Fax No.:
District: | Select 2
Taluka: | Select - Village: | Select -

Watch video on Adding Legal Heir by clicking the link below :

https://www.youtube.com/watch?v=06H8K7MN _
VQ&list=PLFKAb80oeMBuUC_dZ09Pa25wXkEFAfouLQK&index=18
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4.13.2.Photo upload of party :

This option of uploading
photo of the litigant is an
important and a very useful
feature in CIS. The day is not
far when every litigant who
comes to the filing counter will
be photographed in the photo
booth and which will put an
end to all identity issues arising

practically!

Photo Upload

*Case Type: | OST-57 j
*Case Mo.: | 36 | “vear: 2017 | IEN
‘Parly Nama: Swakurna- j
* Upload: Browse.
0%
Photo Upload
Files uploaded successfully
‘Case Type: | Select :l
‘Case No.. | *Year: | | m
‘Party Name: = Select N
* Upload: Browse...
10044

Files uploaded successfully
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5. Daily usages

5.1 Introduction

This reference material is a starter which aims at throwing light into top 10 basic
usage options under CIS 2.0 which are used daily and the aim of this reference material is
to give an insight into the important daily work done through CIS 2.0. Once this daily work
are done through CIS 2.0 there will not be any stumbling block in carrying forward the torch
of CIS 2.0. Once the staffs become accustomed with this basic usage of CIS 2.0 work and
they become equipped by themselves to explore all other options. Hence this starter pack
will cover the following top 10 basic options which are used daily in every courts:

» Daily proceeding

» Bulk proceeding

+ Adiary

 Status of calling case Called/ In progress/ completed

» Taken on Board ( Advance hearing of a case)

* Recall of a case

= Difference between Recall & Taken on Board

» Restoration of the case

» Referred to mediation cases

* Order uploading

 Linked cases / grouping of cases

* Query builder
5.2 Daily proceedings

Posting the daily proceeding is one of the most important work in CIS. Because only
when daily proceedings are posted we can generate A diary and from A diary any litigant can
know the status and the progress of the case on the hearing date. And this daily proceeding
goes online though our e-court website making it accessible to any one and visible to
everyone. Only when daily proceeding is posted the litigant from any nook and corner of
the world can see the status of the case online. So we must attach utmost importance while
posting daily proceeding and should avoid any error while posting considering its reach
through Internet, its accessibility by anyone and visibility by everyone worldwide! .

If daily proceedings are not updated then that cases becomes undated cases. To avoid
undated cases a system may be formulated wherein the data entry staff who is posting the
entries in CIS can come to the court hall at 10.30 am when the court commences and post
the daily proceeding immediately after the case is adjourned .By this we can avoid undated
cases.
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Now let us see how to post the daily proceedings .Go to navigation pane as shown in
the picture below and then select case proceeding and from which the daily proceeding has

to be selected.
| Go to Navigation tab--> click case proceeding --> select daily proceeding |

Once you click Daily proceeding it will open up the daily proceeding window as shown
in the picture hereunder .Daily proceeding is now referred in CIS 2.0 as Business. And the

Bl @ 2O

i l'"l"-l'-"l'.I'”\ LMSTRIC » BB SUABMANT M. KL I

-1
e
£
o
[
Oy
L]

"~ '1' [ dia# Far pedengs

| h:-rrrrrl'.-.i'u.-l
daily proceeding has to be typed in the Box which is named as” Business”. Two options need

to be filled up in daily proceeding
* Proceedings * Presentee

5.2.1 Proceedings :
First under proceeding the daily proceeding has to be entered in the Rectangular box
named as Business/No business. In the picture below at Business box the daily proceeding

is posted as” Await notice of R1”
s | '-."r:u:lir:iﬂnp i/ fz.stmr_r_umrqt I dd

[+ ] 08By

Omeest Gom Oommma -Case o-| Meop/12000962014 Piad |1 Progresd | | Rompiied

M e amattkarsn ¥V Shajahan and anoiher

Todays Purpose: 155085 () -

Time Tably "’ﬁ
Pqnflmg Since: 0 Yaar | Mangh 2 va\ =

Prodeadingd | Pressnta

Basgdnass | No H.II‘-I'II"H':-| Dirdér Passed Exhifilts “
Setect -

1-Acoused be refeased on PB & 5B

Z-Alleged Lunatic be sent to Civil Sunge

3-Amendment Application Granted

4-Appeal is Allowed
Apoeal 1§ Dismissed

[ oespose me Case [ mept as permantsine Den
Aukouriimenl: | Select v] Purpote of Lislig | Aa it Notice=103 - Suity Pupode, || SEIBCL j

*hisnt Dt | 10-08- 2018 m Cases on this SiagaTonsd Cases Time Sint- | Seledt j

Awail notice of R1
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5.2.2 Presentees:

This is a new option under CIS 2.0 through which who were present on the date of
hearing is updated. You can check the box to mark the presence of the parties as shown
below.

Petitioner Name etitioner Advocate

M. Kamalakannan i1 Murugesan R [l
Respondent Name

Shajahan and another O

Respondent Extra Party

Kamalakannan O

5.3 Bulk proceedings :

Bulk proceeding option is made available in CIS 2.0 to cater the need of the bulk post-
ing for numerous cases.For example if declared holiday then the staff need not go and type
the same diary “Declared Holiday Hence reposted to “ .and similarly when there are numer-
ous cases with the same proceeding for example in batch cases this option is very much
useful. This option is sometimes misused for posting cases to avoid undated cases which
must be avoided by the staffs.

Bulk Daily Procesedings
® Chi " Crminal
L2 A LS TN R e
SNo. Case No. Purpose of Listing Muxt Date(dd-mm-iy)
1 DSWI2016 IA PENDING-2 E| 01.07-201 10
2 OSTA402018 COUNTER-23 :! 01-07-20138
3 OETIHRA2010 CROSS E.'ﬂ.n'«h‘-li‘-l#ﬂD;I 01-1)]'-201-1' i |
4 OSTIZSW2018 DW5-51 j 010720118
5 DSTR4EZ01E  DWS 51 _i 01-07-201 10
[ OSTATAR01E EXPARTE EVIDENCE _l 01-07-201 18
7 OET4342016 EXPARTE EVIDENCE-| 01-07-201 30
8 IAMTI2018 LOK ADALAT-40 ‘-j 010720118
g OSTRITR0LE Proof Affidavit96 | 010720110
10 OSTASAR018 COUNTER-Z3 | p1-07-200 18
| DECLARED HOLIDAY
Buness/NoBusess | pEPOSTED TO 01072017
AdjpuEmment ;"!-i:e_h::l —j
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5.4 A Diary = Roznama

A diary is mentioned as roznama in CIS 2.0 .1t is causing much confusion among the

staffs of our state.In many places where we initially tested everybody were worried that there

is no A diary .But the said A diary is in the terminology called Roznama.

Steps to generate A diary you can follow the following steps

On the Navigation pane

>, click the court Proceeding menu---->click the Roznama

You will get the following screen shown here under

£

Roznama Tamilnadu
wil Criminal

A Diary Kerala

IN THE COURT OF Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,
Dated: 23-06-2016

5.No. Case Type

Proceedings

Next/Disposal Date

Appeal Suit
1 AS/26/2015

Original Suit (Title)
2 05T/36/2015

3 08T/123/2015
05T/147/2015

5 05T/157/2015
05T/19/2016
05T/425/2016

Original Suit (Money)
8 05M/428/2016

Presiding Officer

Batta not paid for the past one year. Batta (NFT) by
22.07.2016 failing which further order will be passed.

1.A.26/2015 Enquiry by 03.08.2016 and Issues by
03.08.2016

Arguments (NFT) By 29.06.2016

Trial. 2nd Defendant present. No representation far
Plaintiff by 19.07.2016

D1 and D2 present. Written statement of D1, D2 at
request of D1, D2 (NFT) by 22.07.2016 failing which
D1, D2 will be set exparte

Issues by 22.07.2016

Written argument of plaintiff to be filed. Call on
28.06.2016

Exparte evidence by 01.07.2016

22-07-2016

03-08-2016

29-06-2016
19-07-2016

22-07-2016

22-07-2016
28-06-2016

01-07-2016

Watch video on Write Business or Roznama In CIS by clicking the link below

https://www.youtube.com/watch?v=apzUYQiqeZw&list=PLFKAb80oeMBuC __
dZ09Pa25wXKkEFAfouLQK&index=23
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5.4.1 Status of calling case Called / In progress/ completed

—
W Cake Piccssdiiigs | Cans Procesdings Y 4] i Do Boe o
= I© g
[ Rwcan i ® Cnesny Dongieg (4 “Cats Mo | Sessasns Cae/\ 002007011 Ll [ casea] i Progress g e
The Skl of Maar auhird W Fandmannat Hanoniu Faear | Caled
Todays Purposs:  Evidence (55 . L Tates .r,_‘l.
Panding $nce: 1 Yesr 4 Mol & dx ./

An improved addition in CIS 2.0 is that even during calling, the status of the cases are
to be displayed outside court and it will show whether in calling or whether in progress or
whether completed In this feature, the system will display the number of Called Cases. To
view the numbers of called cases select the Called check box (Shown |n the above flgure
which shows 1 Called | ESSIONS COUR A

case) and also shows EUREEEEES COURT
the options In Progress/ [ by T A
completed .With these Aumangatac] Sesmions Juoge Anad
option one can mark BRI LE s 1-SHRI SUMANT M
wrt ; Bashe Anmad Khan Vs KOLHE Principal Districy and
the case as In Progress unek Namdeo Kharat] Sessions Judge. Abad
or completed. All these BEERERERERELEE Y 1-SHRI SUMANT M S r—
.. Marvsha Sumersing Sisoos VE Jatin ROLHE Brincipal Chetrct and
cases are to made visible Daspihal Torid M g
on the proposed Display | 1-SHEI SLMANT M

Board Dewilal +ira Rathod vs Balasanen EOLHE Brincigal District ang
vinal Jorvekar] SHESIONS Junge Abad

5.5 Taken on Board ( Advance hearing of a case)

When advance hearing petition is filed this taken on board option is used to advance

hearing of the case to the current
eCanrtIN foam el i e date.
by Mg v Step No 1
Go to navigation pane---> then
o select admin menu ---> Select
[ ' 1 1 Taken on board
1“"'---..._._ L en on Board” |\ Step 2. On Clicking “ Taken
s iy submenu on board” ---> case type option will
-:t:-. open up (as shown below) --—->
v — select case type --> fill up case
___;;_____-L' Navigation pane | number, year .

Step 3. Fill up the details of the
Taken on Board

*Case Type:| HMOP-36 -

*Case No.:| 55 *Year:| 2017 E
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case as shown below Taken on Board
*Case Type:‘ HMOP-36

-
*Case No.:| 55 “/ear:

* Plaintiff Name:‘ kumar

* Important point to remember
is to fill up the date of hearing as the
current date

The next date of the selected | Defendant Name:| Nithya

case will be replaced by the current
date. The case can then be viewed
on the Daily Board/Cause list .Further it Birdians Biles| GS0EZDAT

proceedings in the court can be then Purpose of Listing:| NOTICE-6 z
filled up as usual. Sub Purpose:| Select -

Court Name: 2-Subordinate Judge, Avinashi
Date of Registration: | 05-06-2017
Next Date: | 30-06-2017

*Date of Hearing: | 01-07-2017 &

Step 4. Click Submit to save the

. . Time Slot:| Select -
data into the system. The system will s —I
display the message, “Taken on Board
Successfully”
Taken on Board
Taken On Board succassiully
wsa Ty pe Se_':'iect o | B NS L’
o | | “vear ] |

Watch video on Taking Case On Today's Board In CIS by clicking on
the link below :

https://www.youtube.com/watch?v=x1Ffjc4fP34&list=PLFKAb80oeMBuUC _
dZ09Pa25wXkEFAfouLQK&index=27

5.6 Recall of a case

Recall of a case can be used to recall a case for which daily proceedings has been
posted but which need to be taken again on the same date .This option is used to modify
or update the information of cases if you want to recall a case on the same day. In Daily
Proceedings the modification facility is not provided. However, you can recall the case, on
the same day, if the reasons provided are accepted by the court. For example, The Litigant
appears in the court, but the advocate is not able to reach the court in time and hence the
matter is adjourned. The Advocate can then request the court to recall the matter and open
the proceedings again. The request may be accepted by the court and the matter may be
recalled. The Recall option is used to modify or edit the information of such cases. (Recall
option check box is shown in the figure below)
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L -

%Y | G0y benedis | Ciba Procesding | Add 1 u Y JO@ @

o oo Wil Otameal *Case Mo | Cill dgeas 6000181000 M Called  InProgess  Completed
Shaskh Shagauddin Sk Sahahuddin Vs Listenart ( olonsl '

:ll I'I. I'.ll'. L '.'-r'._."l?'!"‘-, | .

Sincad) Yot 0 Meorth 2 Dayd

thrsanee

Recall checkbox

1o fahis

Ho Business [ et Passed Filits n

5.6.1 Steps to recall a case

6.

7.

Select the check box of Recall.

Select the radio button for Civil or Criminal case.

Select the Case Number from the Case No. select box.

The system will display Today’s Purpose automatically for every case.

The system will display Business, Exhibits, Stage and Next Date which have

been entered using the Daily Proceedings automatically.
Information about the Business, Exhibits, Stage and Next Date can be modified.

Click “Next” to move to the Presentee tab.

5.6.2 Difference between recall and Taken on Board

Recall of case is used to recall the case posted on the same date it cannot be used to

recall a case posted on some other date.

But taken on board is used to advance the case posted on some other date. Taken on

board comes into help when a case posted on some other date need to be advanced to a

current date.
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5.7 Restoration of the case

Go to navigation pane ---> then admin menu ----- > restore case

To access the Case Restoration screen, follow the steps given below:

1. On the Navigation pane, click the Admin menu.
2. Then, click the Restore Case sub menu.

3. When you click Restore Case sub menu, the Case Restoration screen is displayed.

8 / Admmin Menu | Restore Case | Add Y Os7%_ & 0ceoo
il o
4. Select the case that you want to restore from the Case Type select box.
5. Enter the Case Number in the Case No. field.
6. Enter the Year in the Year field.
7 Click Go. The details like Petitioner Name, Respondent Name, and Disposal Date

are displayed.

8. Select the Date of Restore and Next Date from the calendar control.

9. Select the Purpose from the Purpose select box.

10. Select the Restore with Transfer check box.

11. Click Submit to save the data into the system. The system will display the message,
“Case Restored Successfully”

12. All the mandatory fields are marked with an asterix (*). Please fill all mandatory
fields.

5.8 Transfer of cases

| Go to navigation pane--> select admin menu --> select transfer of cases |

This option is used to transfer the case from one court to another, within the
same establishment and out side establishment. This feature includes the options given
below:

1. Individual Case Transfer
2. Bulk Transfer

3. Establishment Transfer
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This option provides the facility to transfer an Individual case from one court to another
court. To access the Civil/Criminal Individual Case Transfer , follow the steps given below:

1. On the Navigation pane, click the Admin menu.

2. Then, click the Transfer of Case followed by Individual Case sub menu.

[Transfer” submenu

——— Click“Individual Case ‘

— = " Navigation pane

3. When you click Individual Case sub menu, the Civil/Criminal Case Transfer screen
is displayed.

X 1 hdmin Weny | Inciviceal Case | Acd 1 ﬂ W C N NN Ne

Select the Case Type from the Case Type select box.
Enter the Case Number in the Case Number field.
Enter the Year in the Year field.

N o s

Click Go. The system will display the details like Petitioner Name, Respondent

Name, From Court Number (Current Court Number), Date of Registration, and

Next Date.

8. The date of last business transaction will be displayed in the Last Business Date
field.

9. Select the Court Number to which you want to transfer the selected Case Type
from To Court No. select box.

10. Select the Date of Transfer from the calendar control.

11. Click Submit to save the data into the system. The system will display the

message, “Case Transferred Successfully”
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12. All the mandatory fields are marked with an asterix (*). Please fill all

mandatory fields.

Watch video on Transfer Cases by clicking the link below :

https://www.youtube.com/watch?v=cjcmZHTEdIO&list=PLFKAb8oeMB
uC_dZ09Pa25wXKEFAfouLQK&index=22

5.9 Referred to mediation cases

Using this option cases referrd to mediation can be updated

| 1. Go to the Navigation pane----> click the Mediation menu

2.
3.

Then, click Refer to Mediation sub menu.

When you click Refer to Mediation sub menu, the “Referred to Mediation” screen is
displayed. Referred to Mediation

‘Case Type: | HMOP-36 j

*Case No; | 55 | *vear: [ 2007 | IEN
kumar VS Nithya
Stage; MNOTICE

Select the case type for
which you want to refer for
Mediation from the Case
Type select box. “Date of Retscence: [01-06-2017 |

Enter the Case number of B
the selected case type in the Case Number field.

Enter the year of registration in the Year field. Click Go. The name of the Petitioner,
Respondent, and the Stage is displayed.

Select the Date of Reference from the calendar control.

Click Submit to save the data into the system. The system will display the
message, “Addition Successful”

The mandatory field is marked with an asterix (*). Please fill the mandatory details.
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5.10. Order uploading

For uploading orders and judgement

Go to navigation pane - select case proceeding - select orders judgement - click
order uploading = select details - click browse - select PDF formatted judgement /
order from the computer - after the PDF document is attached - click upload

B =Tz FETY = ; "‘-Z.-_H
LR T 1 Tk it huhes phamriid, WL, i B 35la 2
= o i - osn W D@aoec
oo e | HMORIS20N6 1 Click browse
& XXXXXXX and attach the
XK / PDF order from
feenbDeisas MOP ED 50200 Biowse the computer
T
i j
[}
[ ihont |

CivillCriminal Crde

Addition successiul

®icnil O Criminal *Case No.: I Select LI
‘Upload: ~ Browse... |N0 file selected
10086
Files uploadad successiully
*Order Date:
*Type of Order: | Select j

Order in Local Language: (&

5.10.1 Order Uploading Tips

(i) Before uploading, the judgment need to be converted into PDF.

(i) Before converting to PDF( - sd. (name of officer) to be mentioned) or else the
judgement will be displayed as an unsigned judgement
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|In the result, this suit for partition is dismissed as not pressed and

considering the relationship of the parties both parties are directed to bear their own cost.

Typed by me directly in my laptop and after taking print out and after

carrying out correction where ever necessary and pronounced by me in the open court on

-5d.R.Arulmozhiselvi—- /

Sub Judge,
Avinashi ,

* Before converting to PDF( - sd. (name of officer) to be typed if not mentioned then it
will be displayed as an unsigned judgement as shown below. This need to be avoided.

In the result, this suit for partition is dismissed as not pressed and

considering the relationship of the parties both parties are directed to bear their own cost.

Typed by me directly in my laptop and after taking print out and after

carrying out correclion where ever necessary and pronounced by me in the open court on

| /
Sub Judge,

Avinashi ,

Watch video on Upload Judgements, Orders And Generate Detailed
Report by clicking the link below :

https://www.youtube.com/watch?v=a96UWz1Tf9Q&list=PLFKAb8oeMBuC _
dZ09Pa25wXkEFAfouLQK&index=24

5.10.2 Converting to PDF document

(i) For Converting to PDF open the document which needs to be ‘\
converted in to PDF and just click the PDF button in the standard toolbar ' E®E]

and save as PDF document
Bom- BN S EE T Li-4 %- ET-A 01 @

J\ R A (LK £ - -

CONVERTING TO PDF DOCUMENT

b racble

[ o Comvering & PLE just cion e POF buthah m Ehe standaso tooloar and Sawe
a5 FOF dofLment

1™~
LERT
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5.10.3 Importance of Unicode fonts

Ever wondered when we are able to
read regional language newspapaers from
any computerwith any fontbutour judgement
typed in one court computer not displayed
in another. The reason is that the usage of
unicode fonts unicode fonts are used for
regional language dailies which means it
can be viewed universally in any computer.
And Ubuntu 14.04 provides unicode font
series customised for all regional languages
in Lohit series as shown herewith .

The non usage of unicode fonts
causes much hardship. When our court
staffs are using fonts which are not Unicode
which means it can be opened only in the
computer which has that font type. This
problem is faced when we get transferred
from one court to another. It is a normal
practice we get a new pen drive give it to

Lohit Tamil 12 aAAdA EEIE
Lohit Assamese reat fefer ©
Lohit Bengali areat fefer
Lohit Devanagar CECILE]
Lohit Gujarati ﬂ“ﬁ!l(‘ﬂ 1R
Lohit Kannada ﬁf’.ﬁ a3
Lohit Kashmiri STATY
Lohit Kenkani CELIUEI]
Lohit Malayalam aeiogellall
Lohit Marathi STAT
Lohit Nepali TRt L
L ohit Oriya @%‘Q ﬁ}ﬁ -
L ohit Punjabi GIGLLHS
| ohit Sindhi SaAPL
| ohit Tamil SlfiEsally
| ohit Tamil Classical .:-mﬁét&euq
| ohit Telugu Sei

the steno and ask him/her to copy all our judgements but when we open it in our new station
our judgement will not open in the new computer. And the steno in that station will be using
another font To avoid this all of us have to ensure that ourl judgments in regional language
are typed through Unicode font only . The Unicode font issue is a serious problem faced
by most of the courts . The screen shot of typing Judgments in Tamil with unicode font and

without unicode font will speak for itself

(I) Evidence typed in Tamil without Unicode font is displayed as shown hereunder

delendant_PW1 ewvidence in his own words is as follows:-26/12/2009 mdiW gpulpthile
Nug:olithpy: cs:s val tPLow:F ted miul FLK:Q0 mtrul; njitf:rnrik;.
mgptpUlipt:ft(k: _ U:10000/-/ fid: nfl:hh; nkYk: nkw:go fid: bjhifia xU U
fhylipw.Fs. thoalld: JpUg.gpfl. bfhij: tplLtiihftik./ cWipbkhHp Twpdhh./__ehd::

tpahghu

(1) Evidence typed in Tamil in Unicode font is displayed as shown hereunder

the evidence of PW-2 in his own words is as follows ” aunsr.a.1 & sl fsar ugde Qsdang
aan edor @sCupsy ad astungsysnd. prar smlfl esdunpssy Cum' amsn.gg 1 ug
anrfl sLan Gan(gsai. afjand s a anddan]. arfdL Beiy afjard 40,000 s d
2732006 & QuigéQandin_si. s QuppéQerain®) apiue LS. wnesd yish

So whenever regional language is used the unicode fonts must be used and prefer-
ably the inbuilt Lohit uniocde series in Libre office.
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5.11 Linked cases / Grouping of cases

. . . . y = DISTRICT AND SESSI
This is a very useful option for clubbing | ¢ nuril5 osmic + i SUn‘mmﬂ_mll
and grouping similar cases for a common |, - &l &/ CaseProceedings / /
hearing or disposal etc. Forexample, Cases | g, -
having the same Party, same Accident Date . -
Rep Navigation
etc. needto be clubbed togetherforacommon Call for Records \\ ey
. . . Update first Hearing
hearing, disposaletc. Theadvantage oflinked | pate _
. . Witness Informat
cases is that when one case is transfreed | | oeen
Judges Leave
then all the connected (linked cases ) can be | B Diary
L . Incharge or Judge
transferred) and similarly common disposal | onLeave
) Proc eedings
can be made for the linked cases. Another | Balance Court Fee
. . . . Victim Details
interesting advantage of linked cases is that F—— Click “Linked
when If one of the cases is given a particular | [Linked Cases \ Cases” submenu
Update Case
Next Date then, all the cases linked with that | Information
. Admin Units
case are given the same Next Date. :

Linked Cases
@Case No. 'FIR No.

*Case Type: | OST-57

-

*Case No.: m "Year 2016 ﬂ
Vs

1 QST/341/2016 (Vasanthamani Vs Rasathal)

*Case T},pe OST-57

Karlappan VS Chenmyappa Gounder

Grouping @ Linking

1Ked Cases

addition successful

@ e Mo, TFIR Me
Case Type: | OST-5T j
*Case Na.: [ 341 | vear:[2016 | EN
ve
1 DT 34 2046 (Vasanthaimaert Vs Rasal bl
OATAATH20G (Kanappan Vs Chenniyappa Gounder )

undink
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5.12 Query builder

The Query Builder is used to generate reports according to our needs in addition to
the standard reports . In Query Builder, you can build any Reports within seconds for Civil
cases, Criminal cases, with a single Query or with multiple queries for Both the case types.
One can get the reports instantly by dynamically specifying the parameters.And the query
builder is capable of generating thousands and thousands of probabilities of reports. Another
interesting option in query builder is that under detailed view the report fields can also be
chosen .

D |
i

General View @& Detailed View

Report Fields: S Act Section Nature S Advocate @Dﬂedﬂmsumm & next Date @Pmmse

5.12.1 List of pending male senior citizen cases

For example if you want to generate the list of pending male senior citizen cases we
need three parameters (i) pending cases (ii) male (iii) senior citizen (aged more than 60)
then the said parameters must be selected and the report will be generated as shown below

Juery Builder

@ General View | Detailed View

Type: @ civil ) criminal ) Both Select
Case Type 'l Mature;
stffus: @ pending )Disposn] ' Bath
Purpose of Listing’ -I Sub Purpose: | Seleck

Court Mame: | Select '|

Lower Court Name: | Select

Act: | Select i
Advocate: | |
Party Details: [&
Petitioner ' Respondent & Both Organisation Details
Party Name: | Religion/Caste: | Sele -
Gender @ Male )Fema]e : Other A H:Mam(:mn
District: ﬁ >
Taluka: | Select = Vilkcage: | Select '!
Date of Filing: | Select - From Date: B
Date of Registration: | Select - From Date: ==
* Report Title:

Case Management through CIS 2.0 89



Show| 10 . |entries
Sr.No. * CaseNo
I OSTII0016412013
2 OSTI315/19%
3 OSTII00178/2013
4 OSTITIZ005
b OSTIAR01T
] OS5TI313/2005
7 OST/10003212011
] OSTI353/2008
9 OST/100388/2008
10 OSTIBI2017

Showing 1 to 10 of 79 entries

Back

List of Senior Citizen Male
Total Number of Records: 79

Petitioner Name Vs Respondent
MName

Ponnusamy Vs Nachiappa gounder
SVijayakumar Vs KSaminathan
Thangammal Vs KPalanisamy 8 others

Muruganathan{DIED) Vs Kandasamy
gounder

Govindammal @ gomathy Vs
SRathinasamy

Kandammal Vs Arumugham

RUlnnathal 13 others Vs Karuppusamy
2 others

Santhamani Vs Govindammal
Periya palani gounder Vs Santhamani
Murugesan Vs Arumugaam

‘ Extra Parties (PIR)

Thayammal(ER)
Ponnammal(ER)
Kannamma @ Ammani(ER)

Eswaramoorthy gounder(ER)

s MUthusamy(ER)

R.\aranasiappan(ER),
RMelingiri(ER),
Valliyathal (EP},
Matarajan(EP},
Subramaniam({EP),
Aruchami(ER)

M.Subramanian(EP)

Marickam(ER)
Rasui@ Sellambanan{ER}
Jayamani(EF)

Date of Registration

05-06-2013
30-08-1996
18-07-2005

11-08-1%82

02-01-2017

28-11-2005

22-01-2011
20-11-2008
22-12-2008
04-01-2017

MNext Date

15-07-2017
19-07-2017
26-07-2017

14-07-2017

27-07-2017

14-07-2017

18-07-2017

18-07-2017
14-07-2017
19-08-2017
4 Previous Next

5.12.2 List of pending more than five years cases at the stage of arguments

Similarly list of pending more than 5 years cases at the stage of argument is generated
using the parameters (1) pending (2) arguments (3) greater than 31.12.2012. Using the said
parameters the following report is generated.

Query Builder
General View @ Detailed View

Type: @ civit ) criminal ) Both Select
Case Type: - MNature:
Stat Pending Disa I Both

Purpose of Listind\ ARGUMENTS-57 Sub Purpose: | Select -
Court Mame:
Lower Court Name: | Select =
Act: | Select 'l
Advocate: |
Party Details: [
Petitioner Respondent @ Both Organisation Details |
Party Mame: | | Religion/Caste: | Select Ll
Gender | Male ' Female () Other Age:| EqualsTo - l:l | current Current
District: | Select x
Taluka: | Select - Villaﬂe:| Select j

Date of Filing: | Sel =
Date of Registrm.io(

" Report Title:

Greatter Than

years

'_'Nmure @Admcme @Dﬂiean!egish’aﬁnn Nex‘t Date '@Purpnse

Report Fields: &act Section
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C List of cases in the Argument stage More i

Show! 10 T |ienines

fray Cazs Mo

1 DG TN

i UETILN S

han 5 years 5

ot Mamber of Fecordnll | ——

Feditusner Maree VS

Earremmal Y
SArverimachoiaen{ DD

Karaoenmal Ve
Anamugham

Latra Parties
(PR

HeEaEn-#)
HamasETdL i
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5.12.3 List of Acquittal Cases for the Accused Aged below 40 years

The screen shots of various reports generated with various parameters are enclosed

hereunder.

Totwl Mrmber of Recorda:13

——

< List of noguittal cases for pocused below 40 years >

Cogy | CEY | Excal
Shemr 10 2 enkies Sexnrciy
| Peidioner Mams |
- Extra Parties Dhate el Crantie el
ok ® | Case Nao. [ mkauwnd!ur | R ‘ Act Sectnh | Naluie Advocals Reglsization Deciskan
|
Taah Wispacinr ol = AP,
1 CORO0OTHE00N | poleehiinashi Vs KalamaniErn nfhoelox SehiafF) [4.03:2008 230520
204/hi323508MIPC
Minfk Chettiyar 3 RamaniCR)
Suh Figpackar of <
p Spkan|ER). 1
o polcatpmashd Ve IndisnPanaiCode— APy oy L e
= PESROST Thangamiohu and 4 E;gunwu s 1201 ACKD 204 B0 FHPT Durnbeannan{ L R F L
. rFuppan EH)
cEharg
Siaty Mspacinr nf
3 craonssann | oot SR Ky STy EEH] i ke e Rl 7004710 190441
Mapnmiasdamy
Sy WG EeCaEir of L d
il Y I P i - APP(PL 5 A .
4 CCRO0ZMZ010 g;::lﬁmm.r.- vu 270 3040APE AknshingonRy, | 20010 130120
o .
5.12.4 List of Women Committal Cases after 14.07.2016
%
list of women comminal cases a
| Number of Recond
Snow | 10 2 emnes
Pottionar Mams Ve Respondant Extra Parties 2 .
5r.No. *| CaseNo. Mam pa (PR Date of Registration Date of Decision
Inspeciorn of poleaChey Vs
1 PROGRZO1E Rangan nlas Chamashambi-—&67 BhuvanaswanER) 04-05-2015 13-056-2016
and 1 othors
Inspecion of PolceAWPSSannshi F i
¥ hy ¥,
. PRCI200010/2013 Ve 5 ol And 3 AnotET EurjammakER] 05-03-2013 16122014
MarcyakER)
! nspector ol police cheyur Ve .
3 PRCIZD00232013 Kuimy[ER) 26082013 72.00.3014
T
Seprutini @ Prabbo gl T s Buakicyal(ER)
s 5 Ve R 0
4 PRC20002412013 | TnashIANFSVERAnGan and® | onnier) 03-10-2013 17-07:2014
nspecior of Polce Avnashi Vs mankER
B PRCIIO0252013  Murugasanmydd Kalappan and 3 D 06-10-2013 24-06-2014
i SarmsammalER)
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5.12.5 List of Maintenance cases(MC) disposed during the past two years
— T -

< List of MC cases disposed during the past two year 14-07.-2015 fo 14-07.2017 >
Total Number of Records: 13

Shaw | 10 3| eniries

Sr. No. % | Case No. :-:r'r:.l:“w Name V& Respondent | Date of Registration | Ciate of Deciston

1 MCH2011 Tmi Poongodi-25 Vs Jagalhesh-30 18-11-2011 1004-2015

2 MCAZIL] Kinvitha-27 Vs Anuchmmy-30 26<08-2011 I006-20108

3 MCORZI1E Eswari 22 Vs Ayyaa30 06-06-2016 o2.06-2017

4 MCT2016 \s 06-00-2016 18-11-2016

5 MCILZ014 Tl Remswas-38 Vs Velsamy-39 07-01-2014 1300-2016

B MCHZD13 Geeha-dd Ve PMohandhazs 16-08-3013 141020156

[ MCRIz13 Anima-34 Vo Raman e Rampsh [8-04. 27014 12.04-2017
5.12.6 List of Cheque Cases Transferred after 14.07.2015

Harck

List of cheque cases ransterred after 14-07-2015
Total Mumber of Records! 60

Snow | 100 2| enmes

Patitioner Name Ve Respandant

1. No, ai | Caze Mo, o Date of Ragistranon Date of Docision
| CCARR015 Ms Madms Comants LTD Ve Mr Sobears) 23012015 30-10-2015
2 CCi308R014 CAN Conan Mills Lio Y5 S Sureshkamas 12-12-2014 09-10-2015
k| CCi2082014 A Shiik Mohamod OH-27 Vs A Thiyagarsgan .28 20-09.2014 20-11-2018
CK Ramasany-33 Vs M35 Alvenya Exparns a
4 CCaTaR014 Partarship B 31-10-2014 20-11-2015
5 Cozalizold Wi Arbirdra Vs MirSSureshkurmias 07-11-2014 09-10-2015
B CCi2az2/2014 B Batay gangadharan Vs S Speshkumar 07-11-2012 O8-052016
CCEA072014 Sl Vasuoevn Textias Lid Vs S Sumeshkumar 12-12-2014 08-10-2015

5. 12 7 List of Pending Committal Cases(PRC) at NBW cases

penting PRC a1 REW slags

Tatal Kumber of Records 18

Shaw 10 = enénes Sesich
5. No *| case ho. | Petmoner Name Vs Respomdent Name
PRG0N EEpechn (f Pokoe Aynashs P Vs Eowaramooiehy and B anomhsd
3 PRCI2B001 72001 nspectl of police Avineshi v Mani and 6 olhers
3 PRCDO0CAT Dap O DCBCHmbatnoe Ve Wnkadachalam
4 PRCI20000 172008 Bnapecton of pubce Mnnachi W WMurugan and § atfes
=, PRCRZG00Z0Z008 mnspecion o polce Awiashi Vs Natahe S Malooran and 4 o
[+ PRGZ0OR19/200% Sisdy Imspecior of Prfcsfvinashi P W Sengallayvan and 17 ancthers
[ PRCI2O003172010 Enspeicr of poloe Annashl Vs Gondan and 2 olers
| PRCIZO00182010 nepecion Of podce Aswashil Ve Kamnik and 6 others
8 PRCRGOMEE0LY wspecinr of pobce cheyul Vs Anandhan and 5 oifers
1o PROAZ0ES Beputy Suprindent of poboe Vs Suneshiman 24
Showing 1 1o 10 of 18 entries a4 Prevnus Kexd

Query Builder is a interesting option which you can explore and create any number of
reports. To put it in short query builder is an “Akshayapatra” which gives endless number
of reports according to our specific need.
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6. Report Generation

CIS 2.0 is a gold mine with variety of Report generation and it is the most attractive
feature for any staff under CIS 2.0.. The various variety of reports are stored under various
heads and the major heads are proceedings DJPMC and reports. Other than DJPMC and
proceeding reports; various reports are stored in almost all other menus like appeals; plead
guilty cases; mediation etc. From DJPMC pending disposal cases, five years, ten years
old cases, senior citizen cases can be generated by the click of the mouse. The monthly
statement, Quarterly statement and all types of periodical statements also can be created
by the click of the mouse. It will surely reduce the volume of time spend by the staffs for
manual search in creating the statistical reports. The day is not far when our High Court
may call for reports only generated through CIS 2.0. This will result in more authenticity
in the statistical reports. This chapter will cover basic important reports generated through
CIS 2.0.

6.1 Store house of reports

The major head under which the reports are available is
* DJPMC
* Proceedings reports

6.2 DJPMC - District Judge Project Management Centre

What is DJPMC District Judicial Planning & Management Centre. Various reports
suggested by the saidDistrict Judicial Planning & Management Centre has been incorporated
under DJPMC. To put itin short DJPMC is a store house of variety of reports made avaialble

under CIS.

6.2.1. DJPMC option in Navigation Bar > ACaV 11 [S) | subordi
Home

Litigant Updations

Proceedings Reports-

R

" DJPMC =
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6.2.2 Reports under DJPMC

Under DUPMC variety of reports are available under
11 headings as shown in the screen shot -->(l.e)

Civil;

Criminal;
Summary Reports;
Balance sheet;
Returns;

Pending Reports,
Monthly statement ;
Cases Listed ;
Unit details ;
Moster list ;

Data health card.

6.2.3 [+] in DJIPMC

The above shown civil ; criminal; summary reports; 1=
Returns; pending reports have sign which again |[/many E
opens up into a variety of reports .For eg. if you click the |«
sign on the side of civil/ criminal/ summary reports/ |,
returns/pending report then extended list of reports as

DJPMC e

Civil [+]
al

Balance Sheet
(2]

Monthly Statement

Cases Listed

Unit Details

Moster List

Data Health Card

Civil

shown in the screen shots hereunder will appear. and the screen shots of the same enclosed

hereunder will throw more light over it

6.2.4 Extended list of reports under the heads Civil/ Criminal

Civil

Case List Civil

Criminal

Case List Criminal
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6.2.5 Extended list of reports under Summary Reports/ Returns/ Pending Reports

5 i =% C +
Summary Reports Returns

Pending Reports

6.2.6 Balance Sheet

Balance sheet is another very useful report. The balance sheet generates the summary
report along with the detailed report.

To get balance sheet — : Go to Navigation bar — select DUPMC — then click Balance

sheet — select civil/criminal/court no then click Go as shown in the screen shot hereunder

After you click go then the balance sheet is generated
and “view” message appears as shown here ‘ '

When the “view” message is clicked then the balance | *
sheet as appended hereunder is generated Criminz
H

The balance sheet is generated with the details of the | 2HTITAN He
cases i.e category wise along with its case number and | Balance Sheet
it also generates a summary at the end of the report. The Rety .': '
model Balance sheet generated is appended herewith which =
will throw more light into its utility. First let us see
the summary generated in the balance sheet : The
summary balance sheet shows the total number
of cases category wise Appeal(s) HMOP (16) | cout no: [ 2-subordinate Judge-]
Original suits(Money) (4) ; Original Suit Title (11)

and also shows year wise numbers. From this we \m
\wﬂw

Balance Sheet

@Civil O criminal

can take more than 2 years /more than 5 yrs /7 yrs
/10 years etc.
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The balance sheet also shows the split up case number details for the summary i.e

it shows the details of the case with case number. For eg Appeal (6) shown in the balance

sheet the details of the case number for the said 6 cases also shown in the balance sheet as

shown hereunder Similarly the details of the all categories are shown in the balance sheet

i.e case number of the 16 Hindu marriage original petition;case number of the 4 original

Sub Court, Avinashi
IN THE COURT OF:Tmt.R. Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
Civil Balance Sheet As on Date:01-06-2017

Summary of Balance Sheet

Case Type Year Ready Unready||Stayed|Not Defined
ey A ppeal Suit(34) 2015 20 0 0 0
2016 30 0 0 0
2017 26 0 0 0
Total 04 0 0 0
_h':;;le:l';g'f%“m“ 2016 3 0 0 0
2017 5 0 0 0
Total 8 0 0 0
ey Exccution Petition(47) |[2016 3 0 0 0
2017 14 0 0 0
Total 17 0 0 0
— e 5 | P |
2016 143 i G
2017 47 0 0 |0
Total 06 2 0 0
e———jplInsolvency Petition(10) |[2015 1 0 0 0
2016 5 0 0 0
2017 1 0 0 0
Total 10 0 0 0
Grand Total 1015 1 0 0

money suit; case number of the 11 original Title suit ( the said screenshot of the balance

sheet is appended hereunder)

Watch video on Balance Sheets Generation by clicking the link below

https://www.youtube.com/watch?v=58F-
P33TOG4&list=PLFKAb8oeMBuUC_dZ09Pa25wXkEFAfouLQK&index=31

96

Case Management through CIS 2.0


https://www.youtube.com/watch?v=58F-P33TOG4&list=PLFKAb8oeMBuC_dZ09Pa25wXkEFAfouLQK&index=31
https://www.youtube.com/watch?v=58F-P33TOG4&list=PLFKAb8oeMBuC_dZ09Pa25wXkEFAfouLQK&index=31

Sub Court,Avinashi
IN THE COURT OF:Tmt.R.Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
Civil Balance Sheet As on Date:06-06-2017

Appeal Suit(94) fm—

2015(29)
Ri29) 2 3 4 3 G 7
10 11 12 14 13 16
17 19 24 25 26 27
28 30 31 32 33 34
38 40 43 44 45
2016(39)
R{39) 13/2015 232015 2972015 41/2015 412015 3
Hindu Marr.iﬂgn Orlginu] Peitit{16)
2014(1)
Ri1] A3/2016
2015(6)
R{5) =] 15 L& 33 a9
L1 5
2016(9)
Original Suit (Title)(11)
2010(1)
R(1) 350/2016
2015(6)
R(B) 36 42 76 123 147 157
2016(4)
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6.2.7 Unit details Report

This report is an useful one for both the Judicial officers and the staffs. The Judicial
officer can keep track of the units reached by him/her and can plan the month’s work
accordingly. As the unit system differs from state to state the respective states have to
upload and synchronize CIS 2.0 with their own unit details. At present in certain states the
unit system is uploaded into CIS 2.0 and the report generated shows the unit norms. In
certain states the unit system is not uploaded and hence the units shows as 0.00 . When

the unit system is uploaded we will get a full fledged report with units calculation.

shown in the screen shot hereunder).

To get unit reports — Go to Navigation bar — select DIPMC — then click unit
details — select court no — Select —» From date /to date —then click Go (as

Unit Details Report

*Court No.: | 2-Subordinate Judgé:[

*From Date: | 01-06-2016 |4 To Date; | 27-06-2016 il m

TOTNERWISE

80 S.C.CR265T2016 The State of 31401-2017
Maharashtra Vs Gaulam
Gopinath Mugdal

38) Summary Triable

IPC 5 Years

42) Summary Triable

IPC Maralhi

Total

ACQUITTED
Contested

37) Regular Norms
Summary Triable |P(

42) Summary Triable

[PC Marathi

UnContested
9 S.C.Cx2017 The State of 04-01-2017 0.00
Maharashtra Vs Gajanan
Pralhad Gandkar
Total 0.00
OTHERWISE
UnConiestied
10 R.C.C./301340/2008 State of Maharashtra Vs 04-01-2017 21) Regular Norms 2.00
Shivaji Kisan Rahatwad 22) 5 Years 0.40
26) Marathi 0.20
Total 2.6
ACQUITTED
Contesled
79 S.C.C/A30384272011 State of Maharashtra Vs 31-01-2017 37) Regular Norms 1.00
Subbash Thakaji Jadhav Summary Triable IPC 0 Eil‘(— Units

0.10

1.00
0.10

uC_dZ09Pa25wXkEFAfouLQK

Watch video on Units or Norms Detailed Report by clicking the link below :
https://www.youtube.com/watch?v=DQKg-HEKNQQ&index=29&list=PLFKAb8oeMB

6.2.8 Moster list

Moster list is yet another useful report for the courts. It generates the details of the
disposed cases. And the day is not far when this digital moster list will substitute the manual

disposal registers
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Go to Navigation bar — select DIPMC — then click Moster list — select civil/criminal/
— select from date/ to date — then click Go ( as shown in the screen shot hereunder)

Moster List
@ civil ' Criminal
*From Date: | 06-05}2017 [ *To Date: | 06-06-2017 |24 [

The moster list generated shows the date of disposal of the case with the date of filing.
This one is a useful feature for the Bench clerks who calculate the duration of the case when
the case is disposed. The moster list also shows the result of the case with the number of
exhibits filed

Sub Court,Avinashi
IN THE COURT OF:Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,
Moster List From Date: 06-05-2017To Date:06-06-2017
Category:05T
Case Date of Date of Total  Total
S.No. Type Case No. Party Name Registration Decision Result Exhibits Pages
1 0SsT 616/2016  Manoj 01-06-2016  02-06-2017
Prabakar
Vs
Poonaiyan
2 08T 662/2016 Angusamy 17-10-2016  05-06-2017
Vs
Suseela
CERTIFICATE
This is to certify that all the Court fees stamps are punched and cancelled and the disposal entries
have been taken in the concerned register

6.2.9 Cases Listed

The report under cases listed is a “daily planner i.e effective time management tool”.
The report gives the types of cases listed on any particular day. To get the cases listed

Go to Navigation bar — select DJPMC — then click Cases listed — select court no —
select date — then click Go ( as shown in the screen shot hereunder)

The cases listed report is generated when you click GO .The said report is a smart time
management working tool for a Judicial officer .From the said report the Judicial Officer or
the staff can have the summary of the type of cases listed on any particular day and with it
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E [ E

Cases Listed
*Court No.: | Select ;I

s D) ‘Date: [23:062016 [ [

Cases Listed [
|
Unit Details E
Moster List |
|

Balance Sheet

[

[+

Data Health Card

the days work can be planned..For eg from the report we find Argument (2) cases Trial (1)
case From the said report the Judicial officer can effectively plan and manage the courts
work on any particular day .

Subordinate Judge, Avinashi
Cases Listed As on Date 06-06-2017

Case Tyvpe Stage No. of Cases

Chedl It PENDING
SUMMOMN
NOTICE
APFFEARANCE
STEPS FOR IMPLEADMENT
HEARING
COUNTER
WRITTEN STATEMENT
REFLY STATEMENT
AMENDMENT

N e 3N 00 ) O e 09 -] B3

6.2.10 Data health card

Data health card is an “MRI scan” of our data entry in CIS !! Its an important and an
interesting feature to monitor the data entry in CIS. The data entry in CIS is an important
work based on which all our statistics in CIS ; e-courts; and NJDG all depends. So we have
to ensure correct complete data entry. To monitor the said complete data entry this data
health card is very useful. Through data health card we can monitor if all data are properly
entered are not. Data health card scans our data entry and show the data not entered or

omitted to be entered. Its an important and an useful tool to monitor the Data entry into CIS.

Go to Navigation bar — select DUPMC — then click Data health card — select
court no — select civil/criminal/ all records/ inconsistent — then click Go ( as
shown in the screen shot hereunder)

100 Case Management through CIS 2.0



Home

Cniminal
Summary Reports

Balance Sheet Data Health Card

Returns e *Court No.: || 2-Subordinate Judge, Avinashi |
Pending Reports Ly

Monthly Statement ® cvil © criminal

Cases Listed @® Al Records ) Inconsistant

Unit Details

Moster List m

Data Health Card

i

In the under shown Data health card it shows the number of data entered under each
head like no of parties; address; section etc. Under Advocate column the figures are shown in
red in colour which means the advocate particulars has not been entered. For eg under the
S.No 2 AS/26/2015 -1-(advocate column) is shown which means one advocate name has
not been entered. Similarly we can monitor the data not entered and ensure that complete
data are entered by which the health of the data in CIS can be maintained. At the risk of
repetition it is reminded again here of the saying

“what you sow you reap”.
If you enter complete data we can get the complete fruits of our data!
If you enter incomplete data we can get only incomplete statistics!

Data Health Cand
1];:&10{ Advocat
es e
;f] Case No. Regf;ﬁﬂm I,Na‘;‘ﬂ‘fs S‘:&;l;llme Address| Advocate Euﬁ Act |Section|Nature ””Mﬂ‘mm
Word
991 0ST/79/2017 06042017 | 2 | 2 2 1 1 1 2 2|
992 0ST/B2/2017 06042017 | 2 | 2 2 2 2|
993 0ST/B3/2017 06042017 | 2 | 2 2 2 2|
994 0ST/445/2016 07042017 | 2 | 1 2 1 1] 1 2 2 |
995 0ST/B5/2017 07042017 | 2 | 2 2 1 1] 1 2 2|
996 0ST/B4/2017 07042017 | 2 | 2 2 1 1 1 2 2|
997 0ST/B6/2017 07042017 | 2 | 2 2 1 1 1 2 2|
998 0ST/87/2017 07042017 | 2 | 2 2 1 1] 1 2 2 |
999 0ST/B9/2017 17042017 | 7 | 7 7 1 1] 1 7 T ]
1000 0ST/90/2017 17042017 | 2 | 2 2 1 1] 1 2 | 2 |

Watch video on Data health card by clicking the link below :

https://www.youtube.com/watch?v=DPI8tvrzRxY &list=PLFKAb8oeMBuC _
dZ09Pa25wXkEFAfouLQK&index=32

Case Management through CIS 2.0 101


https://www.youtube.com/watch?v=DPl8tvrzRxY&list=PLFKAb8oeMBuC_dZ09Pa25wXkEFAfouLQK&index=32

6.3 The simplest method to generate reports-Dash home

The dash board which welcomes you once you login is packed with almost all important
data. Its the simplest way yet most useful and attractive which also displays reports using
graphical elements such as Pie charts and Bar charts. The list of reports generated from
dash home is given below:

6.3.1 List of Today’s Cases List 6.3.3 List of My Disposal in this Month
6.3.2 List of Undated %ses \5.3.4 List of My P\ending Cases
(s | Todays Cases |\ Undated Cases ‘| My Dlﬁ:ﬁ:ﬂli" thiﬁ_\ My Pending Cases
civil | 2 | 50 | 10 | 810
Criminal 20 17 | 0 189
Total | 49 | 67 | 10 1008

6.3.5 List of Top 10 pending cases

( you can enter any number in the box to get the top pending cases.if no number is
entered in the box then the entire pending list is generated)

OCivil OCriminal @Both  Top |10 | Pending Cases [N

6.3.6 Mediation reports Medliation Corner
i. Pending in mediation reports Pending in Mediation
ii. Referred to mediation report. Mediatlon Cases Referred
. Lo in this Month
iii. Completed in mediation report Completed (n this Month

Watch video on Dash Board by clicking the link below :

https://www.youtube.com/watch?v=i3q27Fa_gEg&list=PLFKAb8oeMBuC _
dZ09Pa25wXKEFAfouLQK&index=1

6.3.7 Pendency pie chart

// i. Upto 2 years cases

W lipto 7 Years Bl RI% ii. 2to 5 years cases
2To & Yews 23 o

| CTon e —— iii. 5 to 10 years cases

] 5 To 10 Years L g

W 107015 Yaurs y 1 iv. 10 to 15 years

B Wore Than 15 Yo

v. more than 15 years
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6.3.8 Case type bar chart

The case Case Type Bar Chan
type bar chart and :
pendency pie chat 378

shown above are
interlinked .hence
this bar chart shows
the break up with
the classification of
4

cases of the pie chart

For eg. Upto 2
years 841 cases are
shown in the above

pie chart. What are 2 P

all the categories -l l- . 2 L :-‘i L

which constitute 841 | » » & & & . . &> . . :

cases the break up |7 ¢ ‘iﬁ‘f A &d"’ L .
¢

figure in the bar chart ; '
above we can easily \

say that EP aop -376 cases is the highest pending category below 2 years .

6.3.9 How to get reports from dash home

My Disposal in this
(& Todays Cases Undated Cases y ':mmh = My Pending Cases
Civil | 20 50 10 819

To get My bending case click the number shown below the heading My pending case.

it will open up into the list. (as shown below)

Sub Court, Avinashi
IN THE COURT OF:Subordinate Judge, Avinashi
Tmt.R.Amimozhiselvi, M.L.,

Particulars of Offence.
56 Mo, Cases Date of Registration  Age Hearing Date  Next Purpase
1 OET/T2008 ooz 24 i B mahth 10 deys 16082017 AMESTAL KT
n CEMAMDIZON 13010 5 s 8 AN 8 ey Fe-082017 ADDL WRITTERM STATEASENT
3 RCASNESE TR0T-TES 1 years 11 mmonith 4 Gy 13072017 AWAIT HECORDS
4 RCAZHDOS 007100 24 yeary 11 manth 4 dayy 13072047 AWAIT BECORDS
] RCANTEIZ 001980 21 yeary B month 29 days 07217 AWAIT RECDRDS
L] CETRISN988 ao-08-Te 0 s B Erth 11 diys Fe-082017 14 PURCHNG
n EPZEN 897 oa-pa-TEr 16 i B it 12 daya E0e-3017 MISC. PETITION PENDING
L] ERIH 84T 20T 10 s & mnth 26 diys T30e2017 BATTA

Watch video on Undated cases - Assign Dates by clicking the link below :

https://www.youtube.com/watch?v=J_AZjMafglo&list=PLFKAb8oeMBuC _
dZ09Pa25wXkEFAfouLQK&index=7
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6.4 Generating Pending statement

Pending statements can be generated from three heads one simple method from the
dash home as already discussed supra and from two other heads in DUJPMC as shown
below. To generate pending statement from DJPMC follow the following steps:

Go to navigation bar. —»Then click DJPMC. —(Pending reports are available
two heads). (i)CASE LIST CIVIL /CRIMINAL (ii) PENDING REPORT

1st method : Under DJPMC- CASE LIST CIVIL /CRIMINAL

=
DjPMC (=] Criminal

Civil =

Case List Criminal

Case List Civil

Pending report generated under 1st method

Sub Court,Avinashi
Case List
IN THE COURT OF:Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,

As on Date:06-06-2017
S.No. Case Type Case No. Next Date Purpose
1) AS 2/2015 07-06-2017 ARGUMENTS
2) AS 3/2015 12-06-2017 CLARIFICATION
3) AS 42015 06-07-2017 1A PENDING
4) AS 5/2015 04-07-2017 ARGUMENTS
5) AS 6/2015 24-07-2017 AWAIT RECORDS
6) AS 7/2015 07-06-2017 AWAIT RECORDS
7) AS 10/2015 16-06-2017 AWAIT RECORDS
8) AS 11/2015 16-06-2017 AWAIT RECORDS
9) AS 12/2015 16-06-2017 ENQUIRY
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2nd method : Under PENDING REPORTS as shown below

To generate pending statement from DJPMC - pending reports follow the following

steps:

Go to navigation bar. —»Then click DIPMC. —click PENDING REPORT — click
courtwise—select court no /civil / criminal/ casetype—click Go ( report is generated)

Pending Reports

Court wise Pendency Repori
* Court N | Select :I

- Clv Craminal

*Case Type: | Select :J

Sub Court,Avinashi
Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,
Court wise Pending Cases:06-06-2017
S.No. Case No. gﬁ;ﬁgﬂf ‘;l;l:]iﬂng rarty Pnzﬁf;;ﬁe Name of Advocate
1 OSM/1/2015 18-12-2015  Ashokkumar Ravi A ARumugam
OSM/3/2015 16-12-2015  Nataraj Rangasamy A.Chinnasamy
3 OSM/4/2015 16-12-2015 T.K.Nataraj Palanisamy A.ChinnasamyVs
A Arumugam
4 OSM/6/2015 18-12-2015  Gandhimathi Devika P.Karthikeyan
5 OSM/18/2015 18-12-2015 Gandhimathi Vasanthi Thiru M.Raja
6 OSM/53/2015 18-12-2015  State bank of india Nila Womens Self V.Sundaresan
Help Group
7 OSM/54/2015 18-12-2015  canara bank P.V.Bharathi v.sundaresan
8 OSM/67/2015 18-12-2015  State bank of Palanisamy V.Sunderasan
India
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Hence the pending report generated under method 1 and 2 we get variety of features

which is tabulated hereunder .Hence according to the need of the hour we can generate the

needed pending list.

Pending report under Method 1

Pending report under Method 2

S.No
Case Type
Case number
Next date of hearing

Pupose ( stage of the case)

S.No
Case number
Date of filing
Party names

Name of the advocate

6.5 Generating Institution and Disposal statement

To generate the Disposal/Institution Report follow the steps given below:

Go to Navigation bar

— select DJPMC

— then click Summary Report

— click Disposal and Institution

— select civil/criminal/from date/to date
— click Go— view message appears
— click view for the report

( as shown in the screen shot hereunder)

summary Reports

.-:—-""".—--'—_

View link

Click the View link, the Disposal /Institution Report for the selected period is displayed.
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List of Case Types

Pending al
the

Instituted Disposed off Lessthan6

b lo 12

3o 10 Over 10

S.No. Cases Beginning during the during the Months Old Months Olg L '@ 3 Years o old  Years Old Tolal

of Half Period Period - ‘ w2

Period
1 ADOP 0 0 0 1] 0 0 0 1] 0
2 AS 0 76 10 ] 0 0 0 1] 86
3 ARBOFP 0 0 0 ] 0 0 0 0 0
1 BDOP 0 0 0 0 0 0 0 0 0
5 CVTOP 0 0 0 ] 0 0 0 ] 0
fi CMA 0 7 1 1] 0 0 0 1] 11
i CMACS 0 0 0 ] 0 0 0 ] 0
8 CMALA 0 0 0 ] 0 0 0 0 0
9 CMP 0 0 0 0 0 0 0 0 0
10 CLP 0 0 0 ] 0 0 0 ] 0
11 CNOP 0 0 0 1] 0 0 0 1] 0
12 COOPA 0 0 0 0 0 i ] 0 0

Watch video on Dispose off A Case by clicking the link below :

https://www.youtube.com/watch?v=yQUosLw-6vo&list=PLFKAb8oeMBuC
dZ09Pa25wXKkEFAfouLQK&index=26

6.6 Generating list of Five years/ ten years old cases

It can be generated from three places. i) Agewise pending list from dash home
ii) Total number from summary report iii) Graphical report of 10 years/5 years from dash home
6.6.1 Ist method agewise pending list from dash home

Go to dash home and enter the number of cases in the box

JCivil

Crimi

nal @Both Top | 10 | Pending Cases m

You can enter any number in the box to get the pending cases list with age of the case.
If the probable total number of pending case is entered in the box then the entire pending
list is generated with age as shown below from where the case more than 10 yrs 7 years 5
years all can be got
Screen shot of list of More than 10 years old cases

1)

12)

13)

14)

15)

16)

17)

18)

19)

0S8T/131/2002
0ST/21/2003
OST/47/2005
0ST/55/2004
0ST/84/2004
0ST/107/2004
0ST/268/2004
EP/48/2004

EP/45/2004

13-11-2002

17-02-2003

23-04-2003

20-02-2004

31-03-2004

04-06-2004

08-09-2004

10-09-2004

10-09-2004

14 years 7 month 3 days

14 years 3 month 29 days

14 years 1 month 24 days

13 years 3 month 26 days

13 years 2 month 16 days

13 years 0 month 11 days

12 years 9 month 10 days

12 years 9 month 8 days

12 years 9 month 8 days

22-06-2017

14-06-2017

19-06-2017

14-06-2017

30-06-2017

14-06-2017

28-06-2017

16-06-2017

03-07-2017

1A PENDING

TRIAL

IA PENDING

1A PENDING

1A PENDING

ARGUMENTS

STAYED BY DIST/SESSIONS/SUB COURT

EA PENDING

1A PENDING
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Screen shot of list of more than 5 years old cases

Cases Date of Registration Age Hearing Date Next Purpose
1A/379/2016 13-01-2010 7 years 4 month 21 days 12-06-2017 COUNTER
0STI76/12015 1703-2015 2 years 2 month 22 days 15-06-2017 WRITTEN STATE
HMOP/97/2016 18-04-2015 2 years 1 month 20 days 14-07-2017 ENQUIRY
0ST/482/2016 01-06-2015 2 years 0 month 6 days 08-06-2017 DW=
HMOPI3/2015 1512-2015 1years 5 month 24 days 09-06-2017 IA PENDING
0ST/36/2015 1512-2015 1years 5 month 24 days 08-06-2017 ISSUES
HMOPI5/2015 15-12-2015 1 years 5 month 24 days 29-06-2017 Tr.O.P. Pending
HMOP/34/2015 15-12-2015 1years 5 month 24 days 06-06-2017 AMENDMENT
AS/5/2015 15-12-2015 1 years 5 month 24 days 04-07-2017 ARGUMENTS
0ST/62/2015 15-12-2015 1 years 5 month 24 days 09-06-2017 COUNTER

6.6.2 IInd method : Generating 5 yrs /10 yrs case list from Summary report

Go to DJPMC — then summary summary Reports
report —select summary report of
establishment

Then the following summary report is generated which shows the total number of Over
10 years /over 5 years /over 2 years cases

Sub Court,Avinashi
Summary Report of District Court:06-06-2017

Particulars Total Cases

Total Excessive Dated Cases (More Than 3 Months) 6
Total Pending Cases (Registered) Over 10 Years 0
Total Pending Cases (Registered) Over 5 Years 1
Total Pending Cases (Registered) Over 2 Years 3
Total Pending Cases (Registered) 1038
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6.6.3 I1Ird method Graphical report of 5 years /10 years

The easiest way to get
the five years and ten years
old cases is from the Dash
home page as discussed
supra. In the home page the
five years, ten years cases
are shown through graphical

chart and more over the charts are interlinked which gives further breakup figures.

Case Type Bar Chart

]
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6.7 Generating Cause list

To generate the Cause list follow the steps given below:

Go to Navigation bar — select Proceedings report
— click Civil cause list/criminal cause list
— select date for which the cause list is need

— click Go— Causelistofthe given date is generated
( as shown in the screen shot hereunder)

‘ Proceedings Report®

'_Civii Cause List

Crniminal Cause List

The cause list is generated with cases listed stage wise. The cause list can be used
for arranging the bundles for calling. If the cases are called based on the cause list order
then it will be very useful for the litigant and the advocate to know when their case will be
called The judicial officer can also have the cause list on hand and tick when the case is
called and ensure that all cases listed for the day has been called or not. As this cause list
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is also available online in e-courts page an advocate can very well plan to which court he
must go first. And the litigant can also plan the probable time to be at the particular court.
In Tamilnadu in District judiciary though now all cases are called in the chronological order(
year wise order) (Except in few civil court where stage wise calling is done) if we shift to the
calling order of cases based on cause list there are many benefits to reap out!

Sub Court Avinashi
IN THE COURT OF: Tmt. R Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi

Civil|Cause
—)- Civil Cause List As on Date:06-06-2017
ist
S.No. Case Type Case No. Party Name Name of Advocate
Case Referred to Lok Adalath
1 OsT 44572016 Minor Srinithi C.M.Arunachalam
Arukani

( OST/0D00445/2016)

: OST/0000445/2016
IA PENDING
2 OsM 692016 R.Velusamy R.P.Kanagaraju
Angammal
{ OSM/0D0DD0DG9/2016)
: OSM/DD0OD069/2016
3 OST TER2016 Ramasamygounder A.Chinnasamy
nanjammal
Sub Court,Avinashi
IN THE COURT OF: Tmt.R.Arulmozhiselvi, M.L.,
Criminal Subordinate Judge, Avinashi
, = Criminal Cause List As on Date:05-06-2017
Cause list
S.No. Case Type Case No. Party Name Name of Advocate
TRIAL
ik 5C 249/2011 Inspector of police Govt Pleader
Viswanathan
2 SC 12272015 Inspector of Police Govt Pleader
Dhanapal
( SC/0000122/2015)
: SC/0000122/2015
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6.8 Generating Monthly Statement

Generating Monthly Statement is very useful for not only generating statement of
the particular month but it can be used for statement pertaining to any particular period. Eg
weekly work done;fortnight work done statements etc ; Further if a work done statement for
a judicial Officer who has worked in charge for a particular period can be easily generated
through this option, if we select the period for the Officer the monthly statement for the said
period is automatically generated by the click of the mouse. To generate monthly statement

follow the following steps. |_
Ciy

Go to Navigation bar — select DUIPMC
— click Monthly Statement

—Select Court no/ civil/criminal

— select from data /to data

— then click Go— View button appears =
—if clicked the monthly statement for the - —
given period is generated (as shown inthe
screen shot hereunder)

Balance Sheet

Cases Listed

Monthly Statement

“Caurt Mo Z-Subordinate Judgej
& Chvil Crimingat

*From Date: [ 01-03-2017 [ ‘Tooae: | 31032017 [ [N

Monthly statement generated for March 2017

-.i'l-un.l'l'.l.ly: '5-'I.u|!ﬂ:r|u|iT 1
Statement showing the Institution, Dispesal and Pendency of all kinds of cases pending before Tmt. RAmimorhiseld, M1, Sabhordinete Judge,
Avimashi
From Date: 01=00-2017 To Date31-00-2017
. i3 . e "
Pondding | MHsposad off | | |
| Cage | otthe flmtition | Tolal | duriog the | p::':’::ﬂ_ peiar | | | | . |
5 No. N [Begluning diring Ve | lor Muonth Pk RO 200 2010 2001 200 2013 2014 50152016 201 T]
| Type | In Oht End af in2008 | | |
ol the | Month Disposall [ClOvders Manis | | |
| Manth | | | pramatmced] | | i | | ! |
1 AS | 1 : 4 1 i B | [ Tr] o J 79 | 0 o o [H ] i n o jzofa]nl
L E_s 1 e et e et el
LM 1 | 1 ] i s | wo 0 T i I alo o o ol o 3 1|
A | — Y, . S W — | | - | | . L A . et
\EP | 1 | | | li | 33 | F- {o]] ] o | | . ] ] 0§ g g0 g0 oFog e
1 fmonl  ea o wEcn) |0 108§ ixe f 0 § @ || 0 M i g lofjojofojofarlis
| + | 1 | : ¢ ! i |
| | o Pl ¢ | 2 [ o e lofofJoelolofloels]e]z
s 1 et 1 i L n e e e e | eoyemaenad e £} - e maaf] = cxcemrt
| 6 | 38 | Ha 6§ 34 § o 0] ]
P o J 6 J aoo | o | 0
S S - N NN S — —
] ] o 1| b
| w1 | o [ o f s J o n [ 0
= ¥ el E 1 o 1
0 | 4B | 2o 1§ 468 § o JOojojaljo ] | |
o | 2 | ooy o [ 32 | ] n cjojojolojo]d]ailnl
—_.. = — e I e e et
p_ L vs3 | 8 ] 0 jead o joejolijolejeijo iyl

Watch video on Monthly statement by clicking the link below :

https://www.youtube.com/watch?v=0x4POJtLLHY &list=PLFKAb8oeMB
uC_dZ09Pa25wXKEFAfouLQK&index=30
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The process re engineering work is going on and the day is not far when all the courts
will be asked to submit only the auto generated monthly statement from CIS 2.0.!

6.9 Generating A Diary

Digital A diary is now a dream come true through CIS 1.0 and 2.0. This content of the
Digital A diary which is posted through daily proceedings can be viewed by any litigant /
Advocate from the comfort of their home through e-courts web page. This is a big break
through in the Indian Judiciary in its step to make Judiciary more litigant user friendly. To
generate A diary follow the following steps: statement follow the following steps.

Go to Navigation bar — select court proceeding

— click Roznama — select civil/criminal — click e le et Ey
a diary Kerala — A diary is generated ( as shown e
Select Date

in the screen shot hereunder)

Roznama Tamilnadu
® Civil Criminal

A Diary Kerala

The A diary as shown here is generated. As A diary content can be viewed online from
any part of the world the staffs posting A diary must be very cautious to enter accurate data
if not any mistake which creeps in will be viewed worldwide!!!

IN THE COURT OF Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,
Dated: 09-06-2017

S.No. Case Type Proceedings Next/Disposal Date
Appeal Suit
1 AS/3/2016 Await Records by 26.07.17. A 35/16 Connected with ~ 26-07-2017
AS 3/16 call on 26.07.2017
2 AS/52016 Appeal histed for July, Arguments by 5.7.17. IA 36/2016 05-07-2017
Counter by 5.7.17.
3 AS/B/2016 Appeal Listed for July. Arquments by 5.7.17 05-07-2017
AS(1/2016 Appeal listed for July. Arguments by 10.07.17 10-07-2017
AS/18/2016 In the result this appeal is dismissed and the appellant 09-06-2017

is at hiberty to file a fresh suit on the same cause of
action as ordered by the Hon'ble High Court in
C.R.P.N0o.2111 of 2011 and M.P.No.1 of 2011 dated
15.3.2017. No cost
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6.10 Senior citizen cases & cases filed by women

Go to DJPMC — click summary report
e sHmmanyrep Summary Reports

— select summary report of establishment

— the following summary report is generated —

with the senior citizen cases / cases filed by women

District Munsif Court, Avinashi
Summary Report of District Cowrt: 10-06-2017

Prarticulars Total Cases

Total Cases Under Objection
Fofal Cases Under Rejection
Total Un-Registered Cases
Total Un-Allecated Cases
Motal Undated cases

Tota!l Unready Copies

= TR — R~ N~ E ~ L

Total Undeiivered Copies

i

Total Excessive Dated Cases (More Than 3 Months)
lotal Pending Cases (Registered) Over 10 Years 52
Total Pending Cases (Registered) Over 5 Years 180

Total Judges (Including Vacant Courts) 1
Total Cases of Senior Citizen 224
Total Pending Cases of Open Cate 12

Total Cases of SC Category

Total Cases of ST Category Senior Citizen Cases

Total Cases of OBC Category Cases filed by Women
Total Cases of NT Category

o o o o o

Total Cases of Other Category
Total Cases Filed by Male 598
Total Cases Filed by Female 316
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6.11 Proceedings report : o -
Proceadings Reporté®

In navigation panel another menu under Execution Register

the name “proceedings report” is also a store house of | Fees Register Print

variety of reports as shown in the screens hot---> Civil Fees Register b
Criminal Fees Register

Peshi Register
Disposal Register List

It has an exhaustive list and a few important one to
mention are as follows

* Execution register; Non Disposal Case List
e , Non Disposal Case
+ Civil/Criminal fees register; List{Civil/Criminal)
« Pending court fee register o Urgent . =,
Act Wise Case List
* Disposal register Register of Fee :

" Daily Fee Receipts

* Payment modewise register :
Payment Modewise

« Peshi register Report
Disposal Report
* Civil cause list Pending Court Fee

Police stalion wise
* Criminal cause list pending cases

Civil Cause List

* Police station wise cause list Criminal Cause List

Police Statinonwisea

etc. Cause List
o it

6.12 Peshi register

Peshi register under Proceedings report gives the list of cases party name wise as
shown hereunder

Go to Navigation bar — select Proceedings report — then click Peshi register

L = i T « & K- [- T -
UL e ot = L i St WL maspr
s ;

-

Argisteation Sacties.

i Al 5 Sub Courl Avinashi

St Prasnading ] eshi Register

IN THE COURT QF: Tml R.Arulmozhisedvi, ML

T LSubondinate [udpe. Avinaskl
ede ok

A win Dhale cG-06- 2007

Last Dale Case Type Case No Party Nama Proviows Purpase

25083017 04T a0k Sivaasim Vi | Sebuarin WTARRC
05042017 MMOR WUzas Badi]! Vo Anand AMEXTAMENT

K i i 10043017 08T AREIO1A i b vt S STEPS FOR I EATMENT

Kuizar kasmy

In-301T AR 037 Pavmamn mmrtley W ARSGEIANNTS
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6.13 Reports of Stayed Matters

Under appeal information many reports relating to appeals are available like

Appellate Case Info;Appellate Cases Report;

Register of Stayed Matters Todays compliance report

To get the stayed matters list follow the following step

Go to Navigation Pane
— click Appeals information

— click Register of stayed matters

— the report is generated as shown hereunder

- = Safmamviate Connt Avast
WERLI TN E S subord] 2 TR A raimeinsivi, ML

oS
Appafiste Case nfo
Appaliate Cated Bapdn
Regmtar sl Siayad
HMzlar
Todays Camgiliancs
Wirfuirt

Legary Date C
,llnllﬁul_g_' !

5.MNo, Case Mo,

Guary Buibder

6.14 User log report

This is a very useful security
based report. The user log report
gives the details of all persons who
logged into the CIS software with the
time and the work done by them. By
this we can check who has made the
entries at what time etc.

Appeals Informationis

Appellate Case Info

Appellate Cases Repart

Ragistar of Stayad

Maters

Todays Compliance

Report

Subordinate Court, Avinashl

TmLRArulmorhiselvd, ML,
Reglster of Stayed Matter

From Dale:01-06-2016 To Date: 23-06-2016

Party Name# Orier Remarks
No Record Present
‘User Nama List: | scsbeno :I
*From Date: [ 09-06-2016 |8
To Date !@:_—l
E
_L Date tme |1.n~g':nLl:-guul| P |J:’alaun3&| Linkid 'r
W oian | e | wemsmis | |
: EHIEEE '
g
| eaan | oo | vziemis | | |
I |”]E.3»<a:-.l-. | Login | 192 168.1.3 I |
! f,“.::::“ | Logout | 192.168.1.3 | |
i e | Lagn | 192.168.1.3 | | [
| 2121 | ogowt | 1s2aesrz [ | |
ESEAENETTT ’
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6.15 Under Trial Prisoner details Under Trial .

Under Trial information inbuilt in CIS is one of the best proof Information
to show that with how much care CIS has been designed .This  ynder Trial N
option is available under court proceedings .Lot of information  prisoner
about under trial prisoner is available under CIS which includes - B
Details of under trial prioner, Date of arrest, nature of custody,
date of release, sureties details

6.15.1 Under trial prisoner details Relea
For under trial prisoners the details of the prisoner along with
the details of two sureities are available in CIS .The under trial
prisoners details include the date of arrest , the nature of custody,
along with the offence and the date of bail order. The screen shot
of the detailed form of the under trail prisoner is shown herewith

Under Trial Prisoner Detail | Surity 1 | Surity 2

Under Tnal Prisoner Detail

under Trinl Prisoner Detall | Surity 1 | Sority 2

*Case Type, | SC-68 -:J
*Case No.: (74 tear: 2016 | R
Wieghet
PaiionerRespondent: | Pandiyan | IndianPenalCode- 303
: IndianPenalCode-388
Cusiody Type: Judicial b

Prisan Mame: | Select j

Meximesm

ACTRac -
Uingher ACT FRacton Impesonment

0 Year - B-Month = 0 Days
*Dater of Amest: (07-07-2016

*Divte of Bad Order

e |
6.15.2 Updating release date:

The date of bail order can be entered in the under trial prisoner details and the date of
updating the release date is also available. This is an useful option which gives automated
total number of days in prison

Update Release Date

*From Date: | 12-05-2016  [24 *To Date: | 13-05-2016  [-4

ﬁ:_ Case No. Party Name g::’ee?f Bail  Release Date
1 SC/0000074/2016 Karthik 12-05-2016 | 12-05-2071:
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6.15.3 Under trial prisoner Query

The query of under
trial prisoner gives any
details of the prisoner
which includes the date
of arrest, date of bail
order release date and
even the total number of
days in prison

Prisaner Info

*Cane Type: : SC-68

*Case ot | T4

Petrtisear) Tependeny | Karthik
Bate of Arrest Date of fall Or et
4032013

12-03-1016

w2016 |1
Feionie Date Ho. of Dayn in Frizon
12-03-2004 gl
Teanl 414

6.15.4 Under trial prisoner Release report :

Sub Court, Avinashi
Under Trial Prisoner Released Report Till Date 07-07-2017

.M, Cane Mo Ascused Name Dt of Armest Date of Bail Order  Custody Type E e i
] SCRN20LE Kulunthan @@ Kulanthaisamy 28-10-2013 06-03-2014 Tudiciad 259
2 SCm02016 Kulanthan i@ Kulanthaisamy 28-10-2013 06-03-2014 Jodicial 259
b SEEH 2016 Vellaivan & Vellaisamy 2B-10-HN 3 H-07-2014 Judiciad 254
6.15.5 Under trial prisoner report :
Sub Court Avinashi
Under Trial Prisaoner Detail Till Date 06-07-2017
5., Case No. Accused Name Date of Armest Custody Type

1 SCHEN2016 Vellalyan ¢ Vellaksamy 28-10-2013 Judicial

2 SCB02016 Kulanthan @ Kolanthaisamy 28-10-2013 Judicial

3 SCTW0E Karthik 14032015 Judicial

6.15.6 Surity details of under trail prisoner

Under Trial Prisoner Detail | Surity 1

Under Trial Prisoner Detail

Surity 2

Suraty Name: |.ﬁ.n.|n

UID No.: |

FaalbverMame; |Ra;eal.'an

Property Detall: |Prupertl.l Document

Organisation Name: |

F"I'rnnaNn|

Address:

District: | Tiruppur-33

Taluka: |M:in:|5h'|-ﬁ

EHYER

AlemsmmiLiginn G [ﬂﬂ;*

Sangey ehlannn: g & ui"‘]’l-.ﬂ'l

Wimwr{null]

Amount; 10000 |

Extra Information: &

Age: |—d |

Mabide Mo - |

S!recr_'l

PFincode: |5-11554

Village: |anktyapa£ayam village-1
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6.15.7 Under trial prisoner half release report

Sub Courd Avinashi

Undder Trial Prisoner Half Release Report Till Date 04-07-2017

S.No, Cose No.

Date of Arvest

AMaximam

Custody Type o Halt

Punishment

Mo, al Days in
Prison

1 SCIT42016 Karthik 14-03-2015

Judicial 1269

dZ09Pa25wXkEFAfouLQK&index=19

Watch video on Under Trial Prisoner by clicking the link below :
https://www.youtube.com/watch?v=f6HfoXJRrz0&t=4s&list=PLFKAb8oeMBuC _

6.16 Generation of Notices

Automated notice generation option is available in the
Navigation pane under case proceeding.This option is used to |
generate a Notice to the party or the witness, as per the directions
of the court. Depending on the type of the Notice,
generated automatically from the predefined format when you click
the “Submit” button. It can be printed in the court or in the “Process
This option is used only after the Next Date of
Hearing is given to the case using the Daily Proceedings option..
It is alos useful in generating bulk summons. some mismatch in
notice generation is there which can be corrected by informing the

Section”.

concerned authority..

Select Date

the Notice is

&
iy Prot e B
Framing of Issues
Roznama(Mah)
Sadmmens.
.II Notice(Eng) L
Notice Generation §

Go to navigation pane--> select Case proceeding --->select

summons/notice

MNotices
Criminal *Case No| OSM/18/2016
Next Date:14-06-2017

B Cvil

*Sadect
FetionanRespondent | Arulkumar(R) /0 Arunachalam j
Blamie;

Address: ® Main Address ) Allemate Address

Purposae:if PENDING

Address: RI0: | Arunachalam !
!
Fees Type: @ Paid FreetOn Counl Matan Process Fee: | '
Disrict: ! Tiruppur-33 j
Talika; i Select j Vilage: i'-SEh!‘Et j
Ermail: | . Mobie No.: | Fincode; |
Pobice Station: | All Women Police Station-9 j
“Nosce: | | Wotice to Defendant-1 -l
MNotices

Notice generated successiully

ProcessID: 1

view report
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https://www.youtube.com/watch?v=f6HfoXJRrz0&t=4s&list=PLFKAb8oeMBuC_dZ09Pa25wXkEFAfouLQK&index=19

6.17 Generation of Summons

J Summons
|Order for transmission of summons 0.5, R.21 Form 7 of CPC-16
|Order for transmission of summons, 0.5, R.25 Form 8 of CPC-17
|Order of attachment to compel, Sec.83, Form 7 of Cr.P.C.-40

Ct \order sending decree for execution 0.21, R.6 Form 4 of CPC-19

B

U'l

Propery in excution of decree for money, 0.21,R.30-27
. |Security bond to be given, 0.41, R.6 Form 3 of CPC-21
ISecurity for appearance for defendent, 0.38,R.2 of CPC-22

L*2)

11

ISummons appearing in person (0.5,R.3) Form 3 of CPC-3

t isummons for final disposal (O.5,R.1,5) Form 1 of CPC-2
'Summons for Judgment in Summ Suit Form 4c of CPC-5

A 'Summons for settlemant of issue (0.5,R.1,5) of CPC-1
ISummons to Accused, Sec.61 of Cr.P.C.-34

- " |Order to produce documents for inspection, 0.11, R.14, Form 6 of CPC-20
|Proclamation requiring appearance of accused Sec.82 Form 4 of Cr.P.C.-35
> |Proclamation requiring attandence of witness, Sec.82,87,90 Form 5 of Cr.P.C.-36

|Special Summons to accused of petty offence, Sec.206, Form 30 of Cr.P.C.-37

fil: | >
|[Summons to legal Lrs of Deceased defendant Form No.6 of CPC-6 i
- isummons to witness, Sec.61,244, Form 33 of Cr.P.C.-38
'Summons to Witness Sec.61, R.244 of CPC-7
—ISunmmons in Summery Suit Form No.4 of CPC-4 Sl
L _summons for final disposal (0.5,R.1,4
GALTELEE TS | subnrdins Tent R Arulmazhiseda, ML, ki 10072011
e F Court Proceedi Loe] I Gemmans Oeiveration | ﬁ-ﬂd | 7 ﬂ u‘ L8 U ﬂ CI
_Summons
sCwil Criminal *Case Mo OST/120/2017 _.f
Maxt Date:10-07-2017  Purpose:SUMMON
* Setoct
PetitionerMespondent | Karuppa Gounder{R) R/O I{umarasai
Mame;
Address: & Main Addrass Allernate Addiess
Komarasamy
Afdiess;
?3 Foes Typis @ Pawl  — FreeliOn Cout Molion Prioess Fee; 3{1
3 st | Tiruppur-33 1
"" Takuka: :' Avinashi-s f Village: Rakklyapala}lam vlllage T :I
Email; | kdr27@gmall.com ' Mabile No.: | | Pincode:| 641654 |
Police Siation; Avinashi police station-16 .-;
“Symenens Cote; | summons for final disposal (05,11 _-j
Summons B
Summons generated !&l:ECES.E.*-I!ll?
Process ID : 9
view report
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6.18 Case History

The case history is another wonderful feature giving all details of the case from filing till
disposal. A case history report generated and appended herewith will speak for itself !

Case Details
Case Type :SC
Filing No. 1 161/2016 Filing Date: 28-09-2016
Registration No. 1 1612016 Date of Registration: 28-09-2016
CNR NO. : TNTI16-000129-2016

First Hearing Date
Date of Decision
Case Status

» 02nd January 2017

: Case Disposed

Case Status

28th March 2017

Mature of Disposal

; Contested--ACQUITTED

Court No. and Judge

¢ 2-Subordinate Judge, Avinashi

Petitioner and Advocate

1) PS Avinashi
Address - PS Avinashi

Respondent and Advocate

1) Rasu @ potturasu
Address - Rasu @ potturasu

Under Act(s) Under Section(s)
CodeofCriminal Frocedure 395
History of Case Hearing

Registration No. Judge Business on Date Hearing Date Purpose of Listing
1612016 Subordinate Judge, Avinashi j02-01-2017 06-01-2017 ITRIAL
161/2016 Subordinate Judge, Avinashi |p6-01:2017 19012017 [TRIAL
161/2016 Subordinate Judge, Avinashi 19-01-2017 02-02-2017 [TRIAL
161/2016 Subordinate Judge, Avinashi 02-02-2017 09-02-2017 ITRIAL
1612016 Subordinate Judge, Avinashi 16-02-2017 [TRIAL
1612016 "Subordinate Judge, Avinashi 23022017 [TRIAL
161/2016 Subordinate Judge, Avinashi 02-03-2017 ITRIAL
1612016 Subordinate Judge, Avinashi 09-03-2017 ITRIAL
161/2016 Subordinate Judge, Avinashi d4-03-2017 [TRIAL
161/2016 Subordinate Judge. Avinashi 16-03-2017 [TRIAL
1612016 Subordinate Judge, Avinashi 23-03-2017 [TRIAL
LGLI2016 Subordinate Judge, Avinashi 28-03-2017 ITRIAL
1612016 Subordinate Judge. Avinashi [Disposed

Connected Matter

APPELLATE INFORMATION

Registration Mo.

|Appe||ale Case No. Appellate Authority

Date of Reczipt

CASE TRANSFER DETAILS BETWEEN THE COURTS

Reqistraton Mo. ranster date :T:L;:em ha lujf;;;l Mo
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6.19. Suit Register report :

Suit Register Report
@civii CCriminal

*Case Type: | OST-57 -

*From Case No.: | 1

*To Case No.: | 50

*Year: | 2017 | Go |

View

Suit Reqglster Report
IN THE COURT OF:Subordinate Judge, Avinashi
Sub Court,Avinashi
Tiruppur

Case No.:O5T/16/2016
Date of Filing:08-01-2016
PlainLiff Name
1}5ubramani Son of Marappa Gounder
Address: Age:62

Defendant Name
1 Walliammal @ Valliathal Wife of Palaniappan @ Palanisamy
Address: Age:70

Date of Hearing:09-01-2017
Nature Description:

Provision of Law:CodeofCivilProcedure 7
Suit Valnation:140000

Date of Cause of Action:03-07-2012

Particular of Claim :Partition and Permenant Injunction
Plaintiff Name Name of Advocate:L Prakash
Defendant Name Name of Advocate:

IA Details

Judgment:

Final Order with Date :

Particulars of any Order any Appeal or any Revision:
Vehicle/s Involved in Accident:

In the jurisdiction of -Palice Station

Suit Schedule Details:

---- Start exploring the treasure house under CIS 2.0 ----
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7.“ecourts services” the Mobile application

Now its age of smartphones. To keep in phase with the technological boon through
mobile phones, ecommitee has also devised a mobile application in the name “ecourt
services”. eCourts Services App is useful to the Litigants, Lawyers, Police, Government
Agencies and other Institutional Litigants. It can be downloaded from google play store like
any app for android phones and from apple app store for iPhone, iPad devices. The mobile
application comes with search of case with CNR number, searching case status using case
number, Filing number, Party Names, FIR number, Advocate details, Acts, case type. The
cause list can also be got through the ecourts mobile app. All the services are similar to
the services available through ecourts web page. But one added advantage in the ecourts
mobile app is that it can be customised using My cases option available in it. Using My
cases one can add the personal case number and can get updates.lt is also useful for
litignats ,companies or organisation having multiple cases in different courts in different
places. In that case all the case number can be entered and all updates can be got through
the ecourts mobile application. It is no doubt that through ecourts mobile app all court details
are literally available in your hands(set)!!

7.1 How To Install Ecourts Services Mobile App:

7.1.1. Download directly from the Google Store / apple store

(i) For android mobile
@e[nurts Services Mobile Application phone/android ipads down-
load from Google playstore

}. Google play

https://play.google.com/
store/apps/details?id=in.gov.
ecourts.eCourtsServices

(ii) For apple iphones/ipads

download from the itunes

Awailibile i 1By

App avallable for download an App Store

Available on the

App Store

https://appsto.re/in/yv-jlb.i

When installation is complete you get 100% symbol and then click “open” the app will open up as
shown below and the welcome screen of the ecourts apps appears which is shown in the nect page.
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eCourts Services
NIC elow Mobile Apps
@

T AAMEBST SaMEB 10 4

=290

DeawrSzacs o3 x Tadds Eimis

Provides Case Status, Causelisis &
Oirders frorm Destrict & Taluka Courls
of India

eCourts Services
MNIC elov Mobile Apps
@

|
UNINSTALL OPEN

290

Devwrdoacs o2z Tadds Eimis

Provides Case Status, Causelisis &
Orders from District & Taluka Courls
of India

eCourts Services

7.2.2 Download directly from ecourts web page shortcut link

The newly launched ecourts services mobile app can be downloaded in the smart
phones from google play store/ apple itunes stores. The ecourts website provides the
shortcut link to download ecourt services mobile app from the google playstore/ apple itunes
and the said sort cut links can be clicked which will direct to the respective playstore from
where it can be downloaded.The ecourts webpage shotcut link screen shot is shown below

; ECOURTS SERVICES

Eupreme Court .'||'_',||n Courts District Courts HIDG Contack Us

Qrders [ Judgements

49 M

Click here o download Mobile App Tor 105 D ﬁipp Srﬂr'e

District & Taluka Court
2874

I.-:_-E-I Click here o download Moblle App for Androdd

r"' G oule play

For android phones/tabs click at google play For apple iphonefipad click at apple store
Awiilabile on ihe

Click here to download Mobile App for 05 D App Store

...I Click here to download Mabile App for Android

;\- Google play
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B GoogePlay Jv e é

iTumes Frisdiow e 11 i i

sCousta Samvicen —

" By
Eour g Sethies 4
=" ® - warrmoos
R I/' My
7

WP u Wea b e §

SCaUrts Services
eCourts Services eCourts Services
KL sliov Mabile Appe KL sliov Mabile Appe
il fin]

BARAES T SAME LEtiy |

Vi = Vi =
FIHTTIIEIN e zaly SnEa FIHTTIIEIN e zaly SnEa

Frowides Case Siatus, Cacsalists & Frowides Case Siatus, Cacsalists &
Orders Trom District & Talks Courts Orders Trom District & Talks Courts
ol Indu ol Indu

7.2 ecourts services available under mobile app

The mobile app provides four main services under the following heads as shown
below

eCourts Services

Case Status Causelist

7.2.1 Searching case using
CNR number
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7.2.2 Getting Case Status,

using 7 other options i :ﬁ%
Case Status %

(i) Case Number .
(i) Filing number %«w %.
(iii)Advocate '5 ﬂ
(iv) Case Type [P—-
(v)Party Name .’.
(vi) FIR number o e
(vii) Act

7.2.3 Getting the Cause List of
any court

7.2.4 Personalised list of
“My Cases”

7.3 Search Cases Using CNR Number

Search by CNR number is the quickest way to get case details in your phone using
the mobile app.CNR is an unique number assigned to each case filed in District and Taluka
Courts in the Country, through Case Information System.

7.3.1 What is CNR number :

The CNR number is an unique 16 digit number given to all cases.Its just like the PNR
number used in train tickets.With CNR number the unique 16 digit ID any case in India at
the District level can be traced .

CNR (16 digits) contains

(State code) (District code) (Establishment
code) (Case filing number)(Filing year)=

Jkan010006382017

(JK) (AN) (01) (000638) (2017)

7.3.2. How to know Your CNR number

The said CNR for every case can be seen in the ecourts webpages in the case details. One
can browse the web page and note the CNR number which can be useful for getting details
of the cases

7.3.3. How to search using CNR number

Now let us see how to get case status using CNR number
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up the details

Click CNR on the mobile app--> enter CNR number--> Click the search button
--> Case history will open up --> click on the heading which will further open

BSNLMOBLE@ O B &

| |
| Case Status
|

CHNR

eCourts Services

Causelist ‘

W 40 242

Princapal Seision kadpe

e Tyee Cries

Filirg Muinber S2RAT

Eilimg Diate -1k
Registrarinn Mumber SAROLT
Reégistration Dule Q5-10- 2014

CHE Numsber

Firal Hasring Dude

Mext Hearing Dale

Sage ol Cise

Court Mo and ludge Percifal Dty Ard Seae o

Step 1: Click CNR on the mobile app;

Step 2: Enter CNR number

Step 3: Click the search button

Step 4: CASE HISTORY is displayed with
» Case Details

Case Status

Petitioner & Advocate details

* Respondent and Advocate details
Acts details

FIR details

 History of case hearing

Step 5: Click on the heading which will
open up further details as shown hereunder

Petitioner and Advocate

Etale
Address - P/S Bijbhera

Under Section(s)

RPC 307,341,323.325

History of Case Hearing

Business Hearing
Judge OnDate Date hearing
Principal 10-08- 12-09- Criminal
District And 2017 2017 Evidonce
Sessions
Judge
Anantnag

Click on
Business Date
to get the Case

Status
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7.4 Search Case Status, Using Various Options.

This case status search can be done with seven known options (i) Case Number (ii)
Filing number (iii) Advocate (vi) FIR number (v)Party Name(iv) Case Type(vii) Act (iv) Case
Type.If a person doesnot know the CNR number then the search can be done using any
one of the seven options Now let us see the first option under Case status i.e using case
number option.

Click CASE STATUS on the mobile app--> Select State, District --> Click on
any one of the Seven options--> Respective form will open up --> Fill up the
particulars -->the list of cases will be displayed --> If the case number is
clicked it will further expand into Case history --> click on the headings which
will further open up the details.

eCourts Services

Step 1: select Case status\ — Sooom

. Select State i Select District

Step 2: Select the State, and then it F

Select District v
the District from the drop Iist./'M

= Ananthapur
Eg : If Andhra Pradesh the state is Andnra Pradesh

. Chittoor
selected then the corresponding Assam

Districts of Andhra Pradesh will Bihar East Godavari
appear in the “Select district Chandigarh Guntur
column where the District can be B
selected
Step 3: Select any one option to TS
view the case status. .
(i) Case Number : — — -
(ii) Filing number Ao tas
. 8.0
(!n)Advocate i -ﬂ-
(iv) Case Type Cate st Paty |
(v)Party Name E E
(vi) FIR number Pger
Fibng Maprrber FIR Mumber
vii) Act
(vii) .!. ﬂ
* Every time while using the Sl o
case status option ensure that y
the State ,District is selected f'
Cons Ty
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7.4.1 Viewing case status using Case number option

Now let us see the first option under case status i.e using case number

option

Case Mumber

details under each heading

Click case status option --> select State, District --> click on the Case number
option --> Select the court complex from the drop box--> select the Case Type
from the drop box ->fill up the case Number and Year---> Click Go--> The total
number of cases will be displayed--> click on the case number --> The case
History will open up --> on clicking the headings it will further open up the

Step 1: click case status
from the ecourts menu

Step 2 : select the state and

District \

BsNLMOBILESE ©© O

Case Status

Sikkim ¥

a0 w 4 & 10:48
eCourts Services

B

Causelist My Cases

Select District v

Rajan... =
Sikkim
Tammil Macu
Telangana

Tripsra

Selact District
Gangtok
Gyalshing

Mangan

Step 3 : Click the case
number option

Case NMumber

Causelist

Cangtok
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Step 4 when the case

number option is clicked ==
it will open up the form as e
shown here and fill up the
details
« Court complex bl L L
- Case Type L District & Sessions Court Complex, East & Norl ¥
« Case numbN e
* Year \. SESSIONS TRIAL v

N, | Case Mumber®

18

Year®

y A

2013

Step 5 Click Go after filling
the details

Step 6 The Total number of

cases will be d|Sp|ayed s ictbildas :' grents InCowrt Camplex:3
step 7 Diztrict Aangd Session Court: 1

SrNo  Case Number Party Mame
(Shown in the next page) = e— e
If we click on the case == =% Trauszo ar
number it will further open up Siyam Karki

the menu with

(i) Case Detaill

(i) Case Status

(iii) Petitioner and Advocate
(iv) Respondent and Advocate
(v) Acts

(vi) FIR Details

(vii) Subordinate court information
(viii) History of case hearing
(ix) Interim Orders

(x) Final Orders / Judgement
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District &nd Session Court ;1

SrrNo Casa Number Party Mame

1 SESSIONS State of

TRIAL/IE/S010 Sikkim
Vs
Shyam Karki

BSNL MOBILE € ¢ ) 30O .42 344
eCou ts Services

District and Sessions Court

Petitioner and Advocate

Respondent and Advocate

FIR Details

Subordinate Court Information

History of Case Hearing

Interim Orders

Final Orders/Judgements

Case Details

SESSIONS TRIAL

Filing Mumber 33672015

Filing Date 23-07-2015

Registration Mumber | 18/2015

Registration Date 23-07-2015

CHR Number

SKGTO10006882015

st Hearing

23-07-2015
Date

Decision Date 31-07-2017

Case status CASE DISPOSED
Mature of Contested--COMVICTED &
Disposal FINED

Court Mo and 1-DISTRICT AND SESSIONS
Judge JUDGE

Final Orders/Judgements

Order Date  Order Details.

31-07-2017  ORDER SHEET

31-07-2017 Ju'dgment
] |

haie .¢..- Phindip skl 445

EAST DISTRICT AT GANGTOK. EAST SIHEIM

DATED: 31.07.2017

ERESENT: MISS JYOTL KHARKA

5.T. Caso No. 18 of 20015

Stute of Sikkim

Prosecution
-Versus-

Shyam Karki,

Agged whout B2 years,

Son af Bhim Bahsdur Karki,
Residont of Mandolk,

P.0. & P.5. Ranipool,

Enrat Sikkim

Presently resicling ar:
Tungtar, Makha,

Eaust Sildeim. v Conviet

For the prosecution: Mr. Al Sharman,
Lanrned Public
Frosecutor.

Faor Conwviel M. Jorgay Nambka,
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7.4.2 Viewing case status using Filing number option

The second option available in case status is using filing number option.

£

Filing Number

Click case status option
the filing number option
drop box--> fill

open up the details.

--> select State,
-->Select the court complex from the
up the Filing Number and Year---> Click Go
The case History will open up --> on clicking the headings it will further

District --> click on

1M Cortiples, Epit & Moard

Chint Jushcial Magistrale

Regjtration Number

CaneSlatum

Regstration Date

CHR Mumber

Decision
Date

Party Name

State of Sikkim
™
Linknawn

QFson

Respondent and Advocate

FIR Details

History of Case Hearing

Final Orders/Judgements

Case stalus

Mature of
Disposal

M repied

Court Mo and
Judgu

FRT No. 48 of 2015 l
Order date 27/07/2015

Ld. APP Ms. Doma L. Bhutia present
for the State.

Informant present and submits that
he has no ohbjection to the final report
submitted by the progecution.

Same is recorded.

In view of the above this final report is
accepted.

Matter is closed.

(Suraf Chettri)

Chief Judicial Magistrate,
East & North Sikkim,Gangtok

Case Management through CIS 2.0
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7.4.3 Viewing case status using Advocate option

This search option is the most attractive option for an advocate. Using this option an

advocate can feel that CIS is their digital clerk who will show how manycases pending in all

courts in the advocate name; and how many cases are listed on any particular date; and

what is the stage of the cases all at in their handsets 24*7.

Search by advocate option
(i) Search using Advocate name &
(ii) Search using Bar code

Advocate
number

(iii) Search cases of a particular advocate
listed on a particular day using Date case
list

Click Case Status--> Select state,District-
->click Advocate option--> select the
radio button advocate name/bar code/
Date -->click go --> then the cases with
advocate name is displayed--> click on
the case number it will open up the case
history

7.4.3.1 Search by Advocate name :

By using this option one can get all the cases in the name of the advocate which is

pending and disposed in all courts . For example one can find out how many cases pending

in the name of a particular advocate in all courts which are under CIS .In the screen shot

shown hereunder search has been made for the advocate name”Rajappa” which shows 248

cases in Thanjavur, Tamil Nadu and it also shows court wise how many cases is pending

and if the number is clicked it will show up the entire list which is expandable with case

history .

Date Case List

_, ‘l I||I -

Pending

Disposed & Bath

Total Mumber of Establishrments n Court
Comples:7
Total Mumber of Cases: 248

District Munsif Court, Thanjavur : 29

Principal Sub Court, Thanjavur : 82

Principal District Court, Thanjawvur :
130

1) ASulthan
Address - 38, Muthupliial street,
Ammapettal Koklkeri post.
Advocate - VIRajappa

2) Ashaheesr hussain

pettal Kokkerl post

e

38 Muthupillai street, Ammapettai Kokkerl post
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7.4.3.2 Search using Barcode:

The list of cases can be searched using advocate barcode

Seleet Court Complex”

Aasrarmzatiad Districs ard Sessiont

Seareh By"

- Al
(
- e Lind

Adveocate Bar Code:”

G Pending () Drhoosed - 0 Both

Tatal Number of Establishments in Court
Complex:3

Advocate's Cause list: 30-08-2017
Advocate: AGRAWAL K.D.

Total Number of Cases: &

Civil Court Senior Division, Aurangabad ; 6

7.4.3.3 Search using Date case list ( Advocate Cause list)

In the above example it shows that 462 cases in the name of an advocate Agarwal
. If the said advocate wants to know how many cases are coming up in the courts on any
particular date then this Date case list option can be used and Advocate cause list can be
generated .The advantage in the advocate cause list is that it will show the listed cases on

a particular date along with the stage of the case.

advocate will be displayed .

To get the Date case list ( Advocate cause list) -> click at Date case list
-> then fill up the Advocate Barcode -> then select the date -> Click Go->
then the Advocate cause list i.e cases listed on the selected date for the

O Advocate Name

< © Date Case List

Advocate Bar Code:"

|[ 1430 Il 198%
™™

Case Lis

30-08-2017

¥

Total Number of Establishments in Court
Complex:3

Advocate's Cause list: 30-08-2017
Advocate: AGRAWAL K.D.

Total Number of Cases: 6

Civil Court Senior Division, Aurangabad : 6

Court Mame

O -
e lammu - 2B-SMT

Stage OF Case
Bl P e A
nd Kashmir  PAYHINGMNE- Il

Ak Li=d JuGivil e 1.0,
5 Aurangabad.

el

alimaddin

CICI Bank 32-5HRIB.E. Filing of
% TOSHMIWALN Alfedavit
‘ralhad JLCivil Redge 5.0,

Haram Aurangatiad,

Wadwil

2B Bank A-5MT RLM. Ex_Party
td SHINDE-VI Hearing
5 JuCivil hudge 5.5,

Aperabal Aurangabad.

#ahila

rachat Gat

he lammu  28-5MT

rd Kashmir  PAHINGMNE-)
sank | il BE il beedon 1 Th

A BT ANCE
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7.4.4 Viewing case status using Case
Type option

r
i
Case Type
Select Court Complex®
Combined Courts. Thaniawur
Case Type®
P - Insolvency Petitian -
Year®
2015
e Pending Dispyffed

/1

Click Case Status--> Select state,District-
->click case type option--> select court
complex->Select Case Type-->Fillupyear
-->Select the radio button for pending/
Disposal->click go --> then the cases
with chosen case type is displayed-->
click on the case number it will further
open up case history--> if we click on
the headings it will further expand into
details

Total Mumber of Establishments in Court Complex:7
Total Number of Cases: 4

Principal Sub Court, Thanjavur : 1

Principal District Court, Thanjavur : 3

Principal District Court, Thanjawur ; 3

Case Mumber Party Name

1 i DL PL. Devendiran

# Wt

If u click on the case number it will open u

I

case history

Villiammal

Bk

G. Saravanan
Vi
T Edvvin R

1 [P 00004121 M. Sirajudeen
o

T Daniftaran
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7.4.5 Viewing case status using Party option

Search by party )
Iﬂ.l

Party

In the undershown screen shot the name
“Palanisamy” is used for searching cases
wiht party name. And the result shows 379
cases as itis a common name in Coimbatore
District, Tamilnadu.

Click Case Status--> Select state,District-
->click Party option--> select court
complex-> Select Petitioner/ Respondent
name--> Fill up year -->Select the radio
button for pending/Disposal/both->click
go --> then the number of cases with the
Party name is displayed--> click on the
case number it will further open up case
history

BSNLMOBILE@ © & |6

30948
eCourts Services

o

Court Complex*

Combined Courts, Coimbatore v

Registration Year®

2016

Pending

/

BSNLMOBILEE@ O = &

bW 40 323

Total Mumber of Establishments in Court Complex:15
Total Mumber of Cases: 379

Labour Court, Coimbatore : 15

Principal District Court, Coimbatore : 60

Additional District And Special Court For
Trial Of Cases Under The EC Act,
Coimbatore: 1

Chief Judicial Magistrate Court, Coimbatore
1121

Fast Track Court No. | At Magisterial Level,
Coimbatore: 13

Fast Track Court Mo. || At Magisterial Level,
Coimbatore : &

Special Sub Court To Deal With MCOP
Cases, Coimbatore : 35

Case Management through CIS 2.0
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7.4.6 Search using FIR number

FIR Mumber

Click Case Status--> Select state,District-
->click FIR number option--> select court
complex-> Select Police Station -->Enter
FIR number& year -->Select the radio
button for pending/Disposal/Both ->click
go --> then the case with FIR number is
displayed--> click on the case number it
will further open up case history

BSMLMOBILE@R QO © & 20w 4 L 733

— eCourts Services

Court Complex®

Aizaiw| District Court v

Police Station®

AIZAWL 5472

Pending Disposcyy = Both

< O

Craslhy St torw

I T ot O30 Fosalages, Sopwoc ol o
T Pl S rirvileeml Tel s 2
Sbiates waf Pl Pawrdie AL e

e rarer o B poar @iy

e Pt lsian vl

Case Details

Petitioner and Advocate

Respondent and Ady

FIR Details

Hir tory of Case Hearing

BSNLMOBILES [ J O E 3 OB " d L 734
= eC urts Services

FIR Detalls

Palice Staton AIZAWL

FiR Mo

Year

Histony of Case Hearmg:

Purposs
Business Hearing of
OnDate  Date hearing

Judigo, Sproc bod Comar i, FREE areed PP St ] 1?;&& _“_3 tﬂ E'lf'|.'|t\-|'|‘:|:
Special 2017 2017
Court, ND
and P5 Act
<] O O
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7.4.7 Search by act

Act

Click Case Status--> Select state,District-
->click ACT option--> select court
complex-> Search Act /Select Act-->Enter
Section -->Select the radio button for
pending/Disposal ->click go --> then the
case with ACT TYPE is displayed--> click
on the case number it will further open
up case history

s l|Cine = B39 AM CRE Y
= tﬂﬂﬂumﬂﬁamﬁ '

Select Court Complex®

Distt. & Sesston Court Raipur,Raipur-D

Search Act

Search

Act Type®

chhattisgarh public trust act 19

Under Section

@ Pending () Disposed

Total Mumir of Establishments in Court Complex:4
Total NumiNy of Cases: 3

District And Session Court, Raipur: 1

Chief Judicial Magistrate, Raipur: 2

District And Session Court. Raipur: 1

Sr.No Case Number Party Name

erdhan Public
Trust

V5

Gurumindar Singh

=

DJ/92/2016

District and Sessions Court, Raipur

MISC. CASES FOR DJ And

Cafe Type
e lype ADJ
fling Number 921/2016
IFiIing Date 20-07-2014
Registration 92/2016

Mumber

Registration Date | 20-07-2014

CHNR Number CGRPO100325920146

/' (i) case details

Click on the case number link then
the entire case history opens up

(i) case status etc as shown above
(all the heading if clicked are
expandable with further details )
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7.5 Getting cause list through mobile App

This option is the most useful option equally for the advocates, Litigants and Judges.
Under ecourts app three types of cause list can be got (i) Civil Cause list of any court (ii)
Criminal cause list of any court (iii) Advocate wise cause list.The civil cause list and the
criminal cause list can be got under this “cause list” option .The Advocate wise cause list
can be got through the Advocate option available under the Case status search which is
explained under the topic “Search using Case status option “ .By using the cause list option
one can confirm whether his case is posted on a particular day or not.lt is an useful time
mamnagement tool for Judges,staffs through which one can find out how may cases is listed
on any particular day and the days work can be planned and this data can now be got in the
mobile app through the handsets.

Click Cause list --> Select state,District--> select court complex-> Select
court name -->Select Cause list Date from the Calendar -->Click Civil/
Criminal -> then the Cause list civil/criminal is displayed--> click on the
case number it will further open up case history

BSNLMOBILE@ Q W & 34 W 4 2 3:02 BSNLMOBILE@ ©Q & & 3% {09 o 2 3:02
— ‘eCourts Services — ‘eCourts Services

: o - o
CMR Case Status : Causelist My Cases CMR Case Status Causelist My Cases

West Bengal r Darjeeling ¥ West Bengal r Darjeeling ¥

5ri Prasun Kumar Bhattacharjee
District Judge
ivil Cases Listed on 07-08-20

Select Court Complex*®

DARJEELING DISTRICT COURT COMPLEX ¥

Court Mame*

. Sr
Mo. CaseMNumber PartyMName Advocate

1-5ri Prasun Kumar Bhattacharjee-District

Causelist Date:*

SR/AD/Appearence
07-08-2017
1 Mise HDFC. Jayanti
Arbit/25/2016 BankLtd Dewan
Versiis
Kali Mohan
Das
2 HDFCBank  Jayanti
Arbit/26/2016 LTD Dewan
Versus
q O O N/ O O
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7.6 My cases option under mobile App

3

My cases option is an exclusive feature available only in the
ecourts app. It is one of the most attractive and useful option for the MYCEEE-"*
Advcates/Litigants because it acts as a Digital personal case diary
With this option the Litigant or Lawyer can save all his cases under My Cases .and the
details of the cases will be displayed .

= T G'd3G4 = 43% 5:47PM

= eCourts Services

-
CHR Case Status Causelist My Cases )
: Click on the case

Today's Cases @ B details, it wil

further openup
Ajmer,Rajasthan (1) the History of the

case.

AnantnagJammu And Kashmir (1)
Coimbatore. Tamil Nadu (1)
Gangtok,Sikkim (1)
Thanjavur, Tamil Nadu (1)

7.6.1 How to add cases to My cases

when case are searched using the
ecourt app and when the case details/
history is displayed then a button “ add
cases” will be displayed on the top which can be clicked to add the cases to my cases Once

it is added then it will be listed in My cases .

7.6.2 How to remove cases from My
cases

Once the case is added in the my

cases whenever the details are opened

through My cases then that case will display
the option of remove cases and if the said . .
case is not needed in the my cases list the Principal Sesslon Judge

same can be removed using the remove

case option . Case Details
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’ —
7.6.3 Today’s case = oS

, . . &
By Under Today’s cases option the case in CNR Casastuhos || “enmamst. | mayCiies

the My cases list will be displayed in Today’s case ‘—E
on the hearing date which is a very useful feature -

for the advocates and the litigants having multiple | =~ 10-08-2017 .
cases. In the screen shot shown here one case is

, . . | Anantnag,Jammu And Kashmir (1)
shown as Today’s case and if you click on the case

the details of the case will expand

Case Number
Next/Disposal
Sr.No Date Party Name
1 CrSes/52/2017 State Vs Rafi Ahmad
7.6.4 Refresh button 12-09-2017 Sheikh and Anr.

The refresh button is given adjacent to Today’s Cases to update the information saved
under My Cases.*When the refresh button is clicked it will update the My cases If any case
is not updated or refreshed because of connection issue, App will show this information as
“connection error”. a@ ¢U ls‘{jtaa §67% 250PM

7.6.5 Backup facility

The ecourts mobile provides backup facility which is
also an attractive feature in the ecourts app. Backup facility
is provided to take backup of saved cases on mobile Device
under export and import option.This option can be accessed
by clicking the button E near the ecourts services When
the said button is clicked it will show up the list

including the Export/import option ’
7.6.6 Export option

By using Export option backup can be taken in text Privacy Palicy
file format on the mobile device . When the export option

is clicked it will save the my cases in Text file format in the

mobile and an alert message will appear .The said text file Alert

can be extracted from the mobile storage

File Saved at /storage/emulated/0/
myCases.txt.

7.6.7 Import option

Import option is also a very useful option.If the cases
listed under my cases is deleted by mistake the same can be retored using the import
option.When one case or all cases are removed from my cases then if the import option is
clicked then the removed cases are restored in My cases tab.
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7.7 Getting case status through SMS :

How to get case status when you don’t have internet connection. Then One can get the
case status by sending SMS ECOURTS<SPACE><YOUR CNR NUMBER> to 9766899899.

L 5
§ ECOURTSSERVICES ECOURTS SERVICES

Know your case status 3{UE EHIE W i R o

.3

7.8 Getting case status using QR Code

some may find difficult typing the Case Number Record (CNR) number every time for
getting the case status. The eCourts services mobile applications has been updated with
QR code feature. The QR Code of all cases can be obtained from ecourts.gov.in website
and in the eCourts services mobile app which is shown hereunder

= eCourts Services
5
Case Status | Causelist My Cases Add Case ﬂ

Search by CNR Q

B8 Scan QR Code

a, if you know the THR Number of the Case, enfer the
16 alphanumeric TNR Number without amy - (hyphen)
ar space,

eCourts Services

Sub Court.Avinashi

b, Om Clacking the search button, the current status and
entire history of the case wall be shown,

. Il you don't know the CNR rumber of the Case then b
can be searched by other options fke Case Registration Petitioner and Advocate
Number, Party Name. Advocate Mame etc. For this,
click pn the Case Status image

d. Click on Case Number to view current status, entine
history and erders/judgments defivered in the case.

M version 1.0 Awvailahle

Biisclaimer
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One can take the print out of the QR code
and paste it in the case files . And one should
have QR Code scanning app in his mobile
through which the QR code can be scanned
which will immediately show the case status.
Does it sound difficult? exactly not if you use it.

This QR Code scanning can be very
useful for advocate office and companies/ govt

institution having large number of cases. They
can take print out of the QR Code and paste it in their case files which can be scanned with
their mobile and can get the case status instantly.

7.9 Getting case status through eCourts Automated email services

eCourts project has started to send emails to the litigants and Advocates through
recently launched Automated email services. The registered users will get case updates,
next hearing dates, copies of orders and Judgments and Causelist. To activate this attractive
automated email service the litigants and the advocates have to get their email registered
in the concerned court. A day is not far where one can get all the certified copies from the
court at the comfort of the home.

eCourts Services eCourts Services

eCourts Automated mailing Service attractions

To get services register your mail address today by visiting concerned court

1 Receive causelist through mail

diel o e orent e sl ded e d
Mt el

Obtain copies of Judgment and Order z
directly in your inbox. ;
3 Relief from hundreds of daily SMS of

case status.

Single and common mail showing developments 4
occurred in all cases listed on that day.

RIEAASIER B an=me Sme] dh T e
A g

Yo iy anah st A AT o G o o
e HE et g

MNow mails can be managed through office
5 staff of Organizational litigants or advocates.

q e e R S A R O S
A FHRTe o e T oo dean &
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7.10 Conclusion

This ecourt mobile app which from the date of launching has crossed more than
1,00,000 downloads and the increasing thousands of hits per day is proof of its utility to
the Public without an iota of doubt.The case information system is the base for the ecourts
website , NJDG and the ecourt mobile application.Hence it is no doubt CIS the case infor-
mation system the brain child of the ecommittee has given the Indian Judicial system the
most awaited technological transition and has moved it to the modern age Judicial system
with more transperancy, more litigant user friendly Indian Judicial system where the litigants
are having the case information literally in their hand(set) and that too 24* 7. Through this
reference material an attempt is made to put the basics of CIS 2.0 in a nutshell. By effective
usage of CIS 2.0 it is no doubt that everyone of us can contribute to fulfill the vision and mis-
sion of the ecommittee to put the Indian Judicial system on the technological track resulting
in more litigant user friendly and transparent e-court system. And each one of us can feel

proud of being part of this transition era from manual to digital Indian Judicial System. !!

--- Start exploring the treasure house under CIS 2.0 ---
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e-Courts (Citizen Services)

A Mission Mode Project to transform Justice delivery by ICT enablement of Courts
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Advocates can view the status of their cases and

also their diary.

Government stake holders can also search the cases by
Police Station, FIR Number, Case Type eic:
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ecourts.gov.in portal
provides services to
Citizens, Lawyers and
Litigants.
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